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HOUSE OF THE PEOPLE
Wednesday, 17th December, 1952

The House met at Ten of the Clock
{MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
RECOGNITION OF VIET-NAM

*1219. Shri P. T. Chacko: Will the
Prime Minister be pleased to state:

(a) whether the Government of
India have recognised the States of
Viet-Nam, Cambodia and Laos in
Indo-China;

(b) if not, why not; and

(c) what are the considerations of
the Government of India in recognis-
ing a new Government?

The Prime Minister (Shri Jawaharlal
Nehru): (a) No.

(b).and (c). Before a Government is
recognised, it must satisfy certain tests
well-known to internatjonal law. From
the information in their possession, the
Government of India are not convinc-
ed that these tests are fully satisfied
in regard to the States mentioned in
the question.

Shri P. T. Chacko: Recently, the
question of admitting these States in
the UNO came up before the Security
Council. May I know the attitude of
the Government of India as regards
that matter?

Shri Jawaharlal Nehru: Is the hon.
Member talking about past incidents
or the future?

Mr. Deputy-Speaker: Past incidents;
he says, recently.

Shri P. T. Chacko: I want to know
the attitude of the Government in the
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matter of admitting these Sates in the
UNO. It came up recently.

Shri Jawaharial Nehru: I do not
remember any particular incident. But,
if we do not recognise a State, it follows
we cannot vote for that State’s inclu-
sion in the UNO

Shri P. T. Chacko: May I know
whether the Government of India
recognise the rival State of Viet Minh,
sponsored by the Communists?

Shri Jawaharlal Nehru: No, Sir. We
do not recognise any State there
because it is a state of civil war or
rather confusion there.

Shri P. T. Chacko: As a supplement-
ary to part(c) of the question, may I
know whether the Government would
take interest in the matter of admitting
Japan to the UNO: as much interest
as it took in the matter of China?

Mr. Deputy-Speaker: How does it
arise out of this question?

Shri P. T. Chacko: Part (c) of the
question relates to the considerations
of the Government of India in recog-
nising a new Government. Whether
Japan is recognised......

Mr. Deputy-Speaker: They are in
general terms. We cannot go to Japan
from Viet-Nam.

Dr. S. P. Mookerjee: Has the Pirme
Minister taken into consideration the
view points of the Indians residing in
those areas and their sufferings for
want of recognition of those States by
India? '

Shri Jawaharlal Nehru: The hon.
Member is right to some extent that
there are inconveniences caused by this.
We try to help them, It is very diffi-
cult to change a policy based on various
considerations because of certain in-
conveniences that follow from it.

Shri P. T. Chacko: May I know
whether the Government of India have
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entered into any treaties or trade
agreements with any of these three
States?

Shri Jawaharlal Nehru: I do not
think so. I do not know, when we
do not recognise any State, how we
can enter into treaties or trade agree-
ment.

Dr. S. P. Mookerjee: Is the Prime
Minister aware that there are sections
of local public opinion in many of these
areas who are anxious that India should
recognise the States and that can help
them in getting more powers from the
authorities under whose control they
may be today?

Shri Jawaharlal Nehru: There may
be those sections of opinion. But, the
hon. Member is surely aware of the
extraordinarily difficult and complicat-
ed situation in that area and that has
to be judged from the point of view
of larger considerations.

Mr. Deputy-Speaker: Next Question.

Shri K, Subrahmanyam: One ques-
tion, Sir.

Mr. Deputy-Speaker: It has been
suffiriently answered. Next Question.

LaBourR HousinG CONDITION IN
KANPOR

*]1221. Shri S. C. Samanta: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether any survey has been
made_to improve the labour housing
condition in Kanpur;

(b) if so, when and what are the
findings;

(c) how many ahatas were surveyed
and how many workers interrogated;
and

(d) the
Kanpur?

The Deputy Minister of Works,
Housing and Supply (Shri Buragohain):
(a) Yes. The latest Survey was made
by the Town and Village Planning
Department of the U.P. Government.

labour population in

(b) The Survey was made early in
1950. A statement is laid on the Table
of the House showing the findings of
the Survey. [See Appendix VII, an-
nexure No. 50.]

(c) A total of 31 ahatas, on a sample
basis, were surveyed and altogether
1,145 workers were interviewed.

(d) The number of industrial work-
ers in 1951 was 68,540.

Shri S. C. Samanta: May I know the
estimated cost of each tenement recom-
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mended by the Town and Village Plan-
ning department?

Shri Buragohain: As I said, the
department is a part of the UP Gov-
ernment. I should like to have notice
in regard to details.

Shri S. C. Samanta: May I know
whether primary schools, shopping
centres and children’s playgrounds also
have been mentioned?

Shri Buragohain: I have not got the
details with regard to matters referred
to by the hon. Member. As I said, I
have laid a Statement showing all the
findings of the Department.

Shri S. C. Samanta: May I know
whether non-official agencies to which
the Government will have no objection
will be utilised for the construction of
these tenements?

Shri Buoragohain: As the hon
Member is doubtless aware, the non-
official agencies are the employee’s co-
operatives under certain conditions
and Also the employers themselves
who can take advantage of the Indust-
rial Housing scheme.

Shri S. C. Samanta: My question
was, excepting these employers and
employees organisations whether any
non-official organisations that would
be registered bodies, will also be en-
trusted with the construction?

Shri Buragohain: For the present,
Government is only taking up the ques-
tion of industrial housing.

RAJASTHAN DESERT

*1222. Shri S. C. Samanta: Will the
Minister of Irrigation and Power be
pleased to state how far the research
work done by the Advisory Committee
of nine Scientists attached to the
UNESCO to restrict the spread of
desert areas in various countries of
the world has already helped or is
expected to help India to cope with the
situation arising out of the spread of
desert areas in Rajasthan?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The Advisory
Committee does not itself undertake
any research work but advises the
Director General and Executive Board
of the UNESCO in the preparation and
implementation of arid zone projects.
It is also authorised to give advice on
scientific and technical questions con-
cerning the development of arid zone.

No proposal has been made to the
Advisory Committee for any assistance
for the arresting of the advance of the
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Rajasthan Desert. A request has, how-
ever, been sent for the services of a
geophysical expert and for the purchase
of necessary equipment for ground
water prospecting in the arid areas of
the State. The request is under the
«consideration of the UN.

Shri S. C. Samanta: May I know the
names of these nine countries from
which scientists have been recruited?

Shri Hathi: A few days ago, I gave
the names: They are Egypt, USA,
Australia, India, America, France, Israel
UK, and Peru.

Shri S. C. Samanta: What is the
area that has been engulfed by the
Rajasthan Desert in recent years?

Shri Hathi: I have no information,
Sir.

Shri S. C. Samanta: May I know
whether our Ministry of Food and
Agriculture has made any arrange-
ment for growing a green belt on the
side of the Rajasthan desert?

Shri Hathi: Yes. There is a proposal
for a five mile wide belt for vegetation
growing in the Rajasthan desert. I
might also refer to Chapter 22 para. 7
of the report of the Planning Commis-
sion which deals with this question.

Shri S. C. Samanta: May I know
the result of the research work done by
our Government in this respect?

Shri Hathi: The research work, for
the present, is only the utilisation of
underground water and geological
survey. As yet no definite result has
been achieved.

Shri S. C. Samanta: May I know
whether any plant species have been
found out by our research section to
check the growth of this desert?

‘Shri Hathi: Not yet.

Shri Dabhi: May we have some idea
as to the extent of the spread of the
desert area in Rajasthan and other
contiguous areas?

Mr. Deputy-Speaker: He has already
said that he has no information at
present.

ForMER HIGH COMMISSIONER FOR
PAKISTAN IN INDIA

*1222-A. Shri K. Subramanyam: Will
the Prime Minister be pleased to state:
(a) whether the former High Commis-
sioner for Pakistan in this country, Mr.
Mohammed Ismail, has settled down
in India after laying down his office;
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(b) 1f the answer to part (a) above
be in ive, whether he has
taken any permission from Govern-
ment for doing so;

(c) if the answer to part (b) above
be in the negative, whether such per-
mission was superfluous (i) in his case;
and (ii) in the case of any ex-diplomat;

(d) if Mr. Mohammed Ismail is still
a citizen of India, whether the fact that
he was in the employ of the Pakistan
Government for over three years did
not affect that citizenship; and

(e) whether the landed properties of
the former High Commissioner, situat-
ed near Gorakhpur, have been declar-
ed evacuee properties?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
Mr. Mohammed Ismail is reported to
be living in his house im Gorakhpur
(UP.).

(b) and (c). No permission was
necessary, but he informed us of his
intentions.

(d) and (e). Under the present law,
Mr. Mohammed Ismail retains his
Indian Citizenship and his properties
have accordingly not been treated as
‘Evacuee Property’.

Shri K. Subrahmanyam: Are there
any more such Pakistanis still enjoy-
ing Indian citizenship? If so, how many?

Mr. Deputy-Speaker: He is not a
Pakistani. The hon. Member is assum-
ing.

The Prime Minister (Shri Jawahar-
lal Nehru: If he is not a Pakistani,
then he is an Indian citizen. The fact

is that he is not even today a Pakis-
tani at all.

Shri D. D. Pant: Is it open to the
Pakistan Government to employ any
of our nationals as their Ambassadors
or other functionaries?

Shri Jawaharlal Nehru: Of course
it is, but whether we approve of it
or not is for us to determine.

Shri D. D. Pant: But,
danger...

is there no

Shri Jawaharla] Nehru: I am point-
ing out that it is for us to determine,
not for the Pakistan Government.

Shri T. K. Chaudhuri: Will the same
principle which has been applied in the
case of Mr. Mohammed Ismail, apply
to those Indian nationals who are in
the service of the Pakistan Govern-
ment?
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Shri Jawaharlal Nehru: I am not
quite clear. May I just point out that
Mr. Mohammed Ismail’s case is very
special and rather peculiar. He never
left India for Pakistan. He has always
been here. His family has been here.
They are very respected and old citi-
zens of Gorakhpur District. Of course,
it is open to the Government of India
to interpret his nationality in a particu-
lar way. But this is a very exceptional
case which should not be considered
as an example for others.

As for the question, which the hon.
Member has asked, I am not in a
position to give a very correct or pre-
cise answer, because that is under
consideration. Generally speaking, the
rule should follow that any person,
let us say, in the employment of the
Pakistan Government in West Pakis-
tan or in East Bengal, would normally
be considered a Pakistani citizen. But
I cannot off-hand say, because our law
is not clear whether that inevitably
follows in every case.

Dr. S. P. Mookerjee: Will the Prime
Minister state how many such Indian
citizens there are today in India who
are serving under Pakistan?

Shri Jawaharlal Nehru: My diffi-
culty is that there in no list of these
things. Our nationality law has not
been formulated as yet. We may
treat them in this way or that way.
In East and West Bengal the condition
in regard to that particular matter has
been rather fluid. The question had
not arisen. Now, with the passport
system, the question has arisen, and
we are giving thought to it, and our
general approach, as I said—I am not
going 1into strict law about it; that is
being considered—is that the average
person who opted for Pakistan and is
serving Pakistan in East Bengal or
elsewhere, will be permitted to be a
Pakistani citizen. But, it is a general
rule, It might perhaps be rebutted by
certain legal or other facts or premises.

Dr. S. P. Mookerjee: I am not talk-
ing about the general question of citi-
zenship. My specific question is that,
like Mr. Mohammed Ismail, how many
such Indian citizens are there in India
who are in the employ of the Pakistan
Government and is there any pro-
cedure which requires the previous
approval of the Government of India
before any Indian citizen is given an
appointment by the Pakistan Govern-
ment and is asked to serve in India?

Shri Jawaharlal Nehru: The hon.
Member is obviously thinking of im-
portant men, but most of those who
are in Pakistan employ are, I presume,
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clerks, chaprasis. As for important.
appointments, I am not aware of any
other case apart from Mr. Mohammed
Ismail’s,

Dr. N. B. Kbhare: As Mr. Mohammed
Ismail has served Pakistan as High
Commissioner, does it not follow that
he has sympathies for Pakistan, and
not for India?

Mr, Deputy-Speaker: We cannot be
arguing here.

Shri T. K. Chaudhuri: A large
number of Muslims who claim to be
Indian nationals have opted for service
in Pakistan, but their families are here.
They have properties here, and their
children read in our schools in West
Bengal. May I know whether these
facts will be taken into consideration
in determining their nationality?

Mr. Deputy-Speaker: The hon. Prime
Minister has said so.

Shri Jawaharlal Nehru: I have
answered that already.

Dr. S. P. Mookerjee: As far as the
general question of citizenship is con-
cerned, the Prime Minister had inform-
ed me some time ago that steps were
being taken to amend the Constitution
so that the rights of citizenship could
be conferred on those Indian citizens
who had come away from Pakistan to
India. So...

Shri Jawaharlal Nehru: There is no
question of amending the Constitution.
We had hoped to bring bhefore this
session of Parliament a Bill in regard
to the law of citizenship or law of
nationality. There has been no time
for it. We hope to bring it in the next
session. So, it is not a question of
amending the Constitution or passing
a special law to that effect.

KRISENA-PENNAR PROJECT

*1223. Dr. Rama Rao: (a) Will the
Minister of Irrigation and Power be
pleased to state what is the estimated
cost of the Krishna-Pennar Project?

(b) How long will it take to cem-

plete it?
. (c) How much land will it irrigate
in each district (i) completely (Wet
cultivation) (ii) partly (Dry Culti-
vation)?

(d) How much land will be sub-
merged and in which districts?

(e) How much of this land is now
under cultivation and how much is
covered by fruit gardens?

The Deputy Minister of Irrigation

and Power (Shri Hathi): (a) Rs.130.30
crores.
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(b) About seven years for first stage
and about fifteen years for the first and
second stages together.

(c) to (e). Three statements giving
the required information are placed on
the Table of the House. [See Appen-
dix VII, annexure No&. 51.]

Dr. Rama Rao: May I know if it is
a fact that the Khosla Committee have
unequivocally recommended some other
project or projects in preference to the
Krishna-Pennar Project?

Shri Hathi: The report of the Khosla
Committee has been laid on the Table
of the House on the 12th December and
the information which the hon. Member
wants will be available from the report.

Dr. Rama Rae: That is no reply to
my question. Has it come to the notice
of the Government or not that the
Khosla Committee have definitely, in
clearcut terms, recommended some
project other than the Krishna-Pennar
project?

Shri Hathi: The available informa-
tion is in the report, and the Committee
has made certain recommendations
subject to certain further investiga-
tions being made.

Shri B. S. Murthy: May I know
whether the Khosla Committee has been
asked to further re-examine the ques-
tion? If so, whether any terms of
reference have been given to this Com-
mittee to investigate further?

Shri Hathi: Along with the report,
the minutes of the conference of the
Planning Commission with the repre-
sentatives of the Madras and Hydera-
bad Governments were also laid on the
Table and those minutes lay down what
further investigations have to be made,
and within what period.

Shri B, S. Murthy: Is it not a fact
that the Khosla Committee has been
appointed to report on the feasibility
of the best exploitation of the Krishna
waters? Is it not a fact that they have
reported accordingly on this, and if so,
why did not the Government proceed
with the recommendations?

Mr. Deputy-Speaker: These are sug-
gestions for action. The question is
zbout the Krishna-Pennar Project in
general. Details about the new project
and so on and so forth, and the Khosla
Committee’s report have been placed
on the Table of the House. What is the
good of asking the Minister whether it
is not so etc.

Dr. Gangadhara Siva: Is the Minister
aware of the fact that there is strong

17 DECEMBER 1952

Oral Answers 1684

protest in the Andhra area, particularly
in Rayalaseema, with regard to this
Krishna-Pennar Project? And I would
like to kmow what is the proposal of
the Government?

Shri Hathi: The Khosla Committee
did receive several representations, and
a summary of those recommendations
is also included in the report itself.

Dr. Rama Rao: Are the Government
aware...

Mr, Deputy-Speaker: Order, order.
It is not a school for cross-examina-
tion here. The Government is certain~-
ly aware of these things. Hon. Members
will please remember that the report
was placed on the Table of the House.
Additional information has been given
on the floor of the House. What is the
good of - cross-examining the Govern-
ment as to whether the report containg
this or that? If the reports contain
these things, then they contain; if they
do not contain, then they do not. This
is not the way to put questions. Ques-
tions might be asked for any further
elucidation.

Shri Ramachandra Reddi: May I
know whether the Government has
approved of the Khosla Committee’s
recommendations?

The Prime Minister (Shri Jawahar-
lal Nehru): The whole thing has beem
placed on the Table of the House. May
I suggest to hon. Members opposite to
study that report and those pepers
fully before they ask questions?

Dr. Rama Rao: May I ask whether
the Government has studied that report
carefully and has seen that the Khosla
Committee has pointed out that if the
Krishna-Pennar Project is carried out.
40 lakhs of acres of land fit for irriga-
tion and lying close to Krishna valley,
the dry area of Guntur and Nellore,
will be deprived of water?

Mr. Deputy-Speaker: If it is there,
what is the good of asking the Govern-
ment whether they have seen this or
that? If it is there, it is there. What
further does the hon. Member want?
There is no meaning in going on like
this, Shall I ask the Members on thia
side to go on making the same accusa-
tions against the Members opposite
t}lilat they have not read anything at
all.

Dr. S. P. Mookerjee: What action
does the Government propose tn tnke?

Shri Jawaharlal Nehru: The matter
is under the consideration of the Plan-
ning Commission. After that, it will
come up before the Government.
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Dr. S. P. Mookerjee: That answer
might have been given earlier.

Mr. Deputy-Speaker: Order, order.
‘What is the use of putting questions
asking whether they are aware that
40 acres or 50 acres of land will be
deprived and so on?

Some Hon. Members rose—

Mr. Deputy-Speaker: Order, order.
I am not allowing any more questions
on this. Hon. Members will study the
report and then come here for putting
questions on this.

SHR1 SmivA Rao’s TRIBUTE TO
MR. HOPKINSON

*]1224. Shri K. Subrahmanyam: (a)
Will the Prime Minister be pleased
to state whether the attention of Gov-
ernment has been drawn to a press
report to the following effect?

Mr. B. Shiva Rao, Indian delegate
to the U.N. session, paid a tribute
to Mr. Hopkinson, the British dele-
gate, saying “that it is heartening
to listen to such a very important
statement by a responsible Minister
of the British Government,” when
the latter claimed that U.K. alone
has responsjbility to guide ‘“our
territories (including protectorates
and colonies) to self-Government.”

(b) Does that statement represent
India’s attitude on the question of in-
dependence for colonies?

. (c) If answer to part (b) above be
in the negative, is it proposed to issue
an official clarification to that effect?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (b). Government have scen the
press report to which the Member
refers. The passages quoted have been
taken out of their context from two
fairly long speeches. The Indian dele-
gate’s appreciative reference applied
not to the particular remark attributed
to Mr. Hopkinson in this extract, but
to his assurance that it was the policy
of the British Government to lead
colonial territories to responsible self-
Government. This was with particular
reference to the Gold Coast and Nigeria
in West Africa. The attitude taken
by the Indian delegate on this matter
is in accord with that of the Govern-
ment of India.

(c) Does not arise.

Dr. N. B. Khare: With regard to (b),
is it because we are still in the Com-
mouwealth or because we are afraid
of imperiulist powers?
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The Prime Minister (Shri Jawahar-
lal Nehru): Neither, Sir.

MapHYA PRADESH COTTON

*1225. Shri K. G. Deshmukh: (a)
Will the Minister of Commerce and
Industry be pleased to state whether
Government are aware that the prices
of cotton varieties in Madhya Pradesh
have touched the margin of floor rate
during the 1st week of November 19527

(b) If they go below the floor rate
fixed by Government, what arrange-
ments have Government = made to
purchase the Kapas?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) No Sir. Not according to the infor-
mation Government has.

(b) Government have not under-
taken to purchase any Kapas.

Shri K. G. Deshmukh: May I know
what agency the Government has got
to keep constant touch with *he local
cotton markets?

Shri T. T. Krishnamachari: The Tex-
tile Commissioner keeps us informed
of what is happening.

Shri K. G. Deshmukh: In view of
the tremendous slump in the rates of
cotton, may I know whether the Gov-
ernment is proposing to withdraw the
licensing system that is prevalent at
the persent day?

Shri T. T. Krishnamachari: The
Government is not in a position to
grant the first hypothesis.

Shri K. G. Deshmukh: May I know
why a floor rate hasnot been fixed for
the superior quality of cotton Nos.
H422, and 0394, and may I also know
whether these kinds of cotton are
too superior to the cottons which are
included in the list of the Cotton
Control Order?

Shri T. T. Krishnamachari: It is a
matter of opinion. Government’s ex-
pert advisers still feel that the particu-
lar types of cotton which the hon.
Member has mentioned are of the same
variety as jarilla.

INDIAN ENCLAVES IN EAST PAKISTAN

*1226. Shri Barman: Will the Prime
Minister be pleased to state what
arrangements have been made for
getting passports and visas for the
Indian enclaves in East Pakistan and
Pakistani enclaves in Cooch-Behar
and for the merchandising of agricul-
tural products and purchase of essen-
tial consumer goods after .the intro-
duction of passports in those areas?
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The Deputy Minister of External
Affairs (Shri Anil K. Chanda): Pass-
ports for residents of Indian enclaves
situated in East Bengal are issued by
the District Magistrate, Cooch-Behar.
They can also be issued by the West
Bengal Government. Category “A”
visas entitle persons resident within
10 miles of the border to visit villages
within 10 miles of the border on the
other side. Such visas will enable
residents of Indian enclaves to visit
the surrounding Pakistani territory.
For visits to Indian territory, transit
visas from Pakistani Missions in India
are required separately for each out-
ward and inward journey. To remove
this difficulty, the Pakistan Government
hgve been asked to agree that the
category “A” visa should also be made
valid for any number of journeys bet-
ween the enclave and the particular
district to which it belongs, provided
the holder travels along a specified
route.

Shri Barman: In view of the fact
that these visas for these people en-
circled within the enclaves have to be
issued either by the Deputy Commis-
sioner of Cooch-Behar or by the West
Bengal Government, and they have to
approach either the District Magistrate
of Cooch-Behar or the Provincial Gov-
ernment, have the Government thought
of the difficulty in their coming to
either of these authorities, for the
purpose of taking a visa or a permit?

The Primie Minister (Shri Jawahar-
lal Nehru): Yes, Sir. This is one of
the matters which is going to be
considered, I believe, at the
Passport Conference which is to
be held at the end of this month. I
might add that even apart from this
passport question the position of the
people living in these enclaves—and
these enclaves mean both the Indian
territory enclaves in Pakistan territory,
and the Pakistan territory enclaves in
Indian territory, and they are tiny en-
claves consisting of a few villages—is
highly unsatisfactory. There is no
doubt that they suffer a great deal of
inconvenience. In ansver to a question
a little while ago in this House, I
believe, I gave certain figures regarding
their number, their areas, the popula-
tion etc. They are not much. And
the obvious thing is for these enclaves
to cease to exist, that is to say, they
should be incorporated where they are.
Otherwise the people cannot have an
easy life and will have to face tkhese
tremendous difficulties.

Shri Barman: In view, of the fact
that the people living in these enclaves
are poor agriculturists, and they have
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got no alternative but to tread the
Pakistan territory almost every day in
the course of their lives, will the Gov-
ernment consider the question of
making some arrangements or giving
some facilities for these people for get-
ting passports or visas at a nominal cost,
because the present cost goes up to
RS. 15 to Rs. 16 per head, . which is
beyond the means of these poor people?

Shri Jawaharlal Nehru: We shall
consider that, although the figure men-
tioned by the hon. Member seems to
be wrong. He has mentioned a very
large figure. But we shall certainly
consider that.

Shri B. S. Murthy: May I know
whether the question of the merger of
these enclaves with the respective terri-
tories where they lie, has been taken
up with the Pakistan Government?

Shri Jawaharlal Nehru: Jt has been

.referred to, on various oeccasions. I

cannot say whether it has been what
might be called ‘formally’ referred to
or taken up. But there has been talk
about it previously.

REPORTS OF ENQUIRY HELD ONX HIRAKUD
CcT

*1227. Shri Sarangadhar Das: (a)
Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to starred question No. 404 asked
or: the 18th November, 1952 and state
if the enquiries referred to therein
have since been completed?

(b) If so, what are the decisions of
the Government on the reports sub-
mitted by the Committees?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
enquiry conducted by the Joint Secre-
tary in this Ministry has not yet been
completed. The Departmental Com-
mittee on the Hirakud Dam Project
have completed their work but the final
report has not yet been received.

(b) Does not arise.

Shri Sarangadhar Das: May I know
when the Padhi Committee was con-
stituted, and when they finished their
inquiry and submitted the interim
report?

Shri Hathi: It was constituted seme
time in November 1951, and the interim
report was submitted in March or April
1952.

Shri Sarangadhar Das: May I know,
Sir, why the submission of the final
report is delayed year by year?
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Shri Hathi: We have been asking
the members of the Committee to send
the final report and that is still awaited.

Shri Sarangadhar Das: May I know,
Sir, if by this delay the work of ac-
counting and cost accounting and so on
and so forth is being disrupted?

Shri Hathi: It is a matter of opinion,
Sir.

Shri B. S. Murthy: May I know
what are the main features of this in-
terim report, Sir?

Shri Hathi: The Committee has not
been unanimous in their findings. They
have, of course, suggested that a new
method other than the one that exists
for accounts procedure should be devis-
ed, but what it should be, of course,
they will in due time incorporate in
their final report.

Shri Sarangadhar Das: May I know,
Sir, if under these conditions it is not
necessary to appoint another Committee
to give a recommendation in this matter
as soon as possible?

Mr. Deputy-Speaker: The final report
is awaited.

PERMISSION. TO VISIT NANEARA SAHTB

*1228. Sardar A. S. Saigal: Will the
Prime Minister be pleased to state:

(a) whether Government are aware
that the Pakistan Government refused
permission to a Sikh Jatha to visit
Nankana Sahib to observe Guru
Nanak’s birthday there;

(b) whether it is a fact that on
many occasions previously such permis-
sion was not given and whether per-
mission was given at any time pre-
viously and if so, on how many
occasions; ’

(c) whether Government have lodg-
ed any protest with the Pakistan Gov-
ernment on their action in not allow-
ing the Sikhs to visit Nankana Sahib;
and

(d) whether Government propose to
pursue the matter so that such permis-
siom may be granted in future?

The Deputy Minister of External
Affafrs (Shri Anil K. Chanda): (a)
Thin s not correct. The Government
of Pakistan gave permission for a party
of 200 ®ikh pilgrims to visit Nankana
Sahib from the 29th October 1952 to
the 2nd November 1952 on the occasion
of Guru Nanak Devji’s Birthday.

(b) Permission was applied for and
given every year from 1948 onwards.
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(¢) and (d). Dp not arise.

Sardar Hukam Singh: May I know
why that permission could not be avail-
ed of when the permission had been
given?

Shri Anil K. Chanda: The SGPC
informed us that they were not ready
with the passports and therefore they
could not avail of the opportunity
given to them.

Sardar Hukam Singh: Did the Gov-
ernment make any representation to
the Pakistan Government that as the
passport system was newly introduced,
this opportunity could not be availed
because it was very difficult for these
persons to get visas for these persons
who were dispersed all over the
country?

The Prime Minister (Shri Jawahar-
1al Nehru): I think, Sir, it is not very
easy to reply to that question. It was a
confusing period and I think, I must
admit, looking at these papers that
there was some slight delay in rny own
Ministry, the External Affairs Ministry,
in this matter, not a great delay but a
few days’ delay, which, perhaps also
came in the way, I give the dates. The
Shiromani Gurdwara Committee’'s re-
quest came to the Punjab Government
on the 28th July. It was received by
the External Affairs Ministry from the
Government of Punjab actually on 4th
August. Then the External Affairs
Ministry wrote to the High Commission-
er at Karachi on the 14th August. It
took about ten days; it might have
been done sooner. Then within these
days the passport system came in and
so, unfortunately, time slipped by and
there were difficulties perhaps in the
way of the Shiromani Committee then
to take advantage of the permission
from Pakistan.

Sardar Hukam Singh: Is it a fact,
Sir, that even on occasions when the
permission had been given and the
pilgrims had gone there, they had been
escorted by Police and allowed only
to move within the precincts of the
Gurdwara?

Shri Jawaharial Nehru: It is quite
possible. 1 cannot answer straight-off
without reference. But, it is quite
possible that they were escorted by
police on those occasions, Of course,
the Pakistan Government will presum-
ably say that they were being escort-
ed for their own convenience and pro-
tection. I do not know what answer
they may give.
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Sardar Hukam Singh: Were they
permitted only within the precincts of
the Gurdwara, there?

Shri Jawaharlal Nehru: Does the
hon. Member mean that they were not
permitted to move in the precincts of
the Gurdwara?

Sardar Hukam Singh: No, outside?

Shri Jawaharlal Nehru: I really do
not know, Sir; I will have to enquire.

Sardar A, S. Saigal: As regards the
police escort to the Sikhs who are visit-
ing Gurdwaras and they are not being
allowed to go outside, will the Govern-
ment be kind enough to make an en-
quiry, Sir?

Shri Jawaharlal Nehru: There is no
question so far as the first is concerned.
We have pilgrims from Pakistan
coming to various places in India and
our police accompanies them, not to
harass them but to help them and to
see that no untoward occurrence takes
place. But the other point is certainly
apart, whether they are allowed to go
outside the precincts or not, we shall
enquire into that.

Sardar Hukam Singh: Are the pil-
grims coming from Pakistan to India
visiting their sacred places in India
subjected to any restrictions as to
their movement, in seeing their friends
etc.?

Shri Jawaharlal Nehru: Not that
I am aware of. But there were in par-
ticular places some arrangements ac-
tually in the place of pilgrimage, but,
otherwise, I do think there have been
no particular restrictions.

Dr. N. B. Khare: Is it a fact that
India is liberal and Pakistan is not?

Sardar Hokam Singh: Has our High
Commissioner, ever since partition,
sought at any time the permission of
the Pakistan Government to go round
and see these holy places, shrines,
temples, and gurdwaras, whether they
are kept in proper repairs?

Shri Jawaharlal Nehru: I could not
give a straight answer to that question,
Sir. The High Commissioner normal-
ly resides in Karachi. He does pay
visits to Lahore and parts of the
Punjab. I know for a fact that he has
been taking great interest in these
matters because we have been corres-
ponding with him about these gur-
dwaras. We have been writing to the
Pakistan Government and our High
Commissioner has also done that. As
to the places he has visited in the
course of the last one or two years,
I cannot say anything definite.
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Sardar Hokam Singh: On a pre-
vious occasion, we were told that a
request had been made to the Pakistan
Government to negotiate on the ques-
tion of these visits in the respective
countries and there had been no answer
to thatt May I know, if subsequent
to that any reply has been received,
whether the Pakistan Government wish
to convene a conference or discuss
these things?

Shri Jawaharlal Nehru: If the hon.
Member gives notice of that question—
I have not got the papers here—we
could get facts and place them before
the House.

. Sardar Hukam Singh: Has the High
Commissioner or the Deputy High
Commissioner at Lahore considered the
importance of going round and seeing
whether these holy places are kept in
proper repairs?

Shri Jawaharlal Nehru: That, Sir,
if I may say so, is our constant advice
and we shall do it again if the hon.
Member likes. We have constantly
written on this subject to the High
Commissioner who is greatly interest-
ed in it. Certainly, we shall pursue
the matter further.

PREVENTION OF ASSAM-EAST PAKISTAN
BORDER INCIDENTS

*1229. Shrimati Khongmen: (a
Will the Prime Minister be pleas:
to state whether the attention of Gov-
ernment has been drawn to the P.T.I.
Report appearing’in the “Hindustan
Times” and “Hindusthan Standard”
of 30th November, 1952 to the effect
that the discussion between the
Khasi and Jaintia Hills District offi-
cers and Sylhet District officers _to
prevent occurrence of border incidenfs
between Assam and Pakistan broke
down and whether the purport of the
report is correct?

(b) If the answer to part (a) above
is in the affirmative, what steps Gov-
ernment are going to take to safe-
guard the lives and properties, spe-
cially paddy crops and orange crops,
of Indian citizens of border areas in
Assam and particularly of Khasi and
Jaintia Hills?

(c) How many Indian citizens of
Khasi and Jaintia Hills District are in
the custody of Pakistan marauders
or Pakistan Government and what
steps Government are confemplating
to take to obtain release of these
prisoners?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (%). There has been no break-
down of discussions as reparted 1n the
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Press. An interim agreement was
reached between the Deputy Commis-
sioners of Khasi and Jaintia Hills and
Sylhet that force would not be used
by either side over harvesting of paddy
and that nationals of both sides would
not go to disputed areas pending a
decision at Government level. There
have been instances of violation of the
agreement by the Pakistani side. The
Assam Government have taken precau-
tions to safeguard the lives and pro-
perties of Indian nationals by posting
sufficient border police at different
places.

(c) Forty persons, including 35 wo-
men, arrested mostly for entering Pak-
istan "territory without passports or
visas and for smuggling, are in Pakis-
tani custody. Three persons are report-
ed to have been kidnapped from Indian
territory. The Assam Government has
taken up the matter with the East
Bengal Government with a view to
securing release of the prisoners

Shrimati Khongmen: May I ask, Sir,
whether Government is aware of the
fact that many of the simple and igno-
rant people have not the slightest idea
of the necessity of taking passports,
before entering into Pakistan area?

The Prime Minister (Shri Jawahar-
1al Nehru): It is quite true. These inter-
national documents or passports etc.
are not known even or under-
stood by large numbers of people
living there and doing business
there and quite ynknowingly they
walk across a certain line and get into
trouble because they are called smug-
glers or trespassers on foreign terri-
tory. It is very unfortunate and we
should try to help them as far as we
can.

Shri K. P. Tripathi: What steps were
taken, after these people were arrested
and taken away, for harvesting their
paddy?

Shri Jawaharlal Nehru: This refers
to Pakistan territory. Presumably they
had gone to Pakistan territory and had
been arrested for trespassing on their
territory. They did not know that proba-
bly there is no harvest land there. But
what does the hon. Member refer to
by ‘steps’?

Shri K. P. Tripathi: As a matter of
fact, there was firing and as a result
thereof the paddy fields were left un-
reaped. So I want to know whether
any steps have been taken within our
border for getting those crops reaped
in time?

Shri Jawaharlal Nehru: I presume
so, but I do not know.
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Shri Beli Ram Das: Is it a fact that
similar incidents took place in the
border of Garo hills also?

Mr. Deputy-Speaker: That does not
arise out of this question.

Dr. S. P. Mookerjee: What steps
are Government taking to get back
our citizens who have been taken into-
custody by Pakistan, and how many
are still in custody there?

Shri Jawaharlal Nehru: The figure
given in the reply is 40. These persons.
according to the Pakistan Govern-
ment were trespassing into their terri-
tory without passports and the rest.
Even if technically that charge is true,
it is obvious that these persons were
not intending to commit any offence.
They may have walked across. It is.
therefore a simple matter. The Assam
Government is in touch with the Pak-
istan authorities, and it may be that
the two adjoining officers would meet
and consider this matter.

Dr. S. P. Mookerjee: Have we releas-
ed the few persons who were arrested
within our border?

Shri Jawaharlal Nehru: In this con-
nection, or some other connection?

Dr. S. P. Mookerjee: In this con-
nection. The Deputy Minister read out
that four or five had been arrested.

Shri Jawaharlal Nehru: I am afraid
I do not know. We will enquire into it.

Mr. Deputy-Speaker: Next question.

Shri S. C. Deb: May I know whether
the report is true that these persons
were arrested in our border?

Mr. Deputy-Speaker: Order, order.
I have called the next question.

CoAL TRANSPORT

*1230. Shri M. Islamuddin: Will the
Minister of Planning be pleased to
state:

(a) whether any scheme has been
recommended to the Planning Com-
mission to provide transport facilities
for coal; an

(b) it so, what is the scheme and
how much will it cost?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) The cost of the scheme will be
about Rs. 710 lakhs. The details of
the scheme are laid on the Table of
the House. [See Appendix VII, an-
nexure No. 52.]

Shri M. Islamuddin: May I know
whether any part of the scheme is
under execution?
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Shri Hathi: Not yet.

Shri M. Islamuddin: Is it included
in the Five Year Plan?

Mr. Deputy-Speaker: Have not
copies of the Five Year Plan been cir-
culated to hon. Members?

Shri Hathi: It is included in the
Five Year Plan.

Mr. Deputy-Speaker: Hon. Mem-
bers ought to know that where the
information is available in published
documents which are either circulated
or placed on the Table of the House,
in respect of such records which are
available to them, they should not put
questions and unnecessarily take up
the time of the House.

Shri Raghavaiah: May I know whe-
ther it is the paucity of wagons that
is resulting in these difficulties of trans-
port of sufficient ceal?

Shri Hathi: That is so.

The Minister of Production (Shri K.
C. Reddy): I might supplement the
reply by saying that it is so to some
extent.

Shri Raghavaiah: If the answer is in
the affirmative, then may I know whe-
ther any provision has been made in
the scheme that has been recommended
by the Planning Commission for the
production of more number of wagons
next year for carriage of coal?

Shri Hathi: We have a plan for
that.

Shri B. S. Murthy rose—

Sardar A. S. Saigal: May I know
when this scheme will be implemented?

Mr. Deputy-Speaker: Mr. Murthy.

Shri B. S. Murthy: May I know the
number of extra wagons that are to
be made available by 1st January 1953?

Mr. Deputy-Speaker: That is already
contained in the programme of the
last Budget.. They have said so many
wagons would be made available. As
for the next year, the hon. Member
will wait.

Shri Raghavaiah: In view of the fact
that our railways had made a profit
of some Rs. 26 crores during the last

Mr. Deputy-Speaker: He is addres-
sing the wrong Minister. It is not
the Railway Minister who is answer-
ing this question.

- Shri Raghavaiah: Still, in view of
the fact that the Railway Department
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got so much profit last year, may I
know whether any increace in the
number of wagons has been effected?

Mr. Deputy-Speaker: Are we having
a general discussion on the Railway
Budget? What is this question?

Shri Sarangadhar Das: May I know
if the transport of coal to the Calcutta
docks has been eased in the meantime?

Shri Hathi: Yes, Sir.

Mr. Deputy-Speaker: Next question.

CoaL BoARD

*1231. Shri M. Islamuddin: Will the
Minister of Production be pleased to
state: ’

(a) the personnel of the Coal Board;

(b) whether any of them is an ex-
pert technologist in scientific coal re-
search; and

(c) whether the coal industry and

coal consumers have representation
on the Board?

The Minister of Production (Shri K,
C. Reddy): (a) The present personnel
of the Coal Board is:

Shri R. K. Coal Commisasioner—
Ramadhyani. Cl‘mirman.
Shri N. Chief Inspector)
Barraclough. of Mines.
Shri L. S. Chief Mtning En-
Corbett. gineer (Railway
Board)/Deputy

Coal Commis-
sioner (Produc-

tion). v Mem-
ShriA.B.  Superintendent of | P
Guha. Collieries—Mem-
ber—Searetary.
Shri M. L. Deputy Coal
Shome. Cammis:ioner |
(Digtribution). )’
(b) No.
(c) No.

Shri M. Islamuddin: May I know
whether Government propose to take
one expert technologist in the Coal
Board?

Shri K. C. Reddy: I did not hear
the hon. Member properly.

Shri M. Islamuddin: May I know
whether one expert technologist will be
taken in the Coal Board?

Mr. Deputy-Speaker: It is a sug-
gestion for action.

Shri Raghavaiah: In view of the fact
that the certain districts of Andhradesa
produce the greatest amount of tobacco,
especially Virginia tobacco, for the cur-
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ing of which a greater amount of coal
is needed than is now available, will
the hon. Minister take one or two re-
presentatives of the coal consumers
from the tobacco producing areas of
Andhradesa?

Mr. Deputy-Speaker: That is, again,
a suggestion for action.

Shri B. S. Murthy: May I know
whether any representation has been
made to the Government that represen-
tatives of the consumers should be on
this Board?

Shri K. C. Reddy: The position is
this. The Coal Board has been consti-
tuted for the specific purpose of taking
steps for the safety and conservation
of coal in the coal mines......

Mr. Deputy-Speaker: Hon. Members
need not talk among themselves, It is
imipossible for anybody to hear what
is being said on either side.

Shri K. C. Reddy: ...Safety and con-
servation in coal mines are the main
purposes for which the Coal Board has
been constituted. In the Coal Board
Act, there is provision for the consti-
tution of Advisory Committees to ad-
vise the Coal Board with regard to
various matters. Some Advisory Com-
mittees are already functioning infor-
mally, and they will be formally consti-
tuted after the rules governing the
same have been published and finalis-
ed. Representation for the consumers,
for scientific talent etc. will be given
at that time on these Advisory com-
mittees.

Shri B. S, Murthy: May 1 know
when the rules will be published?

Shri K. C. Beddy: Very early.
Mr. Deputy-Speaker: Next question.
NATIONALISATION OF COAL

*1232. Shri M. Islaimuddin: Will the
Minister of Production be pleased to

state:

(a) whether there is any scheme
before Government for nationalisation
of coal;

(b) if so, what are the main fea-
tures of the said scheme; and

(c) whether any step has been
taken to implement the scheme or
any part of it?

The Minister of Production (Shri K.
. Redly): (a) No.

(b) and (c). Do not arise.
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Shri M. Islamuddin: May I know
whether any compensation will be paid
in case of nationalisation?

Mr, Deputy-Speaker: There is ne
nationalisation contemplation. How
does the question of compensation
arise?

Next question.

PHILIPINES INTERNATIONAL FAIR

*1235. Shri S. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Government of India have received an
invitation to participate in the Philip-
pines International Fair to be held
early in 1953;

(b) if so, whether Government will
participate in it officially;

(c) if not, what are the reasons; |

(d) whether private parties in India
have been asked to participate in the
Fair with their exhibits; and

(e) if so, what facilities will these
private parties receive from the Gov-
ernment of India or from the Fair
Authorities?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.
(b) No, Sir.

(c) The invitation to participate in
this Fair was received after Govern-
ment’s programme for exhibitions for
the year 1952/53 and the budget esti-
mates therefor had been finalised. The
Government were therefore fully com-
mitted in other countries and could not
undertake an additional exhibition due
to want of staff and funds.

(d) Yes.

(e) A circular issued by Govern-
ment giving full details of the facili-
ties olfered by the Government of
India as well as by the Philippine
Government to intending participants
is 1aid on the Table of the House. [See
Appendix VII, annexure No. 33.]

Shri S. C. Samanta: May I know
how many parties have applied for
space in the proposed Fair within the
specified time?

Shri Karmarkar: Twenty parties
applied to us for information, and we
have supplied the information. As to
how many have secured space, we are
not in a position to say.

Shri S. C. Samanta: Mav I know
whether any reply has been received
from the Director-General of the Fair
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about the extension of the specified
time, for receiving applications for
space in the Fair?

Shri Karmarkar: No, Sir.

Shri §. C. Samanta: May I know
whether the exhibits shown there will
include also exhibits about Indian
culture, Indian social and political
themes?

Shri Karmarkar: We are not par-
ticipants in this Exhibition. So, in
this Exhibition there will be no demon-
stration of these things.

Shri S. C. Samanta: Is it not a fact
that cultural, social, economic and
political aspects of India will be ex-
hibited there? Have Government not
made any arrangements for this pur-
pose?

Shri Karmarkar: I shall look into
that matter.

Shri K. G. Deshmukh: May I know
what is the object of this Fair?

Shri Karmarkar: The object is to
promote world trade and particularly
the Philippine trade.

Shri Veeraswamy rose—

Mr. Deputy-Speaker: Young Mem-
bers have to speak loud.

Dr. S. P. Mookerjee: Does it apply
to the hon. Minister as well?

Dr, N. B. Khare: He has to broad-
cast.

Mr. Deputy-Speaker: I find old
people also are equally loud.

SOUTHERN REGIONAL RADIO ADVISORY
CoOMMITTEE

*1236. Shri Veeraswamy: (a) Will
the Minister of Information and
Broadcasting be pleased to state the
number of members on the Southern
Regional Radio Advisory Committee?

(b) What are the functions of that
Committee?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) There
is no Committee known as Southern
Regional Radio Advisory Committee.

(b) Does not arise.

Shri Veeraswamy: May I know, Sir,
whether the Tamil Esai Sangham has
been in any way associated with the
programmes structure of the All-India
Radio Stations of Trichinopoly and
Madras?

Dr. Keskar: I would require notice
of that question. My reply was about

17 DECEMBER 1952

Oral Answers 1700

a Committee which the hon. Member
presumed existed, but did not exist in
actual fact.

Shri Veeraswamy: May I know, Sir,
whether the hon, Minister has received
any representation from Mr T. P. Veda-
chalam, Advocate, Trichinopoly with
regard to the low number of Tamil
songs being broadcast from Trichino-
poly and Madras stations?

Dr. Keskar: There was a represen-
tation by a representative from that
area. I am not able to say now exactly
whether it was from Mr, Vedachalam,
as the hon. Member is saying. If the
hon, Member wants any more infor-
mation regarding this matter I would
require notice.

Shri K. G, Deshmukh: May I know,
Sir, whether there are any regional
advisory committees in existence and
if so how many?

Dr. Keskar: There are no regional
advisory committee.

NON-GAZETTED ESTABLISHMENT OF
C.P.

*1237. Shri M. S. Gurupadaswamy:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that classi-
fied lists of non-gazetted establish-
ment of Central P.W.D. were not got
printed after the year 1947 though
their printing was suspended only
after the year 1950 as stated by the
Minister for Home Affairs on the 30th
July, 1952 in answer to starred ques-
tion No. 2333; and

(b) whether it is not a fact that the
classified list of Section Officers of
C.P.W.D. corrected upta September,
1947, was not correctly prepared as it
contains information contrary to facts
regarding several officers and also
factual information regarding several
officers was not given, on the basis
of which promotions and confirma-
tions were ordered?

\

The Minister of Works, Housing and
Supply (Sardar Swarn Singh): (a)
Yes, Sir.

(b) No, Sir.

Shri M. S. Gurypadaswamy: May I
know, Sir, whether these lists are not
published just to conceal nepotism,.
favouritism, supersessions and viola-
tion of service rules?

Sardar Swaran Singh: The insinua-
tion is entirely incorrect.

Shri M. S. Gurupadaswamy: Is it
not a fact, Sir that many irregularities
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are committed in respect of promotions
so far?

Mr. Deputy-Speaker: What is the use
of putting such a general question?

Shri M. S. Gurupadaswamy: I will
put a specific question, then. May I
know whether Mr. Ralla Singh, now
permanent Sectional Officer is not
qualified......

Mr. Deputy-Speaker: I took exception
to the form of the previous question.
This one is more objectionable.

The hon. Minister who deals with
thousands of such employees cannot
carry the facts of each individual case
‘n his head. Therefore, individual
‘cases must be brought to the notice of
the hon. Minister privately. In serious
-and important cases if adequate re-
dress is not given, then those cases
‘may occasionally be brought before the
House.

Shri M. S, Gurupadaswamy: May I
‘put another question?

__ Mr. Deputy-Speaker: Not on similar
lines.

~ Shri M. S. Gurupadaswamy: May I
know what are the reasons for sus-
‘pending the printing of these lists
year by year?

‘Sardar Swaran Singh: Various com-
plication§ arose. They related first to
the fixation of seniority of displaced
persons vis a vis others. Secondly
there was the question of condonation
of the break in service of displaced
persons. Complications arose on
account of these two factors and the
list could not be kept up-to-date. It
‘was no use publishing lists which were
‘got correct and which were not up-to-

ate.

Dr. S. P. Mookerjee: How are those
-complications removed by not publish-
ing the lists?

Sardar Swaran Singh: If the list is
published and it does not entrely re-
present the correct position with regard
to the seniority of the various officials
concerned, it will create a wrong im-
pression. The list. however, is always
kept up-to-date and steps are being now
taken to publish ‘t and it is hoped that
it will be published by the end of
January next.

Shri 8. C. Samanta: May I know, Sir,
whether classified lists of 1947 were
prepared in strict accordance with the
instructions issued by our CPWD to
Executive Engineers; if not, whether
any act'on has been taken agains: those
who did not fulfil the instructions?
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Sardar Swaran Singh: I do not think,
Sir, that there was any allegation that
the Executive Engineers did not carry
out the instructions that were con-
veyed to them.

Shri Bogawat: Is there any grievance
that this list is not according to fitness-
cum-seniority basis?

Sardar Swaran Singh: If any parti-
cular cases are brought to my notice 1
am prepared to look into them.

Shri Bogawat: Several applications
have been made to that effect.

Sardar Swaran Singh: Not {0 my
knowledge.

Dr. S. P. Mookerjee: Is the list open
to inspection by persons who may have
some grievance.

Sardar Swaran Singh: It is a printed
and published list.

Shri S. C. Samanta: In reply to my
question the hon. Minister said that no
complaints have been received by him

Sardar Swaran Singh: There may be
complaints. My hon. friend is referrng
to a list which was published in 1947
and in five years there are bound to be
any number of complaints.

Shri B. S. Murthy: May I know, in
the list contemplated to be published
by Government, whether detailed in-
formation will be g'ven since 1947 up-
to-date.

Sardar Swaran Singh: The list will
be up-to-date.

Shri Bogawat: May I know whether
there was any deputation regarding
this matter?

Sardar Swaran Singh: Not to me, Sir.

GANDHI MEMORIAL

*1238. Shri S. N. Das: (a) Will the
Minister of Works, Housing and Sup-
ply be pleased to state whether the
Gandhi Memorial Designs Committee
have finished its work and finalised
the design?

(b) If so, has the design prepared
been approved by Government?

(c) What further progress in this
matter has been made?

(d) What is the nature of the
Memorial that has been approved and
what is the estimated expenditure in-
volved?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Not yet, Sir.
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(b) to (d). Do not arise.

Shri S. N. Das:- When was this Com-
mittee appointed and what are the
Teasons why the report is not forth-
<coming?

Sardar Swaran Singh: The Com-
mittee was appointed in the year 1950
and because they have not yet finalis-
<d their conclusions the report has aot
Yet been published.

Shri S. N. Das: May I know whether
any time-limit was fixed for this Com-
ittee to submit its report and if so
why is the Committee delaying the
submission of the report?

Sardar Swaran Singh: Regard being
had to the nature of the work entrusted
to the Committee no time-limit could
be fixed. Though we des‘re that the
conclusions of the Committee should
be finalised as quickly as possible, it
is a matter which is likely to take
some time and exchange of ideas and
exchange of views is going on and a
final decision has not yet been arrived
at.

The Prime Minister (Shri Jawaharlal
Nehru): May I add, Sir, that a fimal
decision is not likely to be arrived at
for some considerable time. In spite
of course of the importance of the
Memorial—or rather because of t,—
we do not wish to hurry in any way,
but to consider it in all its aspects, to
consider the views of eminent archi-
tects from abroad, in fact, we have re-
ceived some, and of course of our own
architects and others, and comsu!t the
Committee of the Gandhiji Memorial
Fund which is interested in putting up
these buildings. Apart from that there
is the Gandhiji Memorial Museum and
others. We want the whole thing to be
not in isolated patches, but to fit in with
each other,

So, the matter does require a great
deal of consideration and although we
should like to start as soon as possible,
it is better to delay and have the pro-
per thing rather than hurry and do per-
haps the wrong thing.

Shrimati A. Kale: May I know
‘whether the design submitted by Mr.
Karmarkar from Bombay is under the
consideration of Government?

Shri Jawaharlal Nehru: I do not
know, Sir. If he had sent it it must
have been conside
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Short Notice Question And Answer

CLOSURE OF COOPER ENGINEERING
WoRks, Bomsay

Shri Kajrolkar Will the Minister of
Commerce and Industry be pleased to
state:

(a) whether it is a fact that the
factory of Cooper Engineering Works in
Bombay is go'ng to be closed from 27th
December, 1952, throwing ocut of em-
ployment about 2,000 workers;

(b) whether it is a fact that this
factory mainly manufactures Diesel
engines and that the factory is going
to be closed as there is no demand for
these engines;

(c) whether it is a fact that owing to
heavy 1mports of diesel eng'nes this
factory is finding it difficult to ccntinue
its work; and

(d) what steps, if any, are being
taken by Government to prevent the
closure of this factory?

The “Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Intimation has been received from
the Firm that they have giverr a notice
to the workers that the factory will be
closed down with effect from the 27th
December. The number of workers
likely to be affected is not known.

. (b) Yes; the offtake of diese! engines
is poor.

(c) It is possible what the hon. Mem-
ber states is true.

(d) (i) State Governments . have
been adwised to purchase Indian diesel
engines in conmection with the Grow
More Food Campaign etc.

(ii) No import licences for diesel
engines have been issued during the
current half year.

Shri Gadgll: May I know from the
hon. Minister whether the Guvernment
of Ind‘a placed an order for 5,000
diesel engines with this firm but sub-
sequently withdrew the order, and
whether it is a fact that another order
for 5,000 was placed by the (Govern-
ment of Bombay and only 34 engines
were purchased?

Shri T. T. Krishnamachari: Sir, I
have not got the information.

Shri Gadgil: In view of the fact that
67,000 of these engines have been im-
ported, may I know whether the Gov-
ernment will consider the banning of
further imports of these engines for a
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cansiderable period to enable the local
manufacture to get advantage of the
situation?

Shri T. T. Krishnamachari: So far
as banning of imports is concerned, I
have already stated that during the
current half year no Iimports are
allowed. But so far as stocks of
Indian-made diesel engines are con-
cerned, the total stocks available,
according to the records that the Gov-
ernment have, are only about 1,769
engines.

Shri Alekar: How many of these
engines are lying in the factory and
what is the number that Government
wants?

Shri T. T. Krishnamachari: The
factory have not given us information
of their stocks. Their total production
from January to October happens to
be 2,124. Therefore the House wili
understand it is impossible for Govern-
ment to place an order with these
people for 5,000, because the annual
production is much less than that. I

“ might also add that this factciy does
not specialise in any particulgr type;
they manufacture 15 to 20 d‘fferent
types. And I am unable to say what
engines they have in stock, what are
unsaleable.

Shri Altekar: May I know what
types of engines Government will be
wanting for the community projects,
and whether such types are available
with this factory?

Shri T. T. Krishnamachari: I have
no information.

Shri Bogawat: May I know if the
Government intends to give these
engines to agriculturists in the famine
areas?

Shri T. T. Krishnamachari: That
question must be addressed to another
quarter.

Shri S. S. More: May I know whether
Government keep any record of the
productior in the country and the
available number of engines in the
country before they decide their import
palicy?

Shri T. T. Krishnamachari: We get a
rough idea, Sir.

Shri Gadgil: Very much rough!

Shri Natesan: May I know if any
engines have been bought from this
firm at all, if so how many, and if they
have been found to be satisfactory?

Shri T. T. Krishnamachari: Sir, it
would not be politic for Government
to give an answer to that question. It
would lead to the implication that the
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quality manufactured by this firm is
not good. I am afraid Government
cannot commit themselves to an answer
of this nature.

Shri S. S. More: Are Government
contemplating any steps to keep this
fectory going?

Shri T. T. Krishnamachari: The only
manner in which Government can help
these factories is by banning imports
and also by writing to State Govern-
ments and asking them to encourage
the Indian manufactured diesel engines
being purchased for the grow more
food campaigns. I might also add that
in order to relieve the stock pos‘tion
of the Indian manufacturers we are
permitting people who have imported
diesel engines to export them provided
they are imported from soft currency
areas.

Shri Gadgil: Like mercury.

Mr. Deputy-Speaker: I think thie has
beerr sufficiently answered.

WRITTEN ANSWERS TO QUESTIONS
STATE-TRADING

*1220. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Commerce and Industry be pleased
to state under what Ministries and in
what articles or business State Trad-
ing is being experimented by Govern-
ment?

(b) What are the amounts of capi-
tal invested in different schemes of -
State-Trading which are being work-
ed i’n India and with what profit or
loss?

(c) What is the form of manage-
ment which has been found best
suited for State Trading?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) None of the state trading schemes
at present in force is in an experi-
mental stage.

(b) A statement is laid on the Table
of the House. [See Appendix VII,
annexure No. 54.]

(c) So far the State Trading schemes
have been carried on by the corcerned
Government Departments.

DrspLACED Adivasies FROM WEST

PAKISTAN

+1233. Shri Bheekha Bhal: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether Government have re-
habilitated displaced Adivasies from
West Pakistan;
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(b). if so, the number of such dis-
placed Adivasies; and

(c) if not. whether Government are
aware of such displaced Adivasies?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) to (c).
The information is being collected and
will be laid on the Table of the House
as early as possible.:

INDIAN UNION LAWS IN CHANDERNAGORE

*1234. Shri Tushar Chatterjea: Will
the Prime Minister be pleased to state:

(a) the Indian Union laws which
have been brought into force in
Chandernagore since its transfer to
Indian Union;

(b) whether it is a fact that in
Chandernagore there is no law to
protect the tenants either from arbi-
trary increase of rent or from arbi-
trary ejectment and if so, whether
Government propose to promulgate in
Chandernagore the Rent Control Act
and Non-Agricultural Tenancy Act of
West Bengal; and

(c) whether Government have re-
ceived any representation in this re-
gard from the people of Chander-
nagore?

The Deputy Minister of External
Affairs (Shri Anil K. Chaunda): (a) A
I'st of the Indian Union Laws extended
to Chandernagore since its transfer to
the Indian Union is placed on the Table
of the House. [See Appendix VII,
annexure No. 55.]

(b) The question of extending the
Rent Control Act and the Non-Agri-
‘cultural Tenancy Act to Chandernagnre
is now under consideratirn by the
Government of India. -

(c) Yes, Sir.

WATER SuPPLY TO LAJPAT NAGAR
CoLoNY .

~ *1239. Shri Gidwani: Will the Minis«
tctert of Rehabilitation be pleased to
state:

(a) whether it is a fact that ar-
rangements for the supply of filtered
water to Lajpat Nagar Colony are *to
be made from the Kalkaji Reservoir
which is being constructed by Gov-
emment

(b) whether it will take at least one
year before the work of the Reser-
voir is' completed;

"(c) whether it is a fact that the
residents of the Colony get their water
for drinking and cooking purposes
from hand pumps;

336 PSD.
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(d) whether the water from hand
pumps is hard water containing mine-
rals and salts harmful to health and
considered unfit for human consump-
tion:

(e) whether Government have got
the water analysed;

(f) if so, what is the report; and

(g) whether Government propose to
make any interim arrangements for
the supply of filtered water till the
Reservoir is completed?:

The Minister of Rehabilitation (Shri
A. P, Jain): (a) Yes.

(b) Reservoir has been completed.
Filteration works are in progress and
?rez likely to be completed by April.
953.

(c) and (d). The residents get water
from hand pumps and three wells. The
water from most. of the aand pumps
and the wells is reported potable.

(e) No.
(f) Does not arise.

(g) As filtered water is not available,
no interim arrangements can be made.

HoOUSES FOR DISPLACED HARLJANS

*1240. Shri Rup Narain: Will the
%lemster of Rehabihtation be pleased
o state:

(a) the actual number of houses
built for displaced Harijans at Lajpat
Nagar, New Delhi. and the number of
houses allotted to them;

(b) whether all allotees (Harijans)
are in better condition; and

(c) if not, what means and mea-
sures have been proposed to be adopt-
ed by Government for the improve-
ment of their lots?

The Minister of Rehabilitation (Shri
A, P. Jain): (a) 214 tenements have
been specially constructed for displac-
ed harijans at Lajpat. Nagar, New
Delhi, out of which 102 have been
allotted and the remaining 112 tene-
ments are in the process of allctment.
In addition 14 tenements have been
aliotted out of our normal housing
schemes making a total of 228.

(b) The condition of all the allottees
is reported sat‘sfactory in the matter
of shelter and employment.

(c) Does not arise.

OUT-HOUSES IN BUNGALOWS

*1241. Shri Bogawat: (a) Will the
Minister of Werks, Housing and Sup-
ply be pleased to state how many out-
houses in the bungalows occupied by
Governament officers are lying vacant?
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(b) How many of these out-houses
are occupied by servants of these offi-
cers and how many out-houses are
given on rent by the occupants of the
bungalows?

(c) How many out-houses are there
in all in bungalows owned by Govern-
ment?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a) To
the best of my knowledge none.

(b) Without undertaking a house to
house census, I am afraid, 1t will not
be possible to give the number of out-
houses occup‘ed by servants of the
officers. While it may be that a certain
number of out-houses are in cccupation
of persons other than servants of
officers, it is not possible to say as to
how many of such out-houses are
given on some form of rent.

(c) About 9,300 in New Delhi and
Delhi.

ENGINEERS SENT FOR TRAINING IN

*1242. Shrimati Renu Chakravartty:
(a) Will the Minister of Irrigation and
Power be pleased to state how many
engineers were sent to U.S.A. by the
Damodar Valley Corporation for ther-
mal plant training?

(b) What was the main purpose of
sending them for this training?

(c) How far have these purposes
been fulfilled?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) 11.

(b) The main purpose was fo acquire
experience in the construction, and
operation of high-pressure, high-
temperature and pulverised fuel fized
Boilers, Turbe Generators, and
associated equipment. These trained
personnel after return from America,
were to be employed on the installation
of the plant and subsequently on its
operation.

d(c) These purposes have been fulfill-
ed.

PowER PLANT AT BOKARO

*1243. Shrimati Renn Chakravartty:
(a) Will the Minister of Irrigation and
Power be pleased to state which firm
in US.A. designed the Power Plant at
Bokaro?

(b) What was the cost?
(c) Was this design checked before
erection and if so, by whom?

The Deputy Minister ef Irrigation
and Power (Shri Hathi): (a) 'The Inter-
national General Electric Co. of U.S.A.
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(b) and (c). The information is
being collected and will be Jaid on the
Table of the House in due course.

THERMAL POWER PLANT AT BORARO

*1244. Shrimati Renu Chakravartty:
(a) Will the Minister of Irrigation and
Power be pleased to state what
American firm supplied the Thermal
Power Plant at Bokaro?

(b) Was the same firm given the
contract to erect the plant and if not,
why not?

(c) What were the losses incurred
by way of damage in transporting this
plant from New York to Bokaro?

The Deputy Minister of lrrigati:'-
and Power (Shri Hathi): (a) The Inter-
national General Electric Company of

(b) and (¢) The information is
being collected and will be laid on the
Table of the House in due course.

IRRIGATION SCHEMES IN CHOTANAGPUR

*1245. Shri Deogam: Will the Minis-
ter of Planning be pleased to state:

(a) whether the Government of
India or the State Government of
Bihar have any scheme of irrigation
for Chotanagar Division in Bihar by
which the Scheduled Tribes in-
habiting the area can have irrigation
facilities without having to meet any
cost; and

(b) if the answer to the part(a)
above in the negative, whether the
Government of India and/or the State
Government of Bihar contemplate any
scheme to increase the food production
of the tribal people?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
State Government have small irrigation
schemes in this area. It is not known
whether irrigation facilities would be
made available to the people of the
area. free of charge. Water rate is
usually levied on beneficiaries of such
schemes.

(b) Does not arise.

UpLIFT OF Adivasis

*1246. Shri Deogam: Will the Minis-
ter of Planning be pleased to state:

(a) whether the Governments of
Bihar and Orissa asked for financial
aid from the Union Government in
connection with the uplift of the
Adivasis in Bihar and Orissa;

(b) if so, the amount given to each
state;

(c)' the items on which the same
would be spent;
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(d) whether the Union Government
give to the States financial aid for the
uplift of Adivasis even without their
asking; and

(e) the names of the States which
did not ask for such aid?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) Bihar—Rs. 18 lakhs.

Orissa—Rs. 22 lakhs.

(c) Statements showing the schemes
to be undertaken by Governments of
B’har and Orissa are laid on the Table
of the House. [See Appendix VII,
annexure No. 56.] :

(d) No, Sir.
(e) Does not arise.

AssISTANT CUSTODIAN OF EVACUEE
ProPERTY IN U.P.

*1247. Shri M. L. Agrawal: Will the
]t\ginister of Rehabilitation be pleased
state:

(a) whether the emoluments and
allowances of officers serving as Assis-
tant Custodians of Evacuee Property
in Uttar Pradesh are paid out of the
Budget allotments of the Central Gov-
ernment;

(b) the number, qualifications, length
of service and grade, salary and
allowances of such officers;

¢(c) how many of these have been
approved by the State Public Service
Commission., how many of them are
permanent and how many are still tem-
porary;

(d) whether there is any difference
between the grade, scale of pay and
allowances which they enjoy and those
enjoyed by officers employed for simi-
lar or equivalent work directly by the
Central Govermment and if so, what
and why;

(e) whether it is the intention of
Government to bring them also on the
cadre of the Central Government ser-
vants; and

(f) whether it is the intention of
‘Government—

(i) to make these officers perma-
nent Government servants pre-
sently or in the near future;
and .

{ii) to absorb them in permanent
services after the termination
of their present engagements
and if so, would they be ab-
sorbed by the Uttar Pradesh
State Government or by the
‘Central Geovernment?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) The expenditure on
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Custodians’ Organizations in Uttar Pra-
desh as in other States including
emoluments and allowances of Assis-
tant Custodians of Evacuee Property,
is met out of the fee levied at the rate
of 10 per cent. on the income from
evacuee property. The deficit, if any
between the expenditure and such fee
is made good by a contribution by the
Central Government.

(b) A statement giving the requisite
information is laid on the Table of the
House. [See Appendix VII, annexure
No. 57.]

(c) All the officers mentioned in the
list in reply to part (b) except Nos. 22
to 27 have been approved by Public
Service Commission. Those number-
ing 6 who have not beenr approved by
the Public Service Commission are in
the process of being reverted.

(d) Officers in the Custodian’s
Organizations in all the States except
Delhi are State Government empinyees
and the scales of pay_for the varivus
posts are sanctioned having regard to
the scales of pay admissible to officers
of similar status irr the States.

(e) No.

(f) The Custodians’ Organizatioas ir
the States are temporary and the ques-
t'on of absorption of these officers by
the Central or State Governments in
permanent posts is pre-mature at this
stage as it cannot be foreseen how long
these organizations will continue.

ExporT oF EGGs 10 CEvioN

*1248 Shri Punnoase:

*\ Shri N. Sreekantan Nair:
(a) Will the Minister of Commerce and
Industry be pleased to state whether
Gqvernment are aware of an order by
the Ceylon Government that eggs ex-
ported from India to Ceylon after the
25th November, 1952 shall be sealed
with the: mark “India”?

(b) If: so, have Government made
an enquiny as to whether such a rule
applies: to- Indian eggs only, and if so,
why?

(c) What is the export of eggs from
India to Ceylon for each of the years
1948-49, 1949-50 and 1950-51?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). The Govern-
ment of Ceylon have by an order pro-
hibited with effect from the 25th Jcly,
1952 the importation into Ceylon of
eggs unless they are stamped indelibly
with the' name of country of origin.
The order applies to imports from all
sources and not Irdia alone.

(c) The information is not available,
as exports of eggs are not separately
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recorded in our Sea borne Trade

Accounts.

CorTON PURCHASE

*1249, Shri K. G. Deshmukh: Will
the Minister of Commerce and Indus-
&y be pleased to state:

(a) the contracts the Government of
India have made during the year
1952-53 for the purchase of cotton with
(i) U.S.A, (ii) Egypt and (iii) Uganda;
and

(b) when the cotton above mention-
ed is expected to reach India?

The Minister of Commerce and Indus-
gy (Shri T. T. Knshnamachan)- (a)
one.

(b) Does not arise.

PRODUCTION OF COTTON

*1250. Shri K. G. Deshmukh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the estimated production of cot-
ton in the year '1952-53; and )

(b) the estimated requirement of
cotton for the same period?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
{(a) and (b). A statement is laid on the
Table of the House. [See Apvendix
VII, annexure No. 58.]-

BROADCASTS IN KONKANI AND SINDHI
LANGUAGES

*1251. Dr. Amin: Will the Minister
of Information and Broadcasﬂng be
pleased to state:

(a) whether it is a fact that Gov-
ernment have agreed to broadcast
programmes in Konkani language; and

(b) whether there is any proposal
to broadcast programmes in Sindhi
language?

The Minister of Information and
Broadcasting (Dr." Keskar): (a) Yes,
Sir. A programme of 30 minutes’ dura-
tion in Konkani has been started from
the Bombay Station of All India Radio
with effect from the 19th October 1952.

(b) The question of starting pro-
grammes in Sindhi from Bombay
Station might be taken up after the
new 50 k.w. mediumwave transmitter
‘has been installed there.

CorToN PRICES

*1252. Shri Sinhagan Singh: W
the Minister of Commerce and lndus-
try be pleased to state:

(a) whether the general world mar-
ket of cotton is having a tendency of
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over production with consequential

fall in cotton prices;

(b) whether the price of Indian cot-
ton has fallen by 25 p.c. during the-
last few months; and

(c) if the ‘answer to parts (a) and
(b) above be in the affirmative, what
steps Government are proposing to-
take to reduce the prices of- cloth in
accordance with the recommendatlons

-of the Tariff Board?

The Minist of C ce
lndustry (Shri'T. T. Knshnamm,h.zn)'
(a) N

(b) There has been a slight decline
in prices as compared with Sepiember.

(c) The prices_of cotton in September -
would have necessitated a rise in the -
price of the controlled varieties of milt
cloth and yarn in October last. Gov-
ernment however decided not to alter
the July prices. The Policy for .January
1953 is under consideration.

CREMATION TAx LEVIED IN EAsT
PAKISTAN

*1253. Dr. N. B. Khare: Will the-
Prime Minister be pleased to state -
whether_it is a fact that the Ansars
in East Pakistan recover Rs. 5 as tax
from the relatives before a Hindu dead-
body is.allowed to be cremated?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): Gov-
ernment have seen a  Press report
about this but have no other informa-
tion. The Press report has been
brought to the attention of the Pakistan
Government.

TivaryA Dam HyYDRO-ELECTRIC PLANT

*1255. Babu Ramnarayan Singh:
Will the Minister of Irrigation and'
Power be pleased to state: ’

(a) whether the construction of the -
Hydro-Electric Plant of the - Tilaiya
Dam has been completed by now and

'if so, when it will begin working;

(b) with regard to the charge for
the consumption of electricity, what is
the rate per k.wt. charged by the D.V.C.
from the Government of Bihar and by
the Government of Bihar from the
consuming public of Hazaribagh; and

(c) whether the charge for the con-
sumption of electricity will be reduced
when the Hydro Electric Plant will
begin working?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
The ‘nformation is being collected and .

will be laid on the Table of the House
in due course.
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FINANCING OF RIVER VALLEY PROJECTS

*1256. Shri Ramachandra  Reddi:
Will the Minister of Irrigation and
.Power be pleased to state the general
policy of the Government in regard to
the financing of the multi-purpose
‘River Valley Projects?

The Deputy of Irrigation
.and Power (Shri Hathi): The attention
of the Hon’ble Member is invited to
para. 57-Chapter XXVI of the Five
Year Plan.

FNAL ESTIMATES OF RIVER VALLEY
PROJECTS

*1257. Shri Ramachandra Reddi: (a
‘Will the Minister of Irrigation an
‘Power be pleased to state whether the
finalised estimates for the multi-pur-
pose River Valley Projects of Bhakra
Nangal, Damodar Valley, Muchkand
and Kosi have been received and
approved by Government?

(b) If so, what are the respective
-estimated amounts?

(c) If not, when will the final esti-
mates be ready for the approval of
“Government?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Bhakra-
Nangal. The revised estimates are
being finalised by the Government of
the Punjab.

Damodar Valley: The revised esti-
mates have been received and are
'undetr the consideration of (iovern-
ment.

. Muchkund: This is a joint wunder-
-‘taking of the Governments of Orissa
and Madras. The Government of
India are not directly concerned with
its execution. The approval of the
Government of India to the revised
«estimates does not therefore arise.

Kosi: The revised Project estimate
‘has not .yet been prepared.

(b) Bhakra-Nangal:Rs. 1,56
{approximately).

Damodar Valley: Rs. 33-89 Crores.

Muchkund Rs. 8,1356 Crores (Stage
I) [As reported by the Government of
‘Madras.]

(c) Kosi: The revised Project esti-
mate is expected to be prepared by
March 1953.

Bhakra-Nangal: The final estimate
is expected to be ready for approval
by February 1953.

IRRIGATION PROGRAMME FROM TILAIYA
Dam

*1258. Babu Ramnarayan Singh:
Will the Minister of Ivigation and
Power be pleased to state whether the

Crores
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Damodar Valley Corporatiop has be-
gun to take steps to give effect to its

irrigation programme from the Tilaiya

Dam, and if so, what?

The Deputy Minister of Irrigation
and Power (Shri Hathi): Yes Sir. The
D.V.C. has carried out a survey and
has prepared preliminary designs and
estimates for the construction of a
main canal and distributaries taking
off from the Tilaiya reservoir. These
prelimnary designs and estimates
have been referred to Bihar Govern-
ment by the D.V.C. for scrutiny and
such modifications as they might wish
to make.

RIVER VALLEY SCHEMES IN MADHYA
PRADESH

*1259. Shri Jangde: Will the Minister
of Planning be pleased to state
whether the Government of India
are executing any river valley scheme
in the near future in Madhya Pradesh?

The Deputy Minister of
and Power (Shri Hathi): No, S'r.
EvAcUEEs FioM BURMA AND Marava

*1260. Shri K. C. Sodhia: (a) Will
the Prime Minister be pleased to state
what were the total advances ongx—
nally made to evacuees from Burma
and Malaya?

(b) What amount of recoveries have
already been made so far?

(c) Is any amount likely to be writ-
ten off and if so, how much?

(d) Are the recoveries made by ins-
talments and if not, why not?

(e) What time is the whole recovery
likely to take?

The Depnty Minister of Extermal
Affairs (Shri Anil K. Chanda): (a)
The total amount of advances made to
evacuees from Burma, -Melaya, etc,
during 1942—48 was Rs. 7,17,97,900.

(b) About Rs. 15,00,000.

(c) An amount of Rs. 72,00,000 has
actually been written off so far and
more is expected to be written off. It.
is not, however, possible at th’s stage
to forecast the amount likely to be
written off, as it will depend on the

.result of the enquiries which are still

being made by the local authorities.

(d) Yes. Recoveries are generally
made in instalments except in cases
where the evacuees themselves find
it convenient to repay in single pay-
ments,

(e) It is not possible to indicate the
time which may be taken for recovery
of the advances, as it will obviously
depend on the financial circumstances
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of the individual evacuees. The work
of recovery is, however, being expedit-
ed as far as possible with reference to
the policy, consistently followed 'by the
Government of India, of not causing
any undue hardship to the evacuees.

TAPIOCA AND ITS STARCH

*1261. Shri P. T. Chacko: Will the
Minister of Commerce- and Industry
be pleased to state:

(a) whether tapioca or its starch is
imported into India;

(b) if so, the price of the imported

tapioca and starch and the market
price in India; )
(c) the total demand for tapioca

and its starch in India and the total
production in India; and
(d) whether representations have
n made to Government to prohibit
the import of tapioca and its products
and if so, with what result?

. The Minfster of Commerce and .

Industry (Shri T. T. Krishnamachari):
(a) Import of both tapioca and of
starch derived from it is banned at
present.

(b) Does not arise.

(c) The total production of tapioca
is estimated to be 1.68 million tons.
Figures in respect of total demand for
tapioca starch are not available.

(c.(i)) Does not arise in view uf reply
a).

INDUSTRIAL HOUSING SCHEME IN
TRAVANCOR

+1262. Shri A. M. Thomas: (a) Will
the Minister of Works, Housing and
Sapply be pleased to state whether the
Central Government have received
any application from the Travancore-
Cochin Government for aid under the
Industrial Housing Scheme since my
starred question No. 537 concerning
Industrial Housing was answered on
the 21st November, 1952?

(b) If so, what is the amount.applied
for and how much has been granted?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Yes. A formal application with a
scheme was received qn the second of
this month.

(b) The amount asked for is
Rs. 25,00,000, divided equally as loan
and subsxdy, for the construction of
925 single-storeyed one-roomed tene-
ments. Certain po’nts requiring clari-
fication, were referred to the State
Government on the 8th of this month
and their reply is awaited.
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LEMON GRASS OIL (EXPORT)

*1263. Shri A. M. Thomas: (a) Will
the Minister of Commerce and Indus-
try be pleased to state what is the
amount of foreign exchange earned by
the export of lemon grass oil in the
years 1948 to 1952?

(b) Are Government av‘late of the
slump now existing in the lemon grass
oil market?

(c) What steps have Government
taken to promote the export of this
0il?

(d) Do Government contemplate
measures to put this industry on a
sound basis with a steady market and
if so, what are they?

The Minister of Commerce (Shri
Karmarkar): (a) A statement giving
the information required is placed cn
the Table of the House. [See
Appendix VII, annexure No. 39.]

(b) No.

(c) Trade representatives abroad
have been asked to explore marketing
possibilities of this oil in-their areas.
No duty is being charged on its ex-
ports.

(d) Yes. It is proposed to take up
with State Government the questions
of organisat’on of lemon grass pianta-
tions, restriction of cultivation cnly to
the vanety which yields the proper
oil, and education of ‘cottage scale’
manufacturers in the technique of
manufacture of quality products. The
oil will also be included. as far as.
possible, in our bilateral trade agree-
ments with other countries.

IRON AND RAILS TO SINGARENI
COLLIERIES, LTD,

*1264. Shri P. R. Rao: (a) Will the
Minister of Production be pleased to
state the total quantity of ‘iron and
rails’ inde.<ed for by the Singareni
Collieries Cowmpany, Hyderabad State,
and the supplies made against the in-
dent?

(b) Are Government aware that
there is loss in production of coal as
timely repairs to tubes could not be
carried out?

(c) Are Government also aware
that the workers are put to considera-
ble difficulty due to rails not being
laid underground till the work-spot and
they have to lift coal to a considerable
distance?

The Minister of Production (Shri
K. C. Reddy): (a) A statement giving
the information for 1952 and the first
quarter of 1953 is la'd on the Table of
the House. [See Appendix VII,
annexure No. 60.]
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(b) Production has not been
materially affected.

(c) The State Government are aware
of the hardship involved; the
Collieries have been able to secure
some second-hand rails and this will
ease the situation.

FOREIGN EXPERTS

*1265. Shri A. N. Vidyalankar: Will
:E:t Prime Minister be pleased be
e:

(a) whether it is a fact that recent-
1y the Government of India have se-
cured the services of a large number
of foreign experts;

(b) the total number of all foreign
experts who are in India at present,
along with their respective nationality
(i) working under direct Government
control; (ii) under private organisa-
tions; and (iii) working independently;

(c) whether Government advertise
their requirements of experts in foreign
countries, and whether any applica-
tions are invited;

(d) the agency conducting the selec-
tion of the personnel. whether it is
made by the Government of India, or
by some foreign agency;

(e) whether the Union Public Ser-
vice Commission and the Planning
Commission have any voice in decid-
ing the requirements and making selec-
tions; and

(f) if the answer to part (e) above
be in the negative, whether Govern-
ment intend to set up some such select-
ing agency?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) to
(). The information is being collected,
and will be laid on the Table of the
House when available.

SurrLUSs U. S. ARMY STORES

*1266. Shri H. N. Mukerjee: (a)
Will the Minister of Works, Housing
and Supply be pleased to state wnat
has happened to US. Army Stores
brought down to India for war pur-
poses which were found surplus on
termination of World War II and
were taken over by Government?

(b) What is the book value and
market value of the stores concerned
at the current rate of exchange?

(c) Is it a fact that some rare and
costly electrical equipments were scld
in auction to an Indian firm and cir-
culars were subsequently issued __ by
Government for purchase thereof from
the same flrm?

(d) Is it also a fact that accounts
of depots closed some years ago have
not been finalised yet?
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(e) What is the actual profit and
loss on account of these stores at pre-
sent?

The Deputy Minister of Works,
Housing and Supply (Shri Buragohain):
(a) Bulk cof the surplus stores has
been disposed of.

(b) Book values were not indicated
in all cases in the records left by the
U.S. Army. It was, however, roughly
estimated at Rs. 240 crcres at the then
rate of exchange. It is not possible te
assess the present market value.

(c) So far as I know, no such thing
took place. I can, however, look into
the matter if full particulars of the
deal are furnished.

(d) No, Sir.

(e) The final balance sheet of the
sale of American Surpluses has not
yet been prepared.

RECOMMENDATIONS OF COAL INDUSTRY
ApviSsORY COMMITTEE

*1267. Shri Viital Rao: (a) Will the
Minister of Production be pleased to
state whether the recommendations of
the Coal Industry Advisory Committee
made in April, 1952 have been accept-
ed by Government?

(b) If so, what steps have been
taken to see that they are implemented
in the coal mines?

The Minister of Production (Shri
K. C. Reddy): (a) and (b). No Com-
mittee such as the “Coal Industry
Advisory Committee” referred to has
made any recommendation {o the Gov-
ernment of India in April, 1952, but
it is understood that the Member is
referring to the recommendations made
by the Working Party for the Coal
Industry, which subm/’tted its Report
in September, 1951. A statement
showing the action taken on the re-
commendations made by the Working
Party is being compiled and will be
laid on the Table of the Houss.

ADDITIONAL COMMUNITY PROJECTS

*1268. Shri Samganna: Will the
Minister of Planning be pleased to
state:

(a) whether the State Governments
have submitted proposals for further
Community Projects for their respec-
tive States; -

(b) if so, the number required for
each State; and

(c) the fotal amount required for
each State for such additional Pro-
jects?

The Deputy Minister of Irrigaticn
and Power (Shri Hathi): (a) No.

(b) and (c). Do not arise.



1721 Written Anﬁwerg

LITHOPHONE (IMPORT)

*1270. Kumari Annie Mascarene:
Will the Minister of Commerce and In-
dustry be pleased to state:

(a) whether the import of Lithophone
is prohibited; and

(b) if so, since when?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). Only one
licence valued at Rs. 10,000 has been
granted during the current licensing
period i.., July—December, 1952.

InMPORT POLICY FOR JANUARY-JUNE, 1953

*1271. Shri L. N. Mishra: (a) Will
the Minister of Commerce and Industry
be pleased to state whether any new
import policy has been formulated by
* Government for January to June, 1953?

(b) If so, what are its chief features?

‘(c) Will it affect our Dollar position
and if so, in what way?

The Minister of Commerce (Shri
Karmarkar): (a) to (c). The import
policy for January—June 1953 is
under consideration.

PRODUCTION OF MACHINERY

*1272. Shri A. N. Vidyalankar: Wil
the Minister of Commerce and Industry
be pleased to state:

(a) the extent of production in
India of machinery for manufacturing
(i) textiles, (ii) safety razor blades,
(iii) tools, (iv) sewing machines and
(v) bicycles; and

(b) what steps Government are
taking to persuade the Indian manu-
facturers to progressively use Indian
manufactured machinery?

Minister of Commerce and
lndns'ry (Shri T. T. Krishnamachari):
(a) A statement is laid on the Table
of the House. [See Appendix VII,
annexure No. 61.]

(b) It is for the Machinery Manu-
facturers to satisfy the users of such
ecuipment about the efficiency and
pric= of their machine tools. Govern-
ment cannot persuade people to buy
the jroducts of machinery manu-
facturer: in India.

IMPORT AND EXPORT ADVISORY COUNCILS

*1273. Shri Tulsidas: (a) Will the
‘Minister of Commerce and Industry be
pleased to state whether the recent
Teconstitution of the Import and Export
Advisory Councils, by which these
became bodies of purely nominated
members, was undertaken in response
to public demand?
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(b) If not, what was the reason for
such re-organisation?

(c) Have Government received any
protests against the step they have
taken?

(d) Do Government propose to con-
sider re-introducing the representative
element in these bodies?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir. .

(b). Does not arise.

(c) Yes Sir; Government have re-
ceived some representations from
commercial organisations.

(d) The President and Secretary of
the Federation of Indian Chambers of
Commerce and Industry with which
most of the Indian commercial
organisations are affiliated, are mem-
bers of both the Councils. Similarly,
the Associated Chambers of Commerce
are also represented on these Councils.
It is not proposed to give representa-
tion on the Counc’ls to other com-
mercial organisations.

SCHEMES FOR RAYALASEEMA

*1275. Shri Lakshmayya: Will the
Minister of Planning be pleased to state
whether, Government lrave considered
the high level Canal of Tungabhadra
Project or any other scheme as a
permanent relief to the chronically
famine-affected districts of Anantapur,
Cuddapah and Bellary in Rayalaseema?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): The question
will be examined, in consultation with
the Governments concerned, as soon
as the investigations proposed to be
undertaken in this connection have
been completed.

IMPORT OF PUMPS

*1276. Dr. Amin: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether it is a fact that Govern-
ment are contemplating to allow the
import of bore-hole, deep-well and such
ot.l(:inr pumps from foreign countries;
an

(b) if the answer to part (a) above
be in the affirmative, what steps do
Government propose to take to ensure
that the Indian engineering irms manu-
facturing such pumps will not be ad-
versely affected due to such imports?

The  Minister of Commerce (Shri
Karmarkar): (a) The import policy
for thre January—June 1953 licensing
period is under consideration.

(b) In formulating the
policy, the Government {nter alia Siv.
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-due consideration to the capacity of
the local engineering firms and the
quality of their products.

SELECTION OF ARTISTES

*1277. Shri K. K. Basu: (a) Will tkre
Minister of Information and Broadcast-
ing be p&ased to state who selects
‘the artistes in different Radio Stations?

(b) What are the criteria of such
-selection?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) Appli-
.cants seeking engagements for music
programmes are auditioned in the
first instance by programme officers
at various stations of All India Radio.
Arrangements have been recently
made for artists for classical and light
classical music to be screened and
graded through a Jury drawn up from
the Panels for Hindustani and ﬁama-
‘taka Music.

(b) The main criteria in the selec-
tion of artists are the quality of their
‘performance and suitability for broad-
-casting.

CALcUTTA STATION OF A.IR.

*1278. Shri N. B. Chowdhury: Will
the Minister of Information and Broad-
be pleased to state:

(a) the total amount realised as
lioense fees from Radio licence holders
3in the State of West Bengal during
the year 1951-52;

(b) the total expenditure incurred
‘by Government to maintain the Cal-
cutta Station of All India Radio during
“thre year 1951-52; and

(c) the number of new artistes
-engaged by the Calcutta Station during
the year 1951-52?

The Minister of Information and

Broadeasting (Dr. Keskar): (a)
Rs. 14,94,773.
(b) Rs. 14,89,500.
(c) 237.
IRRIGATION UNDER DAMODAR VALLEY
PROJECTS

*1279. Shri N. B. Chowdbury: (a)
Will the Minister of Irrigation and
Power be pleased to state how many
acres of land in West Bengal are likely
to be irrigated under the Damodar
Valley Projects?

(b) Will the peasants have to pay
-water cess for the benefit of irrigation
facilities?

(c) If so. who will realise the Cess—
'Government or the Damodar Valley
‘Corporation?

The Deputy Minister lrrlgt
and Power (Shri Hathi): (a) 10,26,000
aeres.

17 DECEMBER 1952

Wrilten Answers 1724

(b) Yes, Sir.
(c) The attention pf the Member is

invited to Section 14 of the Damodar
Valley Corporation Act.

" GAZETTED POSTS IN PLANNING Com-
MISSION'S OFFICE

*1280. Shri Nambiar: (a)) Will the
Minister of Planning be pleased to state
whether non-graduates have been ap-
pointed to gazetted posts in the office
of the Planning Comrmission?

(b) If so, how were thege candidates

‘recruited?

(c) Has U.P.S.C. been consulted re-
garding these appointments?

(d) If so, what has been the advice
of the Commission and why was it
rejected?

(e) What steps have been taken to
recruit qualified hands?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
No, except for one appointment in
which a constructive worker with
special experience of.village indus-
tries was selected for cottage indus-
tries work in the Planning Commission.

(¢) and (d). The matter is under

reference to the Union Public Service
Commission.

(e) Until the Union Public Service
Commission advise finally, this ques-
tion does not arise.

BARAPOLE SCHEME IN COORG

¢1281. Shri N. Somana: (a) Will the
Minister of Planning be pleased to state
whether the Government of Coorg have
requested the Planning Commission
to include thre Hydro Electric Scheme
known as the ‘Barapole’ scheme in the
First Five Year Plan?

(b) If so, has the Planning Comrnis-

sion considered the potentialities of this
scheme?

The Deputy Minister of Irrigatian
gln;l Power (Shri Hathi): (a) Yes,

(b) It is proposed to examine the
scheme.

LAKSHMANATHIRTHA PROJECT

*1282. Shri N. Somana: (a) Will the
Minister of Irrigation and Power be
pleased to state whether the survey of
the Lakshmanathirtha Project has beem
completed? :

(b) If so, what is the recnmmenda=
tion made by the CWP.C2,
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The Deputy Minister of Irrigation
a.slil:l Power (Shri Hathi): (a) Yes,

(b) The Central Water and Power
Commission’s recommendations on the
two schemes which were investigated
were:—

(i) Anicut Scheme: As the water
available in the river during Septem-
ber to November is scanty and hardly
sufficient for existing irrigation in
Mysore, the anicut Scheme should be
withdrawn.

(ii) Storage Dam Scheme: This

eme is unproductive and finan-
cially unsound and hence cannot be
recommended.

HeaLTH EbucaTioN (FILMS)

754. Dr. Amin: Will the Minister of
. Information and Broad g be pleas-
ed to state:

(a) the number of films on Health
Education prepared by the Ministry of
Information and Broadcasting indicat-
ing subjects on which they were pre-
pared;

(b) the length and cost of produc-
tion of each fi)m; and

(c) the percentage of total popula-
tion of our country which is benefited

by the exhibition of these films so far?’

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). 18. A statement giving the infor-
mation required is placed on the
“Table of the House. [See Appendix
VII, annexure No. 62.]

The cost of production of a docu-
mentary film ranges between Rs. 10,000
to Rs. 25,000 depending on the sub-
ject, locations to be covered and time
required to complete the film.

(c) 1t is not possible to state what
percentage of the total population is
benefited by any particular film. It is
however estimated that documentary
films and newsreels produced by Films
Division are seen by 60 crores of
people every year.

ELEcTRch'nr SUPPLY FOR DOMESTIC USE
IN DELHI

755. Shri H _Mukerjee: Will the
Minister of lrnga on and Power be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the fact that
the supply of 220' volts alternating
current for domestic use in Delhi is
dangerous and causes frequent fatal
accidents; and

(b) whether it is in the contempla-
tion of Government tp amend the
Electricity Act and to make it compul-
sory for A.C. supply for domestic use
@o be under 110 volts?
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) No. Fatal accidents could also
be caused by supply systems of volt-
ages under 110 volts A.C. It is. how-
ever, proposed to recommend to the
Central Electricity Board to amend
the Indian Electricity Rules with a
view to safe operation and mainten-
ance of consumers’ electrical instal-
lations and appliances. The Indian
Standards Institution has also been
requested to make standard specifica-
tions for [Eleéctrical appliances and
household equipment Tor compliance
by manufacturers of such appliances
and equipment.

C.P.W.D. EMPLOYEES AT GANGTOK

756. Shri H. N. Mukerjee: Will the
Minister of Works, Housing and&
Supply be pleased to state:

(a) the number of employees in the
Central Public Works Department,
Gangtok;

" (b) whether hill, foreign and other
allowances are paid to them; and

(c) whether any special considera-
tion is shown to them in regard to trans-
fer and residential accommodation, etc.?

The Minister of Works, Housing and
Supply (Sardar Swarn Singh): (a) The
number of Central Public Works
Department employees in Gangtok is
49 on the regular establishment ahd
306 on the workcharged establishment.

(b) The following allowances are
paid:—

(1) Dearness allowance as admis-
sible to other Central Govern-
ment employees,

(2) Compensatory allowance is
paid to non-Sikkimese Class
III and Class IV staff; and

(3) High altitude allowance is
paid to workcharged staff
working beyond the 15th mile
on the Gangtok-Nathula Road.

(c) The same consideration is shown
to these employees. as is shown to
others working elsewhere under
similar conditions.

CoMMUNTTY PROJECTS IN RAJASTHAN

757. Shri Bheekha Bhai: Will the
Minister of Planning be pleased to
state:

(a) the amount of money allotted to
Rajasthan for community projects;

(b) whether the Government of
Rajasthan have placed any schemes
before the Central Government for the
execution of community projects; and

(c) if the answer to part (b) above
be in the affirmative, the estimates of
the schemes presented to Government?
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Seven
development blocks have been allotted
to Rajasthan. The estimated expendi-
ture on eachr development block is
Rs. 21.67 lakhs, being made up of
Rs. 9-97 lakhs as loans to be advanced
by the Centre to the State Government,
Rs. 7-.57 lakhs to be given as a Central
grant, and Rs. 4-13 lakhs to be met
by the State Government from its
rYesources.

(b) and (c). Budget estimates for
the development blocks have been
received from the Rajasthan Govern-
ment. The procedure is that after
they have been examined and general-
ly approved by thre Community Pro-
jects Administration, detailed schemes
under various heads will be prepared
gy State Government for implementa-

on.

HaNDSPUN YARN aND Hanbrooms

J Shri K. C. Jena:
58 - Shri L. N. Misra:
(a) Will the Minister of Commerce and
Industry be pleased to state what is
the amount of handspun yarn produced
in India annually (the amount of yarn
of each count should be given separa-
tely)?

(b) What arnount of dhotis and
saries are produced out of that yarn

and what amount of such dhotis and

saries are lying unsold?

(c) How many hand-looms are there
in India and what amount of hand
spun yarn and mill yarn are woven by
them in a year?

(d) What is the number of hand-
loams now working in the State of
Orjssa and what amount of yarn is
annually supplied to them and is there
any more demand of yarn for the hand-
looms in the State?

The Minister of Commerce (Shri
Xarmarkar): (a) The amount of
hand-spun yarn produeed in India is
about 27 lac lbs. on the average, per
years, in counts from 12s to 16s. It is
estimated that yarn produced in 12s,
14shand 16s is approximately 9 lacs
each.

(b) Dhoties and saries produced
out of this yarn is approximateiy 94
lacs yards on an average per year.
The amount that is lying unsold is
difficult to estimate.

(c) The number of handlooms is
said to be 28,51,685. The amount of
hand-spun yarn woven by handlooms
is approximately 27 lac lbs, per year,
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and that of mill-spun yarn is esti-
mated at present level to be 720,000
bales of 400 lbs. each per annum,

(d) The number of handlooms in
Orissa is 129.686. The amount ol yarn
delivered to Orissa in bales durizg 10
months of 1952 is 24,166 baies.: No
complaints © have been received for-
shortage of yarn from this State.

PENICILLIN PHIALS (IMPOR'F)

759. Dr. Amin: Will the Minister of
Commerce and Industry be pleased to
state:

(a) the quantity in grosses and value
in rupees of Penicillin phials in differ-
ent sizes imported into India during
the years 1950, 1951 and 1952 (upto
31st October, 1952) showing separate-
ly the names of the countries fromx
which they were imported.

(b) the total requirements of these-
phials in the country; an

(c) the prodliction capacity of these-
phials in the country?

The Minister of Commerce and In--
dustry (Shri T. T. Krishnamachari):
(a) Penicillin phials are not separately-
indicated in the import trade statistics.

1b) 200,000 grosses per year.
(c) 12,000 grosses (approx.).

Dam across RIvER MaHI

760. Shri Bheekha Bhai: Will the-
Minister of Irrigation and Power be
pleased to state:

(a) whether the question of con-
structing a dam across the river Mahi
has been examined by the Central
Board of Irrigation and Power;

(b). if so, at what place thre dam is-
to be constructed;

(c) the advantages accruing from the-
construction of such a dam; and

(d) whether Government propose to-
}gy on the Table of the House the plan,
any?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.
The Government of Bombay have inti-
mated that they have under considera—
tion a proposal for the construction of
a dam in the IInd stage of the Mahi
Project.

(b) Kel on the Panam River.

(c) The area likely to be irrigated
ie. 3,77,000 acres and yield 75,400 tons:
of food grains.

(d) Does not arise as only prelimi.
nary investigations have been carried
out by the State Government so far.
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INDUSTRIAL CONCERNS

761. Shri K. C. Sodhia: (a) Will the
Minister of Commerce and Industry be
pleased to state the number of Indus-
trial concerns operating in India which
“have not been incorporated under the
Indian Companies Act?

(b) What are their names, their ap-
proximate capital and the Industries of
their operation and the countries of
:incorporation?

(c) Do the Government of India re-
-cognise the Foreign Acts of their in-
-corporation?

(d) Do these foreign countries grant
.reciprocity to Indian concerns in this
matter?

(e) If not, what action do Govern-
-ment propose to tdke in the matter?

The Minister of Commerce and In-
-dustry (Shri T. T. Krishnamachari):
(a) and (b). The information is not
-available.

(c) to (e). It is a well established
principle of Commercial Law in all
advanced countries that a corporation
-duly incorporated in one country is
wecognised as a corporation in others.

INDIANS IN PORTUGUESE EAST AFRICA

762 Shri K. C. Sodhia: (a) Will the
Prime Minister be pleased to state
‘what are the main _ difficulties of
:Indians settled in Portuguese . East
.Africa?

(b) What is
‘total number?

their approximate

The Prime Minister (Shri Jawahar-
1al Nehru): (a) According to infor-
mation available with the Government
-of India, the main difficulties faced by
Indians in Portuguese East Africa are
in regard to the grant of entry per-
‘mits for boys over five years of age
-and restrictions on changes in partner-
ship and the starting of new busi-
messes.

(b) Approximately 12,600. This
‘figure includes Indians from the terri-
tories of Goa, Daman and Diu.

ORDERS FOR MERCANTILE SHIPS

763. Dr. Ram Subhag Singh: Wil
the Ministéer of Production be pleased
‘to state:

(a) whether any orders for the build-
ing of mercantile ships have been
‘placed with the Hindustan Shipyard
‘Limited, Visakhapatnam; and

(b) if the answer to part (a) above
in the affirmative, of what tonnage?

The Minister of Production (Shri K.
C. Reddy): (a) Yes. The Hindustan
Shipyard Limited has at present
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orders for the construction of nine
cargo-carrying ships.

(b) The total tonnage of these nine
ships is about 67,000 d.w.t.

GIRIDIH RaiLway COLLIERIES

765. Shri Tushar Chatterjea: (a)
Will the Minister of Production be
pleased to state whether it is a fact
that work in some of the pits of the
Giridih Railway Collieries has been
stopped?

(b) If so, is the stoppage due to the
exh:;ustion of the coal deposit in the
pits?

(c) Have Government made any
survey by experts about the exact
condition of the pits?

(d) What is the number of workers
who have become unemployed by the
closure of the pits and what messure
have Government taken to absorb
them in alternative work?

The Minister of Production (Shri K
C. Reddy): (a) Yes.

(b) Yes.
(c) Yes,

(d) Recently 558 workers have be-
come unemployed by the closure ‘of
Bhadua Incline, Serampore Colliery.
Alternative employment was offered
to the labour but not accepted, as
stated below:

(i) Offers were made to the wcrkers
to accept work in Giridih Power
House, and in the Jarangdih, Sawang,
Argada, Bhurkunda, Kurasia, Talcher
and Deulbera Collieries, but with the
exception of 8 men, who accented
work in Giridih Power House, agne
offered to work at any of the Collieries
on the plea that the working condi-
tions did not suit them.

(ii) Work was offered in the Forest
Department under Bihar States as
Forest Guards and at Dhanbad for
at;one breaking but none voluntecred

go.

(iii) A number of miners have how-
ever been found employment in Rani-
ganj Coalfield.

COMMUNITY PROJECTS IN MADRAS

766. Shri Veeraswamy: (a) Will the
Minister of Planning be pleased to
state what are the Community Pro-
jects under implementation in
Madras State and in what places?

(b) What is the amount allotted
for these Projects
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Atten-
tion is invited to Article 2 of Opera-
tional Agreement No. 8 on Community
Development Programme.

(b) Rs. 390 lakhs.

NON-GAZETTED STAFF OF CENTRAL |
‘WATER AND POWER COMMISSION.

767. Shri M. S. Gurupadaswamy:
Will the Minister
Power be pleased to state:

(a) whether classified lists of non-
gazetted establishment of Central
Water and Power Commission are pre-
Ppared annually;

(b) if the answer to part (a) above
be in the affirmative, in which year
these lists were got printed in view
of the answer given by the Minister
of Home Affairs to starred question
No. 2333 on the 30th July, 1952 that
the printing of these lists swas discon-
tinued from 1950 as a measure of
economy;

‘(c) whether it is a fact that due to
mcon-ect record of several indi-
viduals, a supervisor, who is alleged
to have left the Commission about a
year back. was promoted to the rank
of dA.ssistant Engineer some time back;
an

(d) if the answer to part (c) above
be in the affirmative, whether it is
proposed to print correct classified
lists of non-gazetted staff of the Com-
mission and circulation of the same
amongst the officials?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

(b) Does not arise.
(c) No.
(d) Does not arise.

MAINTENANCE ALLOWANCE

768. Shri Gidwani: Will the Minis-
gt‘ of Rehabilitation be pleased to
e:

(a) whether Government have re-
ceived any representations from the
displaced widows and old and infirm
displaced persons from various States
that they were not receiving their
maintenance allowance regularly from
the State Governments which had been
sanciioned for them by the Central
Government; and

(b) if so, what action Government
have taken to redress their grievance?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Yes.
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(b) The representations were care-
fully considered and necessary irstruc-
tions issued to the authorities con-
cerned. :

WEST BENGAL GOVERNMENT SCHEMES
FOR FIVE YEAR PLAN

709. Shrunati Renu Chakravartty::
¢a) Will the Minister of Planning be-
pleased to state what are the schemes.-
sent’ by the West Bengal Government
for inclusion in the Five Year Plan?

(b) Has the Planning Commission’
decided to accept any of them?

The Deputy Minister of Irrigation.
and Power (Shri Hathi): (a) A state-
ment is laid on the Table of the House -
[See Appendix VII, annexure No. 63.]

(b) Yes, Sir.
YoL Camp FOR DISPLACED PERSONS

770. Shri K. Subrahmanyam: (3)-
Will the Minister of Rehabilitation
be pleased to state whether it is a
fact' that Government propose to
give a fresh lease of life to the Yol
Camp for displaced persons from
Kashmir and that provision is being .
made for it in the next year’s budget
of the Ministry?

(b) What .is the annual expendi-
ture incurred on the maintenance of -
the camp?

(c) Are the inmates of the camp
still receiving doies and if so, since -
when have -they been receiving them
and the amount so far spent, year-
wise, on the doles?

(d) Is it a fact that some of the
inmates of the camp were provided -
with land in Bhopal and sent there
for settlement and that they came
back to the camp?

(e) Is it the practice to consider
displaced persons wha leave the place
of settlement and return to the camp
as deserters and if so. are these dis-
placed persons also treated likewise?

(f) Is it the practice to give doles
to displaced persons who have -been
provided with rehabilitation loans or
land for settlement and if so, has
any exception- been made in the
case of these displaced persons?

(g) Is it a fact that some East
Bengal refugees, settled in Orissa
where conditions proved uncongenial
to ‘them and where many of them
died of malnutrition and epidemics,
were treated as deserters when they
left Orissa and returned to their -
former camp ,in West Bengal?
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Minister of Rehabilitation
(Shn A. P. Jain): (a) The popuiation
of the camp has during the last four
months been reduced from 9902 to
6,443. Efforts are being made to re-
‘habilitate the remaining inmates of
‘the camp and close the camp fir.ally.
It is hoped that it will be possihle to
liquidate the camp by the end of the
financial year but if that is not done,
Pprovision in the next year’s budget
will have to be made.

(b) A sum of Rs. 36,15000 was
:spent in the year, 1951-52. In the first
seven months of 1952-53, Rs. 13 lakhs
have been booked as expenditure.

(¢) Yes. Since the 1st September,
1949. The amount spent on doles
_Yyear-wise is as under:—

1949-50 ... Rs. 4,64.604
1950-51 ... Rs. 14,22,381
1951-52 . Rs. 18,37,808
1-4-52 to 31- 10-52 Rs, 7,88,115.
(d) and (e). Persons who leave

~their place of settlement are not re-
admitted into camps or are given re-
habilitation benefits. No inmates of
the Yol camp who were sent to Bhopal
-or elsewhere have been re-admitted
into camps. Government are not aware
of any displaced persans having left
the settlement on account of deaths
-and epidemics.

(fy There is no uniform practice of
giving doles or loans for maintenance
during the period when a displaced
‘person is sent out from the camp and
‘when he is expected to rehabilitate.
‘Doles or loans are granted according
to the termms of each scheme. In the
.case of Yol camp some displaced per-
sons have received loans and others
"have received doles.

(g) Government are not aware of
.outbreak of any epidemic. Deserters of
Orissa colony were in accordance with
‘the policy not re-admitted in the camps
-of West Bengal.

Di1sposALs DEPARTMENT

771. Shri K. Sabrahmanyam: (a)
Will the Minister of Works, Housing
.and Supply be pleased to state
whether the work of the Disposals
_Department (Army and Civil) has
been completed and the staff dealing
with those sections has been diverted
to other departments?

(b) Is it a fact that about three
.years ago the then Industries Minis-
ter promised on the floor of the
House that the department would be
wound up in six months, as there
‘was not much material to be dis-
posed of?
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(c) What is the value of the
material disposed of during the last
three years, year-wise?

(d) Has any material’ acquired
during this period been also dis-
posed of? :

(e) Is it a fact that brand new
aeroplanes were disposed of?

The Deputy Minister of Works, Hous-
ing and Supply (Shri Buragohain):
(a) The Disposals Organisation ceased
to exist as a separate entity with effect
from 1st March 1951. There was cen-
siderable reduction in the staff and
the remainder merged with the Sup-
ply Organisation which was redesign-
ated as Directorate General of Supplies
and Disposals. This organisation now
handles the disposal of residual sur-
plus as well as further arisings which
are reported from time to time by
various Ministries of the Government
and other bodies.

(b) No, Sir. In reply to Starred
Question D. No. 25 by Shri Sidhwa
it was stated on the 15th November,
1950 that stores lying unsold on 1st
April 1951 would be entrusted for
disposal to the Directorate General,
Industries and Supplies. This has
been done.

(c) The book value of the stores
disposed of year-wise is given below:—

Years Rupees in Crores
1949-50 57-86
1950-51 62:69
1951-52 24.44

1952-53 (upto 30-11-52) 18.73
(d) No, Sir. ‘
(e) No, Sir.
Wi a fg & swER Oy
v sfto WRo @Ao fag : T

gEAT A IETw WY 3g qae A

FU R fF I FNET T qUw
9%, et SN F AN O aur
fre fEt & TR T g3 oW
IR o ) T ¥@ fear =@
gar g ?

The Minister of Information and
Broadcasting (Dr. Keskar): Informa-
tion is being collected and will be
placed on the Table of the House in
due course.

TIN PLATE QUOTAS
=13, S Shri N. Sreekantan Nair:
Shri Pannoose:

(a) Will the Minister of Commerce and
Industry be pleased to state what are
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the respective tin plate quotas as-
signed to the various States for the
years 1948-49, 1949-50, 1950-51, 1951-
52 and 1952-53 ?

(b) How many licences were grant-
ed for the quota for Travancore-Cochin
State in thcse respective years?

The Minister o! Commerce and In-
dustry (Shri T, T. Krishnamachari):
(a) The information is not available,
as tinplate quotas are not allotted
Statewise but directly to individual
consumers.

(b) Does not arise.

TiLATYA DaMm

774. Babu Ramnarayan Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the construction ofthe
Tilaiya Dam is complete by now and
if not, when it will be wholly complet-

(b) whether all the water which
came to the Dam during the last rainy
season has been impounded and if so,
what is the depth of water now and
what is the area of lands submerged;

(c) the number of villages sub-
merged and also the number of
families displaced;

(d) whether all the families thus
displaced have been rehabilitated and
if so, how;

(e) whether all of them have got
lands for lands equal in area and
fertility and house for house equal in
accommodation and in every other
way;

(f) whether the people of the vil-
lage Harshi hsve occupied the new
houses built for them at Gouriyakarma
and if not, the reasons therefor; and

(g) whether the houses have been
built to suit the sentiments and tastes
of these village pecple and in consulta-
tion with them?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.
The dam will be wholly completed by
January 1953.

(b) Yes, Sir. Nearly all the water
bhas been impounded. The depth of
water is 71 feet. The area of land
submerged is 11,000 acres.

(c¢) 30 villages have been sub-
merged fully or partially. 300 families
have been displaced.

(d) Yes. Sir, 125 families have taken
new houses. The rest have taken cash
compensation.
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(e) for lands submerged, land equi-
valent in productivity have been given.
As regards houses, new houses were
constructed after showing the experi-
mental model houses to displaced
persons.

(f) No houses at Harahi have so far
been, submerged. The people of this
village have not so far occupied the
new houses built for them at Gouriya-
karma. They are holding out, hoping
to get more out of the DVC,

(g) All houses to be submerged
have been surveyed and five standard
patterns evolved. Experimental houses
were put up and seen by the displaced
people and many of their suggestions
were adopted.

ARREARS OF RENT FOR GOVERNMENT
QUARTERS

775. Shri A, N. Vidyalankar: Will
the Minister of Works, Housing amd
Supply be pleased to refer to the
answer to starred question No. 687
asked on the 26th November, 1952,
regarding arrears of rent and state:

(a) the number of defaulters in each
category of Government servants
(Classes I, II, III and IV);

(b) whether arrears of rent due
from Government servants are realis-
ed out of their salary; and

(c¢) whether it is a fact that a num-
ber of unauthorised persons cantinue
to occupy the quarters and if so, what
is their number?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
‘Record of allottees of Government
quarters is not maintained separately
for the four classes mentioned in the
question. The information being not
readily available in this form, its col-
lection, will not be commensurate with
the time and labour involved.

(b) Yes.

(cy 250 Units - are
authorised occupation.

still under un-

TRAINING AT SINDRI

776. Shri K. C. Sodnia: (a) Will
the Minister of Production be pleased
to state whether any plan has been
prepared for the training of Indian
scientists and engineers at Sindri?

(b) If so, what are its salient fea-
tures?

(c) If not, when is it likely to be
prepared?

(d) Are any gentlemen at present
under training and if s5, what are
their names and qualiﬁcations?

The Minister of Production (Shri K.
C. Reddy): (a) No.
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(b) Does.not arise.

(c) This question has not been
considered so far.

(d) Does not arise.

PassPoRT CHECK PosTs

777. Shri M. Islamaddin: Will the
Prime Minister be pleased to state:

(a) the number of passport check
posts on Indo-Pakistan border;

(D) the number and names of such
check posts in Bihar—East Bengal
border; .

(c) the strength of the staff at
each check post with their designa-
tions; and

(d) their functions,

PR powers and.
uties?

The e Minister (Shri Jawahar-
1al Nehﬂl) (a) Fifty-four.

(b) Two, viz.,, Patagorah and Ku-
kradah.

(c) Two statements showing the
police staff sanctioned for the check-
posts on the Eastern border and
Western border are laid on the Table
of the House. [See Appendix VII,
annexure No. 64.]

(d) The functions of the police staff
are (i) to check the passports and
prevent the unauthorised entry into
India of persons from outside;

(ii) to register persons -entering
India from Pakistan; and

- (iii) to keep a check v}hether per-,
sons who enter India for a specified
period have returned within that
peri

REHABILITATION OF COIR INDUSTRY

778. Shri A. M. Thomas: (a) Wil
the Minister of Commerce and Indus-
try be pleased to state what are the
main récommendations of the Con-
ference convened a: Trivaadrum to
suggest steps for the rehabilitation of
the coir industry?

(b) What measures do Government
propose to adopt in the light of the
suggestions offered by the Conference?

(c) At what stage is the proposal to
constitute a coir Board?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). A state-
ment is laid on the Table of the
House. [See Appendix VII, annexure
No. 65.]

(c) The details are being worked .

ot and action to set up the Board
will be taken in the near future. :
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’
EXPENDITURE ON PROJECT OFFICERS
TRAINING AT NILOKHERI

779. Shri A. N. Vidyalankar: (a)
Will the Minister of Planning be pleas—
ed to refer to the answer to starred
question No. 835, on 2nd December,
1952 regarding project officers at Nilo~
kheri and give the details of the ex-
penditure of Rs. 8.693/6/- and state-
to which head of account this expendi--
ture had been debited?

(b) What is the number of trainees
in the Camp?

. (¢) Does; the amount staied above
include the boarding and lodging ex-
penses and T.A. and salary etc., of the
cfficers concerned?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A state-
Kent is placed on the Table. [See

ppendix VII, annexure No. . 66.]

The expenditure will be met from
the budget grant of the Community
Project Administration. .

(b) 82.

(c) No.

SULPHUR SUPPLIES TO F.A.C.T. ALWAYE

780. Kumari Annie Mascarene: Will
the Minister of Commerce and Indus-
try be pleased to state the ouota of
sulphur supplied to .the F.AC.T. at
Alwaye in Travancore-Cochin State in
1950 and 19517

The Minister of Commerce and In-
-dustry (Shri T. T. Krishnamachari):
5,393 tons in 1951. In 1950 there was
no distribution control over sulphur,

TRADE WITH MaArLaYa

781. Dr. Ram Subhag Singh: Wiil
the Minister of Commerce and Indus-
try be pleased to state:

(a) the value of India’s exports to:
Malaya since the beginning of the cur-
rent financial year; and

(b) the value of India’s imports
from Malaya du-ing the said period?‘

The Minister of Commerce (Shri
Karmarkar): (a) and (b). India’s
exports (including re-exports) to
Malaya (including Singapore) during
the 6 months April to September 1952
were valued at Rs. 10-33 lakhs. Im-
ports during the same period were
valued at Rs. 7.13 lakhs.

UNAUTHORISED ENTRIES ACROSS
INDO-PAKISTAN BORDER

"782. Dr. Ram Subhag Singh. Wil
the Prime Minister be pleased to state:

(a) whether it is a fact that un-
authorized eniry of people across the
Indo-Pakistan border into each other’s
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territory has declined since the intro-
duction of the passport system; and

(b) how many unauthorized en-
tries have been made into India after
the introduction of the passport sys-
tem?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) and (b). The desired
information is being collected from
State Governments, and will be laid
on the Table of the House as soon as
received.

NILOKHERT TOWNSHIP

783. Shri Gidwani: (a) Wil the
Minjster of Planning be pleased
to state what has been the total cost
of the Nilokheri Venture in Punjab

?

(b) What is the total amount that
has been spent on the construction of
houses ana Jther buildings there?

(c) What has been the total cost of
the Polytechnic started there?

(d) How many trainees have been
trained there, how many of them have
been employed in other concerns, how
many have found any source of liveli-
hood and how many are unemployed?

(e) How many industries were
started there on a co-operative basis
and how many of them have closed
dcwn?

(f) What is the total loss estimated
on the raw material lying unused
there owingto closure of the industries
arnd what will be the loss on the manu-
factured srticles for want of market
for their sale?’

(g) Has any report been submitted
by Shri Banwari Lal, the new Adminis-
trator, on the working of the Nilokheri
township? .

(h) What is his report and do Gov-
ernment propose to place it on the
Table of the House?

The Deputy
and Power
95,33,220

(b) Rs. 43,09,980.

(c) Rs. 23,46,265.

(d) 2,834 trainees have been train-
ed. The number of trainees who have
found employment or are still un-
employed is not known.

Minister of Irrigation
(Shri Hathi): (a) Rs

(e) 10 Co-operatives were started
out of which 2 have closed down.

(f) The estimated loss on raw
material is about Rs. 2,000 while that
on the finished products is about
Rs. 6,000,

336 PSD
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(g) As Administrative Officer of the
Nilokheri Township, Shri Banwari Lal
has been submitting reports on various
aspe{:.ts of the township to Govern-
men

(h) If a specific report is asked for,
g will be placed on the Table of the
ouse,

CoMMUNITY PROJECTS

784. Shri Badshah Gupta: Will the
Minister of Planning be pleased to
state:

(a) whether under the scheme of
Community Projects under operation
in various States in the Union, Mem-
bers of Parliament have been attach-
ed to the scheme at any stage of its
working; and

(b) the names of the Districts with
their respective States where Power
Houses are to be constructed to work
up the said Community Projects and
factors necessary for consideration
regarding the selection of the sites for
the said power houses?

The Deputy Minister of Irrigation
and Power (Shri Hathi) (a) It has
been recommended to State Govern-
Members of Parliament
and State Legislatures coming from
the Project Area concerned should be
included in the Project Advisory Com-
mittee set up for each Project.

(b) It is not proposed to construct
Power Houses in the Basic type of
Commurity Projects. In the compo-
site type of Community Projects
allotted to West Bengal in the districts
of Birbhum, Burdwan, 24 Parganas,
Midnapur and Nadia of West Bengal,
generating stations at suitable sites
are proposed to be installed under the
Electricity Development Schemes of
the State Government: and no ex-
penditure incurred in this respect is
to be debited to the Community Pro-
jects fund.

INDIAN OFFICERS oF D.V.C.’

785. Shrimati Renu Chakravartty:
(a) Will th: Miaister of Irrigation and
Power be pleased to state how many
of the Indian officers appointed by
the Damodar Valley Corporation have
been selected without advertising for
the posts?

(b) How are the standards of
personnel selection maintained and
how is it guaranteed that the best
talents apply for the job?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Out of
480 Indian officers of the D.V.C. 4¢
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were selected without advertising
their respective posts as follows:

On deputation from Government 17
officers transferred from Government
v]\:')hen the project was entrusted to the

Coeereeereenennn e e 12.
Officers recruited by the D.V.C.
direct..........coooiiiiiiii 15.

(b) The duties and responsibilities
of each post are first determined.
Qualifications and experience of candi-
dates required for the post are then
prescribed. The posts are advertised
specifying these standards. A prelimi-
nary selection is made and suitable
candidates are interviewed by the
Seleciion Board, which consist of two
Members of the Corporation. the
Director of Personnel, Departmental
experts and outside experts whenever
necessary. To ensure that the best
talents are available, posts are adver-
tised and higher salaries offered. In
the case of Junior Engineers, the
particulars of the best boys of En-
gineering colleges are obtained from
the respective principals as well in
addition to advertisement.

Kapas H-420

786. Shri K. G. Deshmukh: (a) Will
the Minister of Commerce and Indus-
try be pleased to state the reasons for
not including the Kapas H 420 in the
list of Cotton Control Order of 1952?

(b) Is it a fact that the above men-
tioned kapas was included in the list
of Cotton Control Order 1951?

(c) Is it a fact that this kapas is
much superior to the several varieties
that are mentioned in the present
Cotton Control Order?

The Minister ot Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) H429 cotton has been already in-
cluded in the price schedule notified
for the 1952-53 season under the
Cotton Control Order. A copy of the
Notification is laid on the Table of the
,House.] [See Appendix VII, annexure
No. 67.

(b) No separate price was fixed for
this variety in the price schedule
issued for the season 1951-52 but it
was classified with Jarilla.

(c) It is superior to some and in-
ferior to other cottons.

AGENCIES FOR CoAL EXPORT

787. Shrl M. Islamuddin: Will the
Mixtxister of Production be pleased to
state:

(a) whether export of coal which
was previously in the hands of coal
companies has ncw been diverted to
mew small agencies;
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(b) if so, what is the reason for
such diversion; and

(c) whether foreign Governments
have complained about the bad quality
of coal received from such agencies?

The r of Production (Shri K.
C. Bedxg;l)“s‘(za) No. The question of
diversion of export orders does not
arise as offers for export are nego-
tiated and secured by private firms
and not by the Government. It is,
however, a fact that some new -firms
were able to secure export orders
during the last two years.

(b) Does not arise.

(c) There were one or two com~
plaints but these relates to supplies
arranged by old established firms.

STATUTORY AND NON-STATUTORY
BobiEs

787-A. Shri S. N. Das: Will the
Minister of Commerce and Industry
be pleased to refer to the answer given
to Unstarred Question No. 238 of 14th
September, 1951 and state:

(a) the names of statutory and non-
statutory bodies of permanent nature
constituted since then up to date
under the administrative control of the
Ministry of Commerce and Industry
information in
each case (i) the date of constitution;
(ii) the recurring and non-recurring
expenditure involved; (iii) provision
for the audit of the accounts; and (iv)
the method of submission of the
report of their activities;

(b) the names of such ad hoc com-
mittees as were appointed during the
same period giving the date of appoint-
ment;

(c) the names of such ad hoc com-
mittees as have finished their work
and have submitted their reports
during the period giving the dates of
submission of their reports;

(d) the names of such ad hoc com-
mittees as are still functioning and
the time by which they are expected
to submit their reports; and

(e) the names of such bodies of
permanent nature and of advisory
character that have been dissolved
during the period?

The Minister of Commerce (Shri
Karmarkar): (a) to (e). Five state-
ments giving the necessary informa-
tion are placed on the Table of the
House. [See Appendix VII, annexure
No. 68]

STATUTORY AND NON-STATUTORY
Bonres
787-B. Shrl 8. N. Das: Will the

Minister of Works, Housing and Sup-
ply be pleased to refer to the answer
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given to Unstarred Question No. 237
of 14th September, 1951 and state:

(a) the names of statutory and non-
statutory bodies of permanent nature
constituted since then up to date under
the administrative control of_ the
Ministry of Works, Housing and Sup-
ply giving the following information
in each case (i) the date of constitu-
tion; (ii) the recurring and non-
recurring expenditure involved; (iii)
provision for the audit of the accounts;
and (iv) the method of submission of
the report of their activities;

(b) the names of such ad hoc com-
mittees as were appointed during the
same period giving the date of ap-
pointment;

(c) the names of such ad hoc com-
mittees as have finished their work
and have submitted their reporis
during the period giving the dates of
submission of their reports;

(d) the names of such ad hoc com-
mittees as are still functioning and
‘the time by which they are expected
to submit their reports; and

(e) the names of such bodies of
permanent nature and of advisory
character that have been dissolved
during the period?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
A statement showing the required
particulars is laid on the Table of the
House. [See Appendix VII, annexure
No. 69.]

(b) and (c). A statement showing
the names of five ad hoec committees
is laid on the Table ofi\ the House.
[See Appendix VII. annexure No. 69.]

(d) One ad. hoc  committee 7iz.
Gandhi Memorial Design Committee,
is still functioning. It will submit its
Teport as soon as the design is finalised
but no target date for this has been
T1aid down.

(e) On the constitution of the Raj-
ghat Samadhi Committee, the Rajghat
Maintenance Committee, which was of
an advisory character has been dis-
solved.

ADVANCES PAID ON VOUCHERS WITH
THUMB IMPRESSIONS

787-C. Shri R. N. S. Deo:  Will the
Minister of Irrigation #nd Power be
pleased to state:

(a) whether it is a fact that the
-wife of an«S.D.O. Hirakud Dam Pro-
Jject. received a sum of Rupees five
lakhs by giving her thumb impres-
-sions on the voucher of advance pay-
able to a contractor for supply of
350.000 cubic feet of chips; and

17 DECEMBER 1952

Written Answers 1748

(b) whether large sums are paid on
vouchers with thumb impressions?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) No, Sir.
(b) No, Sir.
MEDICINES FOR ANTI-MALARIAL WORK
IN HIraxuUD

787-D. Dr. Natabar Pandey: Wil the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that oo -
anti-malarial work account in Hira~
kud. medicines for female diseases,
which have nothing to do with anti-
maéarial work, have been purchased;
an

(b) if the answer to part (a) above
be in the affirmative, the use to w
such medicines has been put?

The Deputy Minister of Irrigatiom .
and Power (Shri Hathi): (a) and (®).
The information is being collected and
will be laid on the Table of the House
as soon as possible.

- SUBSTITUTES OF PETROL

787-E. Shri B. N. Roy: Will the
Minister of Commerce and Induswy
be pleased to state whether there 1s
any industry in the country which
produces substitutes of petrol?

The Minister of Commerce and ¥n-
dustry (Shri T. T. Krishnamachari):
Yes. Sir. the Power alcohol and the
Coal tar distillation industries. The
former produces power alcohol and
the latter motor benzol.

LANDING Tax AT GENOA (ITALY)

787-F. Shri Kajrolkar: Will the
Prime Minister be pleased to state
whether it is a fact that landing tax
is being charged to passengers from
India at Genoa (Italy) by the Italiam
Government? -

The Prime Minister Shri Jawshaw
lal Nehru): All passengers from Indiax
landing at Genoa and Naples are
ch::ged landing tax at the following
rates:—

First Class Passengers—&£2, i.e. its
equivalent in Italian currency.

Tourist Class—£1.

Children from 3 to 12 yezrs are
charged at half the above rates.

CUTTACK RADIO STATION

787-G. Shri_ Sanganna: Will the
Minister of Informatioa and Broad
casting be pleased to state:

(a) whether there is any proposal
to increase the capacity of the Cuitack
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Radio Station from 1 K.Wt, to 5 K.Wts.;
(bY if so, when; and

¢). whether the Government of
made any suggeéstions in this
regard?

The Minister of Information and
:r-dmthg (Dr. Keskar): (a) No,

(b) Does not arise.

(Q Yes, Sir. They were informed
that due to paucity of funds this
oould not be undertaken at present.

G.P. FUND or DISPLACED GOVERNMENT
SERVANTS

787-H. Shri Gidwani: (a) Will the
Minist2r of Rehabilitation be pleased
to state the basis of agreement bet-
gvpen Governments of India and
Pakistan regarding provisional pay-
ment of GP. Fund claims to the dis-
placed Government servants of Sind
and NW.FP.?

(b) Is it not a fact that the amounts
due from the Government of Pakistan
to the Government of India and vice
versa on account of settlement of
G.P. Fund claims and arrears of pay,
leave salary etc. are nearly equal?

(c) If so, why do the Government
of India nqQt make provisional pay-
ment of the full amount on G.P. Fund
account slips of 1946 produced by the
displaced Government servants ?

(d) Will not the amounts paid by
the displaced Government servants
after 1946, be sufficient to clear up
any dlscrepancy found on settlement
of their final claims?

(e) Is it a fact that so far, the
Government of Pakistan have verified
claims of G.P. Fund and arrears of
pay to the extent of only 15 per cent.
within the last 2} years?

(f) If so, what steps have the Gov-
emmént of India taken to expedite
the verification through Central Claims
Organisation of the Government of
Pakistan?

The Minister of Rehabilitation
(Shri A. P. Jain): (a) The agreement
fs that either Government may make
govisional payment up to 50 per cent.

the balance of the displaced Gov-
ernment servants’ account subject to
production of suitable”documentary
evidence.

(b), It is very difficult to make pre-
sumptions on the basis of actual
claims put in by displaced Govern-
ment servants on either side. Often,
the amounts due are not shown even
Dy claimants themselves. In certain
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other cases, amounts as claimed vary
from the amounts actually due, as
ascertained on verification. This has
particularly been the case with
claims for pay and leave salary in
which experience has shown that the
majority of the claims are rejected by
the Government of Pakistan, and in
several other cases, varifications for
much lesser value are given. In fact
the actual amounts due have yet to
YLe determined and this is being done.

(c) and (d). Do not arise in view
of what has been stated in answer to
(a) and (b). A large number of per-
sons have been found to have drawn

" advances from the balances in their

Provident Fund accounts before migra-
tion and it would, therefore, be un-
safe to make full payment against
G.P. Fund slips of 1946. In any case,
provisional payments can only be
made on the basis of the agreement
with the Government of Pakistan and
not on the basis of the amounts
lsgfgvn in the G.P. Fund slips of

* (e) Up to the end of October, 1952,
the Government of Pakistan had veri-
fled about 30 per cent. of the claims
sent to them for verification.

(f) The Central Claims Organisa-
tion in India is constantly in touch
with its counterpart in Pakistan to
expedite verification of claims. In
addition, the two Governments have
agreed to the appointment of certain
officers in the India and Pakistan High
Commissions to act as Liaison Officers
in this matter so that verification of
claims may be further speeded up.

INDIAN VILLAGES GOING OVER TO
PAKISTAN

787-1. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that some
Indian villages of the district of Amrit-
sar have gone over to the rakistan
side of the Ravi river because of the
change of course of that river;

(b) if so, what is the
such villages; and

number of

(c) whether the villagers are stay-
ti‘n%d g’ver there and ploughing their
elds?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) and (b). Since Parti-
tion only one village of Amritsar
District has gone over to the Pakistan
side of the river Ravi as a result of
a change in its course. The Radcliffe
Award, however, placed 23 villages of
Amritsar District entirely and 29
villages partially across the river Rav}
on the Pakistan slae,

(c) No.
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PROFITEERING BY DRUGGISTS' AND
CHEmISTS FIrms

787-J. Dr. Rama Rao: Will the
Minister of Commerce and lndustry
be pleased to -state:

(a) whether Government are aware
that foreign owned druggists’ and
chemists’ firms are pfofiteering;

(b) if so, whether Government have
any knowledge of instances of such
proﬂteermg, and

‘(c) what measures Govemment are
taking to put down such profiteering?

The Minister of Commerce = (Shri
Karmarkar): (a) and (b). Gavern-
ment have heard about it but have
no precise informatian.

(c) Does not arise.
BrOwN CHARCOAL FIELD

787-K. Shri Elayaperumal: Will the
Minister of Production be pleased to
state what is the total amount sanc-
‘tioned by the Central Government to
the Brown Charcoal Field in South
Arcot Dlstnct of Madras State, to get
machme

The Minister of Production (Shri K.
C. ): The Government of India
have so far agreed-to place at the
disposal of the Government of Madras
certain heavy excavating machinery
?elongmg to the Indian Mining and

336 PAD
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Construction Com%any fire  present
book value of which is Rs. 15 lakhs,

INpANS IN KENYA

787-L. Shri N. Sreehntu Nair: (a)
Will the Prime Minlster be pleased to
state what is the total Indian popula-
tion in Kenya?

(b) Have Government any informa-
tion if any Indian residents in Kenya
have been. involved in the ‘Mau Mau’
movement and if so, how many have
been arrested or shot? .

The Prime Minister (Shri Jawahar-
1al Nehru): (a) 90,528 according to
the 1948 Census.

(b) So far as_the Government of
India are aware, Indians in Kenya are
not t1‘nvolvea in the ‘Map Mau’ move-
men

SINKIANG REFUGEES

787-M. Dr, Ram Subhag Singh: Wil
the Prime Minister be pleased to state
how many of the Sinkiang refugees
who had come over to Kashmir have
left for Turkey?

The Prime Minister (Shri Jawahar-
1al Nehru): A batch of 101 Sinkiang
refugees migrated to Turkey for per-
manent settlement at the end of
October 1952. Another bafch of 85 re-
fugees is due to leave Srinagar for
Turkey on the 19th of December.



THE

A 2509

PARLIAMENTARY DEBATESgr. . 72.2. 1.2

(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

2551

HOUSE OF THE PEOPLE
Wednesday, 17th December, 1852.

The House met at Ten of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

-
11-5 a.m,

MOTIONS FOR ADJOURNMENT
SITUATION IN ANDHRA FOLLOWING

DEATH OF SHRI SRIRAMULU

Mr. Deputy-Speaker: I have receiv-
ed notice of five adjournmenf motions
relating to incidents that have

occurred:

“ destruction of railway property,
stoppage of trains and telephonic com-
munications, widespread disturbance
of peace and loss of life due to police
firing in Nellore which is fraught with
dangerous consequences to the peace,
tranquillity and stability of Ihdia. the

state of emergency created in Andhra

Desh arising out of the passing away
of Shri Potti Sriramulu, the situation
resulting in police firing killing three
persons and wounding a large number
of citizens in Nellore, and the huge
loss of public property amounting to
two crores of rupees at Vijayavada
railway station and the inability of the
authorities to prevent the same.”

I have also received a short notice
.question relating to the same matter,
loss of life, police firing, etc. I have
transmitted the question to the hon.
Minister,

Now. in view of the short notice
question, particularly in view of the
fact that this is a matter of law and
order, also in view of the fact that the
facts have to be gathered—I am sure
the short notice question will be
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answered and the necessary material
placed before the house—in view of
this I do not give my consent to these
adjournment motions.

Shri Damodara Menon (Kozhikode):
May I make a submission?

Mr. Deputy-Speaker: No submis-
sions. Let us not go on spending the
time of the House on matters other
than what concerns it. There are hon.
Members who are as important re-
presentatives of the people in the
State Assembly as there are here.

I have received notice of another
adjournment motion...

An Hon. Member: The Minister
should go and see things...

Mr. Deputy-Speaker: When once a
serious matter has occurred. and
yesterday the hon. the Prime Minister
said that he was taking Iimmediate
steps and so on, in the meanwhile
some people have taken the law into
their own hands and caused this. It
is rather unfortunate. The hon. Min-
ister will gather the facts and place
them before the House. It is a moatter
essentially: for the local Government
to control, In addition, whatever
help is needed. the Central Govern-
ment will give. What is it that can be
done immediately? No doubt the
matter is exercising the mind of every
hon. Member of this House. I allow-
ed the other day the cyclone matter
and the material was gathered. Like-
wise they are gathering material and

they will place the entire matter
before the House.
Shri H. N. Mukerjee (Calcutta

North-East): When are we going to

get the answer with regard to this?

The Prime Minister and Minister of
External Affairs (Shri anaharrhl
Nehru): In regard to what?

Shri H. N. Mukerjee: The
notice question.

sﬁort
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Shri Jawaharlal Nehru: I do not
know what the short notice question
is. I have to see it before I answer,
or before I accept it.

Shri H. N. Mukerjee: The Speaker
has accepted it. (Interruption)

Shri Chattopadhyaya (Vijayavada):
It is most unbecoming of the Prime
Minister to lose his temper and turn
a furnace.

Shri Jawaharlal Nehru: I beg your
pardon, Sir. I do not really under-
stand. I have not seen the question.
I cannot say anything about a tl}mﬁ
which I have not seen. (Interruption)
It is the practice in ragard to short
notice questions that a Minister has
to accept it or not. I repeat. I am
pointing out the practice of the House.
With all deference to you, Sir, any
direction from the Speaker will be
carried out by me in honour to him,
but the fact remains it is for the Min-
ister to accept a short notice question.

Shri Nambiar (Mayuram): It is the
duty of the Speaker.

Mr. Deputy-Speaker: Hon, Members
are aware that so far as that matter
is concerned, waiving notice is entire-
ly in the hands of the Minister. He
must find out whether it is possible
for him within the short time to ans-
wer this question. If it is possible,
he will do so but I find that it is a
matter which has to be accepted by
the Minister. If the Minister accepts
a short notice question. I will place it
before the House. All that I said
was “I shall send it to the shon. Minis-
ter and I am sure he will gather
material”. It is for the hon. Minister
to find out in what time he can do so,
whether he should accept it or not,
etc. Therefore, nobody, including the
Speaker, can insist upon any Minister
to accept a short notice question.
That is the position.

Dr. S. P. Mookerjee (Calcutta South-
East): The Prime Minister said it is
for the Minister to decide whether it
is to be accepted or not according to
rules but since the Prime Minister has
not seen the question, he does not
know whether he will be able to uns-
wer it or not. So, could you not post-
pone the decision regarding the
adjournment motion? You very
rightly pointed out that since you are
allowing this short notice question
and you expect that the Minister
would be able to answer it, there was
no need for the adjournment motion.
May I suggest, Sir, that your ruling
on the adjournment motion may be
postponed till tomorrow. Meanwhile
we will get the answer.

Secondly, you stated that the hon
Prime Minister said yesterday that he
was going to take immediate steps.
So far as I could hear his remarks
yesterday I do not think he said any-
thing of that nature. Is he going to
take immediate steps with regard to
this matter? That might be clarified
by him.

Mr. Deputy-Speaker: Order, order.

Shri Jawaharlal Nehru: So far, I
have been unable to follow this crgu-
ment. There appears to be a large
number of proposed motions for
adjournment and short notice ques-
tions. one or more. Presumably they ?*
refer to various things that have
happened in Vijayavada and round
apbout. These relate to certain distur-
bances and large-scale destruction of
property and subsequently, some
police action. I do submit that all
that has nothing to do at the present
stage certainly with this House. In
any event, the House is entitled to any
information that I can place before it.
Whether there is a short notice ques-
tion or none. I am always happy to
place every information that I have
before the House but I do submit tkat
we must not mix up various things
because a riotous mob did something
and destroyed a large quantity of pro-
perty, railway property and the rest.
Whatever the excitement of the mob
might be, that is hardly a question for
this House to consider.

The second aspect of the question
presumably relates to the Andhra
State, I have made a statement here,
I have made a statement in the other
Housg well within 24 hours, and I do
submit that I cannot be called upon to
make a.statement every 24 hours on
the same subject. If I am in a position *
to state anything more, the moment I
am able to do so, I shall come to the
House and give the information before
the House adjourns. At the moment
I have nothing to add to that parti- -
cular statement. If the House wants
facts and figures as to what happened
i the destruction, the Railway Minis-
ter would certainly collect the infor-
mation and place it before the House
possibly tomorrow or the day after.

Dr. S. P. Mookerjee: The object is
not to obtain information as to the
nature of the damage. The object is
to apprise the Government of the
gravity of the situation which is deve-
loping and to find out how early a
solution can be found out and that is
why the Members of the Opposition
are anxious to have an opportunity of
discussing this matter so that the root
cause can be removed.
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Shri Jawaharlal Nehru: I do think
the gravity of the situation is no doubt
there and I suppose it is appreciated as
much by Members of the Government
as by the hon. Member opposite but 1
do submit that great situations are
met in a different way and not by the
Government or anyone else being
hurried into action without due
thought. That is why I submit it
should be met in all seriousness after
due thought and consideration and as
soon as I can. I shall invite the atten-
tioréI of the House to what we propose
to do.

Mr. Deputy-Speaker: I have
already disallowed these adjournment
motions. I am not giving my consent.
I feel that these motions are out of
order,

So far as law and order is concern-
ed, it is primarily within the jurisdie-
tion of the State Government. So far
as the destruction of Railway property
is concerned, the hon. Minister of Rail-
ways will gather information and
place it befpre the House. If these
adjournment motions are intended to
ask the Government or force the Gov-
ernment to take any particular step, I
shall not be a party to it. I will not
allow these adjournment motions.
Therefore. hon. Members on this side
or on the other side should be patient
and should not exhibit impatience on
the floor of the House. There are
other methods which can be adopted.
All that I can say is that I am not
going to allow these adjournment
motions. Whatever may be the obj:cts.
they are not relevant to this House
and it is not the obligation of the
Ministers here nor of the Central Gov-
;:irnment to take charge of the situa-

on.

RUBBER POSITION IN TRAVANCORE-

CocHIN
Mr. Deputy-Speaker: Now I  will
proceed to another adjournment

motion which has been tabled.

Mr. Punnoose has given notice of
this motion: g ¢

. “The situation that has arisen
in Travamcore-Cochin by the
sudden stoppage of the purchase
of rubber by the purchasing de-
partment of the Dunlop Rubber
Company, Kottayam, and conse-
quent fall in prices, dislocation of
credit facilities. distress and un-
employment.”

Dr. S. P. Mookerjee: This is more
elastie, Sir.

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
This question of stocking of rubber
and the reduction in purchases was
brought to the notice of the Govern-
ment some time back and Government
asked the Rubber Production Com-
missioner to let us know the position.
I have got a telegram from the Rubber
Production Commissioner dated the
15th which T would like to read if the
House is willing to listen. (Hon. Mem-
bers: Yes, yes.) It says:

“Dunlops Kottayam report fol-
lowing purchases from l1st to 13th
December. 360 tons for Dunlop
and 463 tons on behalf Firestones
of which 70 tons and 62 tons res-
pectively were purchased from
10th to 13th December. Also
understand Dunlops Factory and
Kottayam Purchase Depot are
closing down for annual stock
taking. Local enquiries reveal
that rubber market is very dull at
present for want of buyers on any
considerable scale.”

This is the information that I have
got and as the Houze will find. from
the 1st to the 13th December, the pur-
chases have been nearly 800 tons. The
total production in December which
is perhaps the peak production expect-
ed in any month between now and the
next August 1953 is 2400 tons and I
do not know what Government can do
at this stage. If possibly, Dunlops
are closing for their annual stock
taking or for any other purpose, it is
likely that their purchases will drop.
If the firm says that they are closing
down for that purpose, it is not possi-
ble for Government to do anything
about it.

The Rubber Board have been mak-
ing certain recommendations as there
has been a slight over-stocking. The
total stock of rubber now—on the 1st
of December—is about 8769 tons, as
against 8200 tons previous month.
There has been a slight increase in
stocks of about 500 tons. The position,
therefore. is that the law of demand
and supply seems to operate. What
the Government have done is, we have
written to the Rubber manufacturers,
who have been importing to the extent
of four to six thousand tons every
year, asking them to put a stop 1o
their imports. I have not got any reply
from them yet.

This is all that the Government
gould do at the present stage. I think
it is a trifle premature to comprehend
a very serious situation so far as
rubber position in Kottayam is ron-
cerned.
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Shri Punnoose (Alleppey): The hon.
Minister said that it is a matter of
demand and supply. It is not correct
because the export of rubber is ban-
ned and so, the free play of demand is
not allow The Dunlop Co., and the
Firestone Co., have almost a monopoly
of the purchase of rubber.

Secondly, the producer of rubber in
Travancore-Cochin. which gives 80
per cent of the total production in
India. is almost a small producer: two
lbs., three lbs. a day. If the kon. Min-
ister goes there, he can see every even-
ing these people going with two lbs.
of rubber for their rations. It is that
which is being stopped.

The hon. Minister says it is not a
very serious matter, have had
occasion to talk to him this morning.
I am very sorry he does not appreciate
the situation. There is also growing
unemployment in the estates. I beg
to submit I consider this a very serious
matter., and Government has to proce-
ed immediately to see that misery is
relieved,

Shri B. S. Murthy (Eluru): Will
the Government allow export?

Shri A. M. Thomas (Ernakulam):
May I know whether, if this company
was closing for annual stock-taking,
it was so closed in previous years?

Shri T. T. Krishnamachari: My in-
formation in that regard is not as good
as the hon. Member’s.

Shri K. P. Tripathi (Darrang): If
there is such a surplus of rubber, may
I know why the Government does not
take a decision to stop imports instead
of requesting the firms that they
should agree to reduce their imports?

Mr. Deputy-Speaker: There seem to
be a number of suggestions to be made
and a lot of other information to be
elicited. There is also a short notice
“question which I have sent fo the hon.
Minister. It is in the course of trans-
mission. I do nof think I should spend
the time of the House on this adjourn-
ment motion.

Hon. Members: When can we ex-
pect a reply?

Mr, Deputy-Speaker: Before we dis-
perse, I think,

BUSINESS OF THE HOUSE
HOURS OF SITTING

Mr. Peputy-Speaker: I have to make
an announcement so far as the timings
of the House are concerned. The House
will sit on the 18th from 10 a.m. to
1 pM. and from 2-30 p.M. to 6 P.M.
On Friday and Saturday, there are no
Questions and so the Question-hour is
not there. Therefore, we may sit from
10-45 AM. to 1 PM, and 2-30 p.M. to
5 p.M. instead , of from 10 A.M. to 6
P.M. as we have been doing for want
of time. This may also he included in
the Bulletins,

PAPERS LAID ON THE TABLE

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): I beg to
lay on the Table a copy of each of the
following Reports:

(i) Report of the Ad hoc Committee
in connection with the investigations
of the River Valley Projects [Placed in
Library. See No. IV. M.4 (24)],

(ii) Report of the Advisory Cummit-
tee on Hirakud Dam Project, June
1948, [Placed in Library. See No. IV.
M.4 (11)],

(iii) Report of the Advisory Commit-
tee on the Kosi Project 1952 [Placed
in Library. See No. IV.M.4 (27)], and

(iv) Report of the Advisory Com-
mittee on Hirakud Dam Project,
March, 1952 [Placed in Library. See
No. IV. M4 (11)].

STATEMENT RE COMMONWEALTH
ECONOMIC CONFERENCE

The Minister of Finance (Shri C. D.
Deshmukh): Sir, with your permission,
I wish to make a statement on the
Commonwealth Economic Conference
which I recently attended in:l.ondon
on behalf of the Government of India.
The purpose of this Conference was to
hold consultations between the Com-
monwealth countries as to the econo-
mic policies that should be adopted by
the sterling area countries for streng-
thening their balance of payments and
as to the action that c¢ould be taken
towards the expansion of the wcrld
production and trade. The conclusions
of the Conference were published in a
Press Communique in T.ondon on the
11th December 1952. I am laying copies
of this Communique on the Table of
the House for the information of the
hon. Members. [See Appendix IX, an-
nexure No. T].
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It is clear that if the sterling area
countries are to play their part, indi-
vidually or collectively, in securing an
expansion of world trade, each coun-
try must follow sound internal econo-
mic policies. Such policies are most
essential for achieving a healthy bal-
ance of payments position. The essence
of these policies is to live within one’s
means and to adjust investment and
consumpticn to levels which the eco-
nomy can afford. By releasing more
_goods for export and by restraining de-
mand for imported goods, these poli-
cies help in achieving external balance.

Such internal measures are also ne-
cessary for sound development of in-
creased production on an economic
basis. They are, therefore, equally in-
dispensable for countries recking to
develop their resources.

Hon, Members will have observed
that the Conference has also stressed
the need for sound development poli-
cies on the part of the sterling area
countries. Increased production is to
be secured of thuse commodities which
would help in the improvement of ba-
lance of payments and an increased
expansion of trade. The Conference,
however, recognised the essentiality of
capital investment for basic develop-
ment for improving the standards of
life in under-developed countries, in so
far as such development was a neces-
sary foundation for further economic
progress.

The Conference reiterated the ob-
jective of unrestricted inultilateral
trade and payments and of converti-
bility of sterling as a pre-requisite for
the expansion of world trade on a mul-
tilateral basis. These objectives are to
be achieved by suitable progressive
stages. While measures that are to be
taken by the sterling area countries
‘will undoubtedly help in strengthenin
the balance of payments of the sterl-
ing area, rapid and effective progress
towards convertibility of sterling and
a multilateral system ouf (rade and
payments cannot be made by the ef-
forts of the sterling area countries
alone. Complementary action is egual-
ly necessary on the part of other trad-
ing nations of the world so that equi-
librium in world trade can be estab-
lished at the highest possible level, It
is hoped that the results of the Con-
ference and the confidence generated
-by these discussions would secure the
measure of co-operation that is needed
from the other trading countries for a
rapid advance in these directions.

There was a full and frank discus-
_sion, at the Conference of all prohlems
connected with these objectives. There
was also a considerable uriderstanding

.of Parliament. _
-much difficulty abouit it.’ .
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of the needs of the under-developed
countries of the sterling urea. As an
instance, hon. Members will notice
that, even in regard to the removal of
restrictions on trade, the importance
of the continued use of these restric-
tions by the under-developed countries
with a view to making the fullest pos-
sible use of their resources towards de-
velopmental needs, has been recognis-
ed.

The broad objective of our policy to
implement the Five Year Plan and to
raise the standard of living of our peo-
ple should enable us to play our part
in the expansion of world trade on the
lines agreed to at the Commonwealth
Economic Conference. Thus, by help-
ing ourselves in the execution of this
Plan, we shall also be helping the Com-
monwealth and the rest of the world
in their approach towards a wider ex-
pansion of world production and trade
and broad-based international solvency.

Dr. S. P. Mookerjee (Calcutta
South-East): In the House of Commons
the other day, answer to a question,
the Prime Minister of the United
Kingdom assured the House that a
White Paper would be laid on the Table
of the House including the decisions
arrived at at the Conference, and also
a summary of the discussions—not the
detailed discussions, but a summary.
May I suggsst that a similar White
Paper may be laid on the Table of this
House including whatever informaticn
is contained in the British White Pa-
per?

Shri C. D. Deshmukh: That will
have to await the issue of that White
Paper. All the records of the Confer-
ence are with them. We have got only
a summary.

Dr. S. P. Mookerjee: Whatever in-
formation is available......

The Prime Minister and Minister of
External Affairs (Shri Jawabarlal

‘Nehru): Any information that is avail-

able will be gladly placed on the Table
of the House, but the House is likely
to adjourn in a few days’' time, and
then it will have to wait for the next
sessfon. Ca

Dr, S.-P. Mookerjee: Unless you

-circulate it to us. ',

' Shri Jawaharla}*'Nehru: We will

_place it in the Libtary.

‘Dr. S. P. Mookerjee: Tt can be
printed and circulated t¢ the Members
Thére'¢hould not be

‘Shri K. K. Basu (Diamond Harbour).

"They have not got the papers! ‘
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Sanctioned by Industrial
Finunce Corporation

Shri H. N. Mukerjee (Calcutta
North-East): Could we have a day for
it in the next session? (Interruption)

_Mr, Deputy-Speaker: Th= next ses-
sion is far off,

STATEMENT RE LOANS SANCTION-
ED BY INDUSTRIAL FINANCE
CORPORATION

The Minisier of Finance (Shri C. D.
Deshmukh): While I was in Lordon,
there was a certain amount of fog
which soon dispersed. In my absence
1 learn there was a storm here which
I hope has by now abated; and, it is in
that connection that I wish to make a
statement. I refer to certain matters
which arose during the discussion on
the Industrial Finance Corporation
(Amendment) Bill in both the Houses.

Various allegations were made about
the bona fides of the Corporation’s
loan transactions and a very strong
demand was voiced for the disclosure
of the names of the industrial concerns
to which the Corporation has given
financial accommodation.

On the question of divulging the
names, the Prime Minister made a
statement in which he mentioned the
practice so far followed and pointed
out the considerations which influenc-
ed us in adhering to that policy. At
the same time, he recognised the force
of some of the grounds on which the
information was asked for and under-
took to have the matter re-examined
on my return. I am grateful to him
and the House for giving me a chance
to review the position. The muinten-
ance of secrecy by a lending institu-
tion regarding its transactions with its
clients is a well recognised practice
based on sound business principles and
should not be lightly discarded while
circumstances are normal and there
is no reason for doubts and apprehen-
sions regarding the transactions.
While, therefore, I consider that the
stand taken by the Government so
far, which was not challenged in the
past in this House, was justified, I
have to take account of the doubts
that have arisen and of the desire of
Parliament to be furnished with the
names of concerns to which monies,
for which the Government had given

uarantees, have been advanced by the

orporation. The refusal to disclose
the names, even though it may be bas-
ed on a healthy convention, would
create an entirely unjustifed suvspi-
clon against the Corporation and the
borrowing concerns, which it is essen-
tial to dispel. Realizing this, the
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Corporation has itself written to me
that it is desirous of submitting to
Parliament a list of loanees and the
amounts given to them. I am according-
ly laying on the Table of the House a
statement showing the names of the
individual concerns under each cate-
gory of industry and the amount of
loan sanctioned to each concern. [See
Appendix IX, annexure No. 8] I am
forwarding sufficient number cf copies
of the statement for circulation to the
hon. Members of both the Houses.

There were specific allegations of ne-
potism and favouritism in the grant of
loans made against the Corporation
during the debate. My colleague, the
Deputy Minister, in his reply both in
this and the other House, tried to ex-
plain how these are unfounded and
seem to be based on a misconception
about the scope of the Corporation, the
composition of its Board of Directors
and the manner in which it functiens.
I think it is only fair to the Corpora-
tion and to the borrowers that these
allegations should be thoroughly in-
vestigated, I have in one capacity or
another been closely :ssociated with
the work of the Corporation ever since
its inception, and am anxious that
complaints should be enquired into
and, if any undeserved charges have
been made, the Corporation shoula be
authoritatively cleared. Both the
Chairman, Mr. Shri Ram, and the Dir-
ectors are, on their part, naturally
anxious that the suspicions which have
been created by the charges made in
Parliament shouid be cleared znd have
asked that a Committee should be ap-
pointed to investigate these charges. |
also feel that while discussion in Par-
liament of each individual case of
grant or rejection of a loan by the
Corporation is neither feasible nor
desirable, it is due both to Parliament
and the Corporation that the specific
allegations made should be enquired
into. 1 propose, therefore, to appoint
shortly, for the purpose, a small com-
pact Committee consisting of repre-
sentatives of both the Houses and one
or two outside experts not connected
with the Corporation.

TEA BILL

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamaehari):
I beg to move for leave to introduce a
Bill to provide for the control by the
Union of the tea industry, and for that

urpose to establish a Tea Board and
evy a customs duty on tea exported
from India.
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Mr, Deputy-Speaker: ‘The question

“That leave be granted to in-
troduce a Bill to provide for the
control by the Union of the tea
industry, and for that purpose to
establish a Tea Board and levy a
fucslgorns duty on tea exported from
n 13."

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
duce the Bill,

RESOLUTION RE FIVE YEAR
PLAN—contd.

Shri Nevatia (Shahjahanpur Distt.—
North cum Kheri—East): I said yes-
terday that it was inevitable that the
Planning Commission should lay down
priorities for development. Even in a
rich country that would have been ne-
cessary. Ours is a poor country with
limited resources, and hence we cannot
afford to fritter away our resources
without planning, or without planned
priorities.

_There has been criticism that suffi-
cient allocation has not been made for
industrial development, But industries
require raw materials and also markets
for the disposal of their finished
goods. Adequate supply of the raw ma-
terials depends upon agricultural de-
velopment. For example, our lextile in-
dustry is short of cotton. OQur jute
industry requires jute. Without sup-
ply of adequate raw materials, these
industries cannot maintain production.
Then, there is the question of markets.
What is the use of continuing produc-
tivity unless the finished goods can be
disposed of? Markets can be either in-
ternal or external or both. So far as
the external markets or exports are
concerned, efforts are already being
made to promote exports to as large
an extent as possible in order to pro-
vide for the import of necessary arti-
cles including raw materials, But our
main market will continue to be inter-
nal. Here, unless there is purchasing
power with the people, the industries
cannot hope to sell their finished pro-
ducts. This purchasing power, again,
must come from extra yield per acre.
After all, 83 per cent. of our people still
reside in villages. Hence, unless their
purchasing power is increased, indus-
tries cannot expect to continue pro-
duction, because that will only result
in accumulation of stocks. It has
been said that private sector has been
left untouched, and that it has not
been nationalisd. On the one hand
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wild allegations of corruption, nepo-
tism and favouritism are made
against the administration of the great
River Valley Projects, and even
against a nationalised body like the
Industrial Finance Corporation, On
the other, a demand is made for na-
tionalising the private undertakings
also. It shows that those who criti-
cise the non-nationalisation of major
industries are not very serious about
the same. I would invite the attention
of the House to the remarks made by
the Planning Commission on this im-
portant problem, The Planning Com-
mission says:

“The nationalisation of existing
enterprises, which means the &c-
quisition by Government of exist-
ing productive assets, has, in our
view, only a low priority, especi-
ally as most of the purposes of
such a transfer of ownership can
be served by judicious regulation.
In a planned economy, the justi-
fication of private enterprise is
that within the framework of
national policy it is capable of
contributing to the fulfiliment of
the objectives defined in the Plan.”

So long as private enterprise is
brought under the purview of the
Plan and is made to subserve the pur-
pose of the Plan, there would be no
justification for the Government to
waste its limited resources in the ac-
quisition of these assets. On the re-
commendation made by the Planning
Commission in the draft outline of the
Plan, the Industries (Development and
Regulation) Act, 1951 was passed. Ac-
cording to that Act, the Government
has got authority to investigate in res-
pect of any scheduled industry or un-
dertaking, if in its opinion. there has
been or is likely to be an unjustifi-
able fall in the volume of production
in the industry or undertaking, or if
there is a marked deterioration in
quality or an increase in price, for
which there is no justification. A
similar investigation can also be or-
dered in respect of any undertaking or
industry which is acting in a manner
likely to cause serious injury or da-
mage to the consumers, That Act fur-
ther provides that in the event of an
industry or undertaking not carrying
out the directions issued after such an
investigation, the Government can
take over its management. This shows
that the private enterprise has been
completely brought under State con-
trol. so far as its management with a
view to fulfilling the objectives of the-
Plan is concerned. The hon, Member
from Calcutta North-West, Prof. Me-
ghnad Saha said that due attention
has not been paid to the development
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[Shri Nevatia)
of basic industries, and that more at-
tention has been given to the consu-
mer goods industries. I do not think
that that observation of his is cor-
rect, So far as the consumer goods
industries are concerned, no increase
in installed capacity has been visua-
lised. What the Commission has pro-
vided for is only fuller utilisation of
the installed capacity in the major
consumer goods industries like tex-
tiles, sugar etc.

The Commission has laid down tar-
gets of productions in various indus-
tries. The Plan is already in action.
About one and three-fourths of an
year have passed, and its beneficial
effects are already visible. So far as
mill-made cloth is concerned, in 1950-
51 the production figure was 3,700 mil-
lion square yards, while this year the
production is expected to be only sli-
ghtly below the target of 4,700 million
square yards. Further, at least in one
sector of private economy, the targets
have been achieved four years ahead.
The Planning Commission has pointed
out that the installed capacity of the
sugar industry was 15 lakhs of tons.
The production in 1950-51 was eleven
lakhs of tons, while last year, the pro-
duction went up to 15 lakhs of tons,
which is the target laid down by the
Planning Commission for achievement
in 1955-56. This is a very creditable
record for an industry in private sec-
tor. As a result of this large increase
in production, sugar is now available
in unlimited quantities to the consu-
mers at or below control prices. It also
shows that given adequate supply of
raw material, the industry is not only
capable of achieving these targets, but
can easily exceed them, as in certadin
regions, such as East Uttar Pradesh
and Bihar, cane supplies have not
been . adequate even during the last
season. It is not, however, Suggested
that this increase of four lakhs of tons
in sugar production was a planned in-
crease. . For instance, in Uttar Pra-
desh, the cane supplies used to be 14
to 15 crores. of maunds,  in 1951 the
supplies were 16} crores of maunds,
while in 1951-52 they jumped to the
record e of 244 crores of maunds.

iis . suddén increase of 50 per cent.
in cane SUDli}leﬁ in one season ‘- was
caused by abrormal slump in- gur
prices, which came down to as low a$§
Rs. six to seven per maund. As the
cultivator was getting ~only 1/3rd of
the price which he was getting by sale
of sugarcane to the faétory, he divert-
ed his normal . supplies utilised for
n.l.ak.ins.aur,'-to the sugar faclories.

" There is one problem to which, tHe
Planning Commission, in my opinion,
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has not devoted sufficient attention.
It is necessary that not only the tar-
gets should be realised, but the pro-
ductivity once achieved should be
maintained, And here it is that I have
doubts whether the productivity
which has been achieved in sugar and
textiles will be maintained. Sugar is
one of the major industries for which
the Planning Commission had pro-
vided certain targets. In this connec-
tion. I would like to say a few words
more about this industry.

The sugar industry is one of the
major industries of Uttar Pradesh and
Bihar, and the agricultural economy
of these two States depends to a large
extent on the success of this industry.
In fact, the Tariff Board in 1931 said:

“While it would be most unfor-
tunate from the national point of
view that the white sugar facto-
ries, which vecupy 5o important
a position in agricultural econo-
mies, should succumb to foreign
competition, it would be little
short of disastrous, if, whether, as
in Rohilkhand as a direct result
of the competition of foreign
sugar or elsewhere partly for the
same reason and partly on ac-
count of the failure to provide an
outlet for the increased production
of improved canes, the receipts
of agriculturists from this source
fell substantially and the area un-
der cane diminished.”

From the point of view of stabi-
lisation of agicultural economy in Ut-
tar Pradesh and Bihar, it is necessary
that due attention should be paid to
maintenance of productivity in this
sector. But what I find is that while.
minimum prices for sugar-cane have
been fixed, no real attempt has been-
made to see that these prices are re-
alised by the cultivators. After all,-
fixing the cane price alone is not suf-
ficient.  In 1934 the Minimum Cane
Prices Act was passed by the Central
Government in order to .epable the
State Governments to fix minimum
prices. In 1934 and thereafter for two
seasons . the Uttar Pradesh Gov-
ernment had fixed minimum prices
for tane, but sugar price ‘was not re-
gulated. The result was that in 1936-
37 the crash came; the factories were
unable to go on crushing and the cane-
price went down to as low ‘as 0/2/6
per maund. When the Congress Gov=-
ernment came into power .in 1937
they fqund that it was necessary to
have .a selling organisation for sugar
to enable the cultivators to-get a re-
asonable price for their cane. Even in
1938 the Tariff Board on sugar indus-
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try had made the following observa-
tions:

“It has been pointed out that
the logical consequence - of the
fixation of minimum prices for
sugarcane is the stabilisation of
the price of sugar; otherwise, if
the selling price of sugar falls be-
low a_certain level, factories may
find it impossible to continue
manufacture, since the cost of
manufacture is mainly determin-
ed by the price of cane. Without
going so far as to suggest the fixa-
tion of sugar prices by direct
State action, though there are
precedents of this procedure in
other countries, in our opinion
some form of State control is in
present conditions essential both
in the public interest and the in-
terest of the industry itself.”

I have laid stress on this point be-
cause if the cane prices fall to unduly
low levels as a result of the Govern-
ment shirking its responsibility in
this matter, the result will be that
the area under plantation of cane will

again go down and the shortages ex-
perienced only two years bac are
likely to occur again, Only last year
this country was required to import
60,000 tons of sugar at a high price,
much higher than the internal price,
for which the consumer had to pay
six crores of rupees. Ultimately it is
in the interests of the consumer of
sugar himself that the productivity
of cane is continued and when prices
are guaranteed for sugarcane, fair
prices for sugar should be guarante-
ed to enable the manufacturer io con-
tinue production, Even during the
current season there are grave apli:
hensions that with the present policy
of the Government, it may not be pos-
sible for the factories to continue to
crush cane for a long period. Ninety-
five per cent, of the cost of sugar will
have to be incurred by them before-
hand., Sugar-cane forms the largest
part of the tofal cost, nearly G0 per
cent, Another 20 per cent. is in the
form of taxes such as excise duty,
cess etc, Having incurred- 80 per cent.
of' the cost over which the manufac-
turer has no control, it is not possible
for the manufacturer to continue to
maintain gmductlon -unless he Has got
a reasonable security that-he will cover
his manufacturing costs plus’ reason-
able ‘margin- of profit—in any case, be
would not like to forego his manufac-
turing costs.- I am pointing out
these facts because overlooking them
would result in lowering down the
production wh:ch has a‘lready been
achleved d

" It is sald thaf. the problems of in-

are due to 'their ~own making
and that if the industry had not been
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established in U.P. and Bihar then di-
fficulties might not have occurred. In
1931, the Tariff Board made it clear
that the cost of production of sugar-
cane was lowest in these two States
and they recommended the establish-
ment of this industry in U.P, and
Bihar. In 1938 also, the Tariff Board
came to the same conclusion. As a
matter of fact, they said, in 1938,
that the cost of production of cane in
U.P. and Bihar had gone down from
4% anwmas to 0/3/7 per maund; thus
there was considerable improvement
from the point of view of reduction in
cost of production of cane in U.P. and
Bihar, during seven years from 1931
to 1938. If later on the cost of cul-
tivation went up, it is not due to the
fault of anybody else but due to vari-
ous factors beyond the control of
either the factories or the cultiva-
tors.

I attach great importance to the
fact that the price of agricultural
commodities should not be allowed to
fall below a certain reasonable level.
It the prices fall to unduly low levels
then the whole Plan will be put in
jeopardy. It has been mentioned in
the Plan itself that between 1878 and
1940 the price level in Japan rose by
about 400 per cent. It is also men-
tioned that rising prices tend to en- -
force rates of savings which would
not otherwise be possible and that
this factor bas probably played a not
insignificant part in the U.S.S.R. also
where it is clear that prices of consu-
mer goods went up sharply in the
decade 1928—1938. It is et my inten-
tion to say that we should allow un-
checked inflation, but at the same
time, unduly low agricultural prices
will not allow savings and invest-
ment and to that extent the whole
Plan would suffer.

I would also like to say something
about a few other industries like
power alcohol. It is a very important
industry particularly because it en-
ables us to save foreign exchange.
But, I regret to say that adequate
steps have not been taken to .develop
it and at the present rate of offtake- it
will take another eight or ten years-
before it can reach the target and not
another three years as has been pro-
vid.ecl for in the Plan.

I would suggest, so far as the Plan.
is  concerned that more provision
should be made for Minor Irrigation
Works and also for rural housing. .I
would. say that éven at the cost of so-
clal services greater provision should
be made for Minor Irrigation .Works.

har Das (Dhenkanal—

Shri Satargad
West Cuttack): It is sald that this is
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[Shri Sarangadhar Dasl]

a National Plan. I do not see anything
in it to call it ‘National’ because you
will appreciate that the nation lives
in the villages. The urban population
is a very small percentage of
the country. If the Planning Com-
mission or any authority had gone to
the villages and asked the villager as
to what he wanted to improve his
condition, he would have said, *a
primary school in every village, road
connecting the village with the arterial
road, land for the landless labourers,
particularly, Harijans and Adibasis,
some facility for the treatment of
minor diseases like fever, cold, diar-
rhoea and sometimes cholera also”.
These facilities are not provided for
in the Plan. When we say there are
100 hospitals, those hospitals are in
the 100 towns or cities from which
the villages are hundred miles away.
So, the villages are not covered by
these facilities, That is why I say this
Plan is only for the urban population.

Then again, it is said by some that
it is a National Plan because the
various political parties were consult-
ed. Sir, as you will appreciate, when
the Planning Commission was appoint-
ed and plans were made, the political
parties were not consulted. A few
political parties and outsiders from the
public were introduced at the final
stage; and this does not mean that
these parties have associated them-
selves with this Plan. I myself had
been there; there were other spokes-
men of my party. Suggestions were
made even at the final stage and, as
I can see ity those suggestions have
not been accepted. Consequently,
there is absolutely no ground for the
statement that this Plan is a National
Plan. It is the Congress Plan—made
by the Congress Government—and if
it materialises, if it is implemented pro-
perly and if there is some ultimate
good that the country enjoys, the
credit for it will go to the Congress
and the Congress Government. If it
fails to materialise, if it is implement-
ed wrongly, and there is no good com-
ing out of it, then the fault will lie
with the ruling party and the Govern-
ment that is ruling the country at the
present time,

12 Noon

We all talk of a welfare State. We
talk of diminishing the huge dispari-
ties between high imcomes and low In-
comes. But what is there in this Plan
that will bring down the high incomes?
There is nothing. The only thing that
has been introduced in this Parlia-
ment a few weeks ago is the Estate
Duty Bill, which was acclaimed by
my hon. friend, the stalwart Shri
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Gadgil, who said that it is meant for
bringing down high incomes. And
very haltingly, atter two or three
years, the rlanning Commission has
admitted that there should be a re-
«distribution of land, but there is no
date line fixed for the purpose. There
is no mention of when it would be done.
t is the same thing as the abolition of
zamindari.

When we talked about the abolition
of zamindaris during the last fifteen
years, the zamindars got wise. They
denuded all the forests that were in
their possession. They did all kinds
of things to gather some cash money
before their zamindaris are abolished.
And the Governments in the various
States have been to it that the zamin-
dars become another vested interest.
So, in this case of redistribution of
land also, when there is no date line”
fixed, when it is talked about, then
the owners of large estates will have
their lands distributed among their
relations, so that when the date line
will come, ag it will come ultimately,
there would be no land left to be re-
distributed.

In this connection, I wish to point
out that the Harijans and Adibasis
are landless. They are in a miserable
condition. !

[PaNDIT THAKUR Das BHARGAVA
in the Chair]

They have been wanting land. Cer-
tain State Governments issued Press
Communiques saying that they would
give lands to these two groups. That
was in 1948-49. But that has not been
implemented so far. So, under no
circumstances can you say that this
Plan is going to solve the problems of
our country.

Now, if I may be permitted to ad-
mit that this is some sort of a Plan
and that it should be accepted by this
House, then let us see how it is go-
ing to be implemented. Two years
have gone by, and what implementa-
tion has taken place actually? Let us
examine that. I wish to devote the
rest of my time to the Chapter on
Public Administration and Public Con-
trol. In that chapter you will find
how the Plan has been implemented
during the last two years and how it
will be implemented in the future.

It I go to Hirakud again, I am &
bit afraid because of the criticisms
that are levelled aguinst what are
called my allegations. At Hirakud
a huge contract for Rs. 1} crores
been given to a firm which our Minis-
ter called an Oriya firm. I did nnt
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know that up to that time. Later on,
é \gfnt deeper into it and what did I
nd?

Shri K. K, Basu (Diamond Harbour):
Oriya empioyees are there.

Shri Sarangadhar Das: This firm was
constituted by one man, to whom a
contract worth about Rs. 60 lakhs was
given in 1948 or 1949 and I am told
that only a little less than Rs. one lakh
worth of work was done when the No.
2 Power House was abandoned for the
time being. Consequently, that work
stopped there. A firm that had done
only one-sixth of the work entrusted
to it was again given a contract to
construct seven miles of a dyke from
one side of the river to the other cost-
ing Rs, 1% crores. I do not know if
tenders were invited from all over
India for this work, or whether this
was advertised all over India. I do
not know further whether this was
the lowest tender. But I wish to
draw the attention of the House to
the fact that when these construction
works and engineering jobs are done,
and done well, they are done by firms
with large experience behind them.
If you want to construct a dyke seven
miles !ong, it may be that fen years
ago you might have constructed only
a small dam, say, a gquarter of amile
long, and then gradually as you gain-
ed experience by that work, larger
works can be entrusted to you. But
I ask the question: Is it going to be
a dyke that will last hundred years,
in the hands of a firm that has no
organisation of construction engineers
and has no experience behind it? Later
on, this firm hasg brought in some
Madras firm to work at Hirakud.
From my speech in the Budget ses-
sion, the Minister understood, or mis-
understood, that I was fighting for
Oriya business interests.

Dr. Ram Subhag Singh (Shahabad
South): You are fighting against
Oriyas.

Shri Sarangadhar Das: I am not
fighting for or against Oriyas. I am
fighting to see that Hirakud Hydro-
Electric construction is accomplished
Qhoperly and at the lowest cost, so that

e Oriya tax-payer will not have to
be burdened with wunnecessary ex-
penditure. Therefore, I am not fight-
ing for Oriya interests, but I also have
tg fight for Oriyas. Some people for
such a job as this can be taken from
Orissa—people like engineers, engine-
ering supervisors, labourers and so on.
But I understand that now they are
imported from Madras. However, that
is not the important thing.
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The point that I wish to make is
this. 1f the Hirakud Dam construc-
tion goes on in this way, then there
will not be a dam there; there will not
be electric power; there will not be
water; but yet hundreds of crores of
rupees would have gone down the
drain.

Then there is another thing. If you
look for public co-operation, then it
has to be sought in a correct way. If
engineering authorities go there and
immediately start building nice
buildings, putting up asphaltine roads
and erecting a colony almost equiva-
lent to a miniature New Delhi costing
Rs. 14 crores and odd, while thousands
of labourers who do manual labour
there have not even a hut and there
is no drinking water, then surely this
isg the wrong way of looking for public
cooperation. And last year because
of lack of drinking watler there were
cases of death from cholera among
these labourers. If that ig the case,
how do ynu expect, I ask the Govern-
ment, public co-operation? If the big-
wigs, the high-ups, who are getting
Rs. 2,000, Rs. 3,000 and Rs. 5,000, and
are well placed in society, cannot bear
some temporary inconvenience and dis-
comfort in a construction work in
the interior of the country, while
they want the temporary labourers
whom they recruit in thousands,
to live like worms and vermins and
die like worms, because of lack of
ordinary facilities of drinking water,
if that is the case, how will there be
any cooperation forthcoming?

My hon. friend Mr. S. K. Patil yester-
day was very eloquent about everyone
of us going and enthusing the people.
I should like him to go to places like
this. I should like him to go to places
in Bombay State where the public are
not taken into confidence and are not
getting anything out of this and en-
thuse the people. I have myself tried
to enthuse those people. But I have
found it difficult to snswer their ques-
tions: “You are sinking crores of
rupees in Bhuvaneshwar, Does it flll
my stomach? Does that give me an
extra piece of cloth?” So, is im-
possible to enthuse the people unless
you give them some incentive. I would
say, in short, that some of the incen-
tives are (a) quick redistribution of
land to the landless labourers. to the
actual tillers of the soil, which will
increase production. Another thing
is reform of administration. This
Chapter on Administration is taken
fraun Gorwala Report that was pub-
lished a year ago. Now, I would
ask Government: what have they
done since that report was brought
to them, or submitted to them?
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Babu Ramnarayan Singh
bagh West): Nothing.

Shri Sarangadhar Das: If they had
done anything, J would have no quar-
rel with them. In the last few weeks
when I talked about corruption, my
hon. friend Mr. Harekrushna Mahtab
gave a reply to my ‘allegations’. They
were not allegalions personally against
him. But it ig well known that per-
mits and licences were issued to people
who were not traders. who did not
have any trading firm or office and as
I mentioned this the Ministry should
have enquired into the standing and
trade experience of the firms before-
hand.

.

(Hazari-

Under these circumstances, I now
take this opportunity tc challenge the
Government to appoint a high-power
judicial commission, as recommended
by Mr. Gorwala, to go into the affairs
of the Ministry of Commerce during
that period. Now, in reply to my hon.
friend Mr. Harekrushna Mahtab I
would say, he himself seemed to find
some defect in the firm that got per-
mits in Cuttack and there was some-
thing wrong—so he started the en-
quiry. I would like to ask him, when
he gave the permit, did he ever take
into consideration that the gentleman
to whom he was giving the permit had
failed in delivering the goods, in_ giv-
ing a blue-print for the synthetic
petrol plant? Six and a half lakhs
rupees of Orissa's money wasted in that
adventure? (An Hon. Member: This
is Five Year Plan.) If you go on do-
ing this way, there will be no Five
Year Plan—within twenty-five years,
you cannot imolement even this par-
tial Plan, if what you have done dur-
ing the last five years is continued.
That is why my advice to Government
is—first of all clean up the Augean
stables at the Centre and in the States.
That will give the incentive to the
people. People who give bribe here
and bribe there will know that the
Governments at the Centre as well as
in the States are now -alive to the
queéstion and there will hereafter .be
no .bribery and no . corruption. ' The
officers’ who were trained to run a
police State, preserving law and
order, ‘cannot produce the goods in
these -lineg’ of production. whether .it
is in -agriculture or in industry. For
the " good of the Government- - itself,
my advice is that you should root out
corruption first and then start with 'a
cadre of industrial servicemen as

administrators, a different type of men;

difféerent - from -the vpresent officers.
Sitting ‘down in the- office, picking up
hooks," gathering statistics and -writing
a report, will not produce the goods.
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You will see that yesterday a news=—
paper here in Delhi, which I think
judges matters very objectively, has
written about the Bhakra Dam. Cer-
tain sections of the work have been
completed, but the other sectionsthat
should be there are not yet complet-
ed. In the same way in Hirakud
there may be power in 1955-56, but
where are the industries that are
proposed to utilise that power, how
far have they progressed, how far is
their construction started. or companies
formed? The Nangal Dam has been
finished. but the canals are not ready
to take the water. There is no
coordination. The officers who are
executing the project and the Minis-
ters who are making the policy, both
are to blame for this sort of thing.
So, I warn Government for the future
that they must root out corruption;
they must create a new cadre for ad-
ministrative work in industrial and
agricultural pursuits and then only
will there be some cooperation forth-
coming from the people and this par-
tial Plan may materialise. But I have
grave doubts. The Government as it
is constituted at present is not in a
mood to put any judicial commissions
to go into all the doings not only of
this Government but of the Govern-
ments of the States as well.

Shri Sarmah (Goalghat-Jorhat): I
offer my hearty congratulations to the
members of the Planning Commission.
I do not see what is there in it to
laugh at my remarks. I particularly
do not see any point for my hon.
friend immediately on my right to
laugh at me. Is it not a Plan that
has been drawn up in a difficult set-
up and in difficult circumstances? Can
we not think of it as a Plan which will
serve as a model, dealing as it does
with the important phases of our
economic life in all its aspects, and to
a great extent also in social aspects,
for other democracies in existence and
those are to come? '

A certain amount of criticism Iis
heard that there has been much delay
in the production of this Plan. We
also hear that -this Plan, which the
Government, - or the Congress for the
matter of that. seeks to make much
of, alms at doubling the per capita
national income in 27 years, when the
average expectation of life itself is
only .about 28 years in India. (An
Hon. Member: Twentysix). I cannot
think - that my friends who advance
such criticismg want us to take their
remarkg seriously. In a country like
India where so many diverse Inferests
are to be c,%nsultad. where so many
Stateg which enjoy a measuM
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autonomy in the management of their
spheres have to be consulted, is this
period of time too long? It is easy to
criticize but whuever cares to consider
-about the stupendous nature of the
task, would feel obliged to remark that
the Plan has been produced in a,
comparatively speaking, short time.
We may not also lose sight of the fact
that prior to our attainment of In-
-dependence theré was not much of
useful data available in this country.
1 may also _submit without much fear
of contradiction that whatever our
alien masters had in the shape of real
factual knowledge about our mineral
Tesources etc. was maintained as a
top secret amongst themselves.

As regards the other criticism th:at
we seek to double our per capita
national income within a period of
27 years, I feel tempted to quote a
joke which a friend of mine mentioned
the other day. Do we not think of the
wherewithal with which to double our
national income in a shorter period? If
wishes were horses even beggars
would ride Who does not want to
double or treble the national income
in as short a period as possible?

All Plans, whether Capitalist. Socia-
list or Communist aim at removing
poverty and raising the standard of
living. Our Plan also aims at that.
But looking at the one under discus-
sion, one fails to find the precise pat-
tern of economy or the nature of
economy that we seek to achieve in
this country. I am not unmindful
of the fact that it is extremely diffi-
cult to define the nature of the econo-
my that we seek to establish in India.
But if we concede—which we have
to—that Indian civilisation is based
on the family and the village. I am
constrained to observe that perhaps
adequate atiention has not been given
to that aspect of the matter when we
look at the actual allotment of the
sums provided.

A nlace of pride has been given to vil-
lage industries and small industries in
this Plan. It is said at page five of the
Introduction: - -

“Village indusiries. small-scale
industries and handicrafts. whose
importance for the economy as a
whole can scarcely be exagge-
rated, have been given greater
emphasis in the Plan: In addition
to the setting up of new boards
for Khadi and village indusiries
and for handicrafts. the imnosition
of a cess on mill-made cloth to
assist the development of khadi
and hand-loom. and measures
taken for the reservation of
certain lines of production in
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favour of the handloom industry,
the Central Government's Plan
provides Rs. 15 crores for cottage
and small-scale industries.”

If we have to lay the emphasis, which
the situation or the condition of India
requires in the context, I submit a sum
of the order of Rs. 15 crores out of Rs.
2,089 crores is a small one. But as the
hon. the Finance Minister said the
other day, certain aspects of social
services are dovetailed. Even so, the
list that has been given with a view to
improving cottage industries is in-
adequate and the treatment of the sub-

‘ject does not seem to be done the

justice it deserves.

I seek a clarification of the preclse
nature of the economy not out of
academic interest but because the
means that we adopt for the ends we
want to achieve are as important as
the ends themselves., And also, from
the practical standpoint, from the point
of working the Plan, if we have to
enthuse the youths of our country, who
are in fact our real assets, we have to
hold out a clear ideology before the
country, particularly before the youth
of the country as to what we are aim-
ing at and what we are driving at. I
nave no manner of doubt that while
we are seeking to industrialise, we are
giving a place of pride to cottage in-
dustries also. But in carrying on the
work and in meeting opposition in
various spheres we find now-a-days
quite a well-informed set of our young
men who criticise the Congress saying
that we have not got a clear ideology,
that we do not know what we are
after, that we are not clear as to what
we are pursuing. Therefore, with a
view to meet the criticisms in this line
I hope the authors of the Five Year
Plan will seek to clarify the ideology
that we propose to pursue in as précise
a language as the circumstances permit.

In the Plan itself chapters are devot-
ed on the gaps in respect of our
material resources and gaps in respect
of our mranpower. In respect of
material resources quite a good sum
is sought to be raised by taxation and
by loans. Let us hope we shall be
able to achieve this. But if the amount
may not be available by taxes and
loans in adverse circumstances, per-
haps we may have to adopt a greater
degree nf what is called deficit financ-
ing. Because, after all, planning means
investment of the resources we have,
nf the surplus we have after the ex-
venditure we incur in our daily life
or other commitments. In India the
masses have little saving. They live
on the margin of subsistence. That
is admitted on all hands. After the
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last Great War the high cost of liv-
ing has reduced the middle class peo-
ple in every State in India to poverty.
Middle class people with limited in-
comes have been reduced to such straits
that they find it ditficult to make their
two ends meet. In the circumstances
we have to tap the resources from a
small number of people who have got
spare cash. And that number of peo-
ple is also expected to finance the
private sector of the capital.

[MR. DEPUTY-SPEAKER in the Chair]

In the circumstances, I would suggest
that the Planning Commission will take
note of the fact that it may be com-
pelled, forced by circumstances to cut
out certain parts of the Plan towards
the close or latter part of the five years.
I have no doubt that the Finance
Minister will keep a vigil. What I
mean is. let not others be able to say
that this Plan failed because there was
no proper calculation, After all we
stake a great deal in this Plan. If we
fail in it we go down. This is the first
Five Year Plan. It cannot achieve all
that we want to or all that we desire
tor but it lays the foundation for our
future achievements We cannot risk
a criticism which will detract trom the
psvchological atmosphere that is neces-
sary for successful accomplishment of
the Plan itself.

Emphasis has been given, a great
emphasis has been rightly given, on
agriculture. Too much stress cannot
ke laid on it. Production of sufficient
food is for the present be all and end
all for us. Chapters are devoted to
reforms in administration. The other

p in man-power relates to the gap
n the administrative strata. I may
illustrate ihis by an example. In 1951
prices of rice shot up in Assam but
when the control was lifted, for three
months, not only the tea planters got
all the rire that they wanted but the
Government of Assam also got about
23.000 tons of rice from them. When
there wa< control, rice was not avail-
ablee When control was lifted for
three monthg in four districts, there
was sufficient quantity of rice. What
does this indicate? Does it not indi-
rate that the administration left very
much to be desired of it? It is not
from the peasants. it is not from the
cultivators that rice was orocured. A
few millowners gave this rice. All
these millowners have rice in their
godowns here. there and everywhere
in villages and it is difficult to get at
those. When the control was lifted for
three months they supolied the neces-
sary amount of rice openly at black
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market price. I would beg of Govern-
ment to keep in mind one aspect. The
tremendous amount of goodwill that we
had soon after August 1947 could not,
in my humble opinion, be utilised to
its full extent, Now also, with the
placing of this Plan before the public,
we are having a fund of goodwill. Let
us try to exploit this goodwill to the
pest advantage. If we slacken the ad-
ministration, if corruption which is
permeating to a considerable extent
in all strata of the administration is
allowed to go on as it is. I venture to
think. it will be very difficult to bring
this Plan to fruition.

I have to deal with yet another sub-
ject and I would beg of you to give
me about five minutes more. This is
ir relation to the North East frontier.
1 am not secking to exam:ine this 1n a
provincial or parochial manner. After
all, it is well known tnat the defence of
a country cannot be carried on by
guns, ammunition and soldiers alone.
Our Prime Minister was pleased to
come to Assam lately. He might have
found that in the hilly border regions
on this side of India. the people do not
know that they belong to India. that
they have to love and work for India.
When we come to planning, what about
these people who live in the border
areas? It is well known that when the
Japanese Army advanced into India.
and besieged Imphal and Kohima. tri-
bal people supported them and they
were carrying on their warfare with ad-
vantage, but later—I will not dilate on
it as the time is very short at my dis-
posal—I will simply say when these
tribal people refused to give them sup-
port, the Japanese Army had to retreat
with disaster. Now this Plan had set
apart a certain amount of money. Let
ug hope that the roads, communica-
tions and other amenities that are be-
ing contemplated will be executed
soon. As an example, I may point to
one thing. The Prime Minister was
Pleased to send an expert team to
Assam about three months back. Only
three days back we heard from the
Minister of Food that they are
still considering as to what action
they may take on the report by
the experts. Those poor people
living in the Khasi and Jaintia Hills
hordering Pakistan are suffering. They
cannot sell their betel leaves, they can-
not sell their oranges and are being
compelled to live on roots as Pakistan
is tightening the strangle-hold on them
and our Government has taken nearly
2} months to consider the report and
are yet unable to come to a decision. Is

that the way that we are going to
execute this Plan into action? I may
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not be misunderstood as one who is
advancing carping criticisms. I suggest
that Government will take note of it
and draw the necessary lesson. An-
?ther instance is about this tea indus-
ry.

M;. Deputy-Speaker: Your time is
over.

. Shri Sarmah: Sir, I have been sit-
ting here for the last 40 days for a
ckance to speak. During all these 40
days I was hoping that I would get a
chance to say something,

Mr, Deputy-Speaker: The hon. Mem-
ber will do it on another occasion.

Shri Sarmah: Sir, I' have been
getting telegrams from Assam to the
eftfect that one after another tea estates
are being closed. I am thankful ‘o
Government for taking steps to do
what they can to help the tea industry.
I might also be permitted to express
the sentiment of my people. When
Mahatma Gandhi was amongst us, he
took good care of our State in the
far North-East corner of India. After
him, the present Government led by
Pandit Jawaharlal Nehru as his politi-
ca] successor, is taking interest in this
frontier State. I will be failing in my
duty if I do not express the sentiment
of our people which is one of grati-
tude. But having =aid that I have also
to say that the great tea industry is
in a dying state there. In yesterday’s
Statesman I read “Doctors debate, the
patient is dying. Let not this epitaph
be written on the grave of the tea in-
dustry”. The Government are no doubt
doing their level best to help the tea
industry but the tea gardens are be-
ing closed. A section of the owners
came to this industry lately not as
enterprising industrialists but as pro-
fit seekers in the post-war boom
period. There is no doubt of a crisis in
the tea industry, but that section is
seeking to squeeze labour taking ad-
vantage of the price recession. Here
is a telegram which I received last
night:

“Haroocharai and Deha closed
from vesterday. Another 18 of
Goalghat and 18 of Jorhat to close
from 1st January. Brahmaputra
Tea Comnanv closes 9th .January
along with Dooria throwing 28.000 .
workers out of employment. Situa-
tion very serious. Public meeting
today at Jorhat regarding closure.’,

Have not our Government gotlong
enough arms to stop these orofit se-
ekers from throwing these labourers
out of employment all of a sudden?
These tea labourers, it may be remem-
bered were recruited particularly for
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working in these tea gardens. They
are no seftlers there. They are not
Assamese people. They come, barring
Punjab, from all States in India. Now.
if they are suddenly thrown out of
employment, where will they go?
What can they do as they are without
any means? Cannot our Government
take some steps?

Then. as regards. . . .

Mr. Deputy-Speaker: The hon. Mem~
ber has exceeded his time.

Shri Sarmah: In two minutes. I
shall finish. How do Government pro-
pose to push on with the Plan in such
a set-up?

Mr. Deputy-Speaker: No: I am
Sorry.

The Minister of Finance (Shri C. D.
Deshmukh): The speakers that have
preceded me can be divided into four
categories. Either they are discriminat-
ing supporters or helpful doubters or
unhelpful cynics or confirmed obstruc-
tive opponents. I propose to deal with
these categories in the order in which
I have mentioned them.

The first category is by far the largest
one and that by itself, I think, augurs
very well for the future of the Plan.
Generally they have approved of the
approach and the philosophy of the
Plan. They have also approved general-
ly of the priorities and the size. They
have drawn attention to a few omis-
sions or to a few regional grievances.
It will not be possible for me to deal
with thig list in the course of my
speech. But, I have no doubt that
since the process of planning is a conti-
nuous one. these will be borne in mind
and whenever it is possible, attempts
will be made to remove them.

Some particular grievances have
been mentioned with whic I think T
should deal here. One was the ques-
tion of irrigation works in the famine
tracts of Maharashtra. One hon.
Member who spoke. I think, referred
to a note on page 134 of the Supple-
mentary Volume which stated that a
revised estimate of Rs. 29 crores and
odd in the place of an estimate of
Rs. 12 crores was being considerad. I
was myself surprised by this note and
I have made enquiries and found that
that note ought not to have been there,
It was inserted inadvertently and not
with the knowledge of anv member of
the Planning Commission. It means that
some misconception has occurred in
regard to the works that are being
considered. There were certain works
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in regard to the lower Tapti valley
which were being considered together
with other workg in the Bombay
State. It ig true that further investi-
gation is being made in a work which
is not included in the Plan. That
©obviously will have to take its chance
at the proper time with other works
whether on the Deccan plateau or
whether further south in the Karnatak,
at the time when the next Plan is be-
ing considered.

Then, there was some reference to
Rajasthan, and to the inadequate pro-
vision for the development of that tract.
Some provision ig being made for a
major project and it will be under-
stood that the provision of water in
Rajasthan is somewhat of a loony
‘business. At the same time, it should
also be remembered that when one
Tefers to provision in the Plan, it does
not mean a grant. It really means an
estimate of funds that will be found
by the State in the first instance, and
by the Centre through its assistance.
‘The Central assistance has been indi-
cated and an estimate has also been
made of the resources of the State.
‘Rajasthan has its own financial dificul-
ties and it is quite possible that the
two resources together could not be
stretched to cover all the developments
that could in theory Le demonstrated
to be desirable. The only comfort that
I could give hon. Members from Rajas-
than in that connection is that they
would have to hold their souls in
patience for a little while.

There was reference to iron and
steel. Here again, there seems to be
some misunderstanding. In 1949, it is
true that there was a project report
relating to the establishment of two
steel plants, each calculated to pro-
duce 500,000 tong of steel. At that
time, it was found that there were no
visible resources out of which this
‘project or these projects could be
financed. ' Indeed. that demonstrates
‘more effectively than anything else the
need for a Plan, because, that problem
was being considered in isolation, and
so dronped at the time. ‘A further
Te-examination showed that it would
be far cheaper to get the first 500.000
tons or thereabouts by assisting
private firms who had already their
overhead establishment and other
ancillary services. It effects a great
deal of saving by trying to do it that
way. It is on that basis that negotia-
tions are being carried on with the
International Bank for Reconstruc-
tion and Development for assisting
these two private manufacturers. Pro-
wvision iIs contained in the Plan for the
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other 500,000 tong or, again, there-
abouts—it may be a slightly smaller
plant—and we are making explora-
tory enquiriegs as to the sources of
cgpital and technical assistance.

Then, there was reference by one
hon. Member to the necessity of giv-
ing some kind of price support for
foodgrains and essential raw materials.
I remember that during the course of
my speech on controlg some time ago
I did observe that this was a princi-
ple which was implicit in our system
of controlling foodgrains and I would
like to add now that, maybe, it *vould
have to be adopted in a discrimi-
nating way in regard to raw materials.
Already assurances have been given
more than once in regard to cotton. I
understand that some kind of a situa-
tion is developing in jute. Although
I am not in a position to make any
commitment. I do recognise that here
is a problem which must be faced.

That brings me to the question of
tea to which hon. Members from
Assam made some passing reference.
We have been engaged in the consi-
deration of the problems affecting the
tea industry for some months past.
The hon. Member referred to a disease
of the industry. What is happening is
a disease which requires prolonged dia-
gnosis and also a prolonged prognosis.
When he asks, is there no way in which
gardens could be prevented from
closing, I would say, I am afraid, no.
not for the time being. It may be
that a transition from a sellers’
market to a buyers’ market would
bring about such a phenomenon not
only in the tea industry, but in
various other industries. To a cer-
tain extent that process must be re-
garded as inevitable although it
could never be regarded with equani-
mity. All I can say is that we as
doctors are trying to prescribe. and
like the Harley Street specialists, we
will always add to the prescrip-
tion a small element of hope.
It was the experience of that doctor
that the addition of that prescription
involved an error of not more than
one per cent,

An Hon. Member: All consolation!

Shri C. D. Deshmukh: There was
reference to Tehri-Garwal. We re
cognise that there aro some districts
which would not benefit very conspi-
cuously from the Plan. It must be
remembered that the Plan was not
built. and could not have-been built.
district by district, because already a
considerable portion of our resources
was committed to very large schemes
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in existence, and our hands were tied
by probleins which already were de-
manding solution. And it is with a
vecognition of this that the Plan pro-
vides for a sum of Rs, 15 crores to
which reference is made in paragraph
17 of Chapter IV. With your permis-
sion, I shall quote just a few lines
from that paragraph:

“In the period of the Plan,
some parts of the country may
not stand to benefit directly from
the various development schemes
taken up. In order that the Plan
creates interest on the part of as
wide a section of the community
as possible, and in order to draw
forth local initiative and re-
sources, a lump sum provision of
Rs. 15 crores is being made in
the plan for local development
works.”

When the mechanism for adminis-
tering this fund is laid down, I do
hope that the champions of Tehri-
Garhwal.........

The Minister of Revenue and
Expenditure (Shri Tyagi): And Dehra
Dun,

Shri C. D. Deshmukh: ..and, may-
be. Dehra Dun. would put forward
their case for a share of this special
expenditure.

Shrimati Kamlendu Mati Shah
(Garhwal Distt —West cum Tehri
Garhwal Distt. cum Bijnor Distt.—
North): If money is to be given to
local development schemes, a little
money should be allotted to Tehri-
Garhwal. I am certain that even
little money in good hands can hene-
fit our tract greatly.

Shri C. D. Deshmukh: I am not
denying the possibility of grant of a
little money.

Then, I come to the doubters. Some
people doubted the feasibility of the
pace contemplated for the Plan. The
outlay of development in 1951 has
been estimated at Rs. 232 crores. The
development expenditure in 1951-52
was about Rs. 285 crores, and the
budgeted outlay for the second year is
Rs. 346 crores. Thus, it would be
seen that development outlay has been
going up in the last two years at the
rate of about Rs. 50 or Rs. 60 crores
per annum. The implementation of the
Plan of Rs. 2,069 crores would. in our
calculaiion. require development
expenditure- to be stepped up further
at the rate of Rs. 50 crores per
annum. And w.th a certain streak of
optimism. I should not regard that as
entirely impossible.

410 P.S.D.
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So far as the resource position is
concerned, this year is somewhat ab-
normal because of the downward
movement of prices. But if this trend
proves to be persistent, then, it should
be remembered that it might be possi-
bie to take certain corrective mea-
sures without detriment to the eco-
nomy of the country. That is to say,
if there is rising investment, then
there will be expanding incomes, and
those will, in turn, lead to larger tax
revenues. On the other hand. if there
is a declining trend in tax revenues—
and that seems to have established
itself—it can be taken to mean that
conditions would be favourable under
the economy for expanding money in-
comes, if necessary, through deficit
financing. So, this is a matter to be
judged in the light of the circums-
tances as they prevail from time to
time during the remaining period of
the Plan.

The question has been asked, where
the private sector is to get its money
from. I would refer here to Chapter
III, paragraphs six to nine. It says
that the total domestic resources
available for investment for the Five
Year Plan have been estimated ap-
proximately at Rs. 2,700 to Rs. 2.800
crores. This should be supplemented
to the extent of about Rs. 450 crores
by withdrawal from Sterling balances.
If additional external assistance of
the order visualised becomes avail-
able, then the total resources avail-
able for investment might be aboyt
Rs. 3.500 to Rs. 3.600 crores. The
development programme in the public
sector would absorb a little over 50
per cent. of this. And. therefore. the
remaining, a little under 50 per cent.,
should be available to the private
sector. And this is the only kind of
fitting, so to speak, that is possible in
planning within a mixed economy.

In this connection of finance for
the private sector. Mr. Somani referr-
ed to depreciation arrears of industry.
The Commission’s estimate of Rs. 150
crores for arrcars of depreciation In
industry which might be made up
during the period of the Plan—and
that is the important phrase—has
been criticised on the ground that it
fs an under-estimate. We admit that
the estimate is a rough one based on a
few studies undertaken by the Com-:
mission. But then. there is reason to
believe that the estimate put forward
by the organisations representing in-
dustry is also based on assumotions
which need to be more closely examin-
ed and verified. A more detailed
investigation is, therefore. necessary
to assess the precise nature and
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magnitude of the problem of each in-
dustry, and this would be looked
into. That is as regards resources.

Then there was some question raised
about food policy, and there was a
plea entered fur a definite target date
for dispensing with imports. The
Commission has emphasised the need
for elimination of imports by the end
of the planning period. And during
the period of the Plan also it has
been accepted that imports have to
be kept to the minimum in view of
the large foreign exchange expendi-
ture involved. since foreign exchange
is wanted for other more vital neeods
such as capital goods. But then we
must remember that the need for im-
ports is related to the efficacy of con-
trols; and we have, I think, already
accepted that controls are necessary
during the Plan period until produc-
tion comes up to our requirements.
After the Plan period, the level of
Investment activity which we choose
to maintain will be a vital factor in
this connection. That is to say, if
increased production of foodgrains
results in increased per capita cons-
umption to any large extent and the
marketable surplus does not improve
then this will limit the investment
effort that can be sustained, and this
is a point that has been stressed in
the Chapter on commercial policy. So
we have to recognise that given the
scale of investment in the economy—
and our hypothesis is this must re-
main high and should even increase
iIn a rapidly developing economy—
the answer in regard to this problom
is that the elimination of imports will
depend upon the extent to which con-
trols are maintained so as to prevent
consumption from rising unduly in
any given choice of investment rate.

--I do not know whether I have made
myself clear, but generally. I should
ada, to sum up., that investment
expenditure means increased demand
for consumption of essentials, and un-
less one does something to curb that
our investment rate is bound. to be
slow. If, on the other hand, we per-
mit consumption to go up, then it
may be necessary. even in food. to go
on importing food after the planning
period.

I come to the cynics now.

Dr. 8. P. Mookeriee (Calcutta Snuth-
East): You have finished with the
douhters and come to the cynics?
Cynirs should be dealt with after
Lunch.

Mr. Deputy-Speaker: How loneg does
the hon. Minister expect to take?
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Shri C. D, Deshmukh: Another ten
or fifteen minutes.

Mr, Deputy-Speaker: If it is only
15 minutes, the House can sit and re-
sume 15 minutes after the usual time.
But, if the hon, Minister wants to
take half an hour......

Shri C. D. Deshmukh: I will not
take half an hour. I will only choose
one or two important points.

Mr. Deputy-Speaker: Then we can
sit and meet at 2-15 p.M.

l P .M.

Shri C. D. Deshmukh: I was coming
to the doubling of national income. It
must be borne in mind that what the
Commission had in view was the
doubling of per capita income. On
the basis of certain assumptions re-
garding the growth of population and
the ratio of investment to output and
the rate of investment out of addition-
al income generated at each stage, we
have argued in the report in the first
Chapter, that per capita incomes
would be doubled by 1977. But
secondly, coasidering certain other
factors like the possibilities of direct
utilisation of unemployed manpower
and the scope of increases in pro-
ductivity from the present exceeding-
ly low ‘evels, we have recommended
in one place that the aim should be
to double per capita income in 20
years instead  of in 27 years suggested
by the calculations made on the pre-
vious assumptions. So, the purpose
of the relevant Chapter, namely
Chapter I, is not to limit the scale of
effort but to indicate what it would
mean and to prepare the country for
it. It is not quite true to say that
we are just satisfied with aiming at
doubling per capita national income
in 27 years, by which time, as some-
body is reported to have said, we
shall be dead.

I would like to say a few words on
the question of the problem of em-
ployment. The hon. Member who
referred to it and wished that that
Chapter had not been written is un-
fortunately not here. But the point
to which we wish to draw attention
is that the facts regarding the present
employment situation are very inade-
quate. and therefore the employment
effects on investments in the different
sectors cannot he assessed unless we
have more data and more statistics
based on observations in particular
regions chosen for development, and
this we propose to do.
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As regards employment policy,
there are two aspects. One is the
utilisation of manpower to the maxi-
mum extent possible needed on deve-
lopment, and to the extent that pro-
duction does not go up quickly, this
would involve a redistribution of
existing output, and sectional reduc-
tions in real incomes. And the other
is expanding employment opportuni-
ties at rising levels of real income. It
is only the latter which constitutes
full employment in the real sense of
the term, and that is our difficulty.
As emphasized in the report, the
scope for providing full employment
at rising levels of real income, must
necessarily depend on the rate of
investment and the rate at w}xlqh
capital accumulation goes up. This is
a somewhat abstruse point and has
been referred to in paragraphs 41 and
42 of Chapter I. I should say, to
sum up this particular aspect, that it
is very necessary that we should at
least recognise the rudiments of this
problem in order to be able to start
thinking on how to solve them.

Dr. Meghnad Saha pleaded for more
rapid industrialisation through greater
reliance on turnover taxes, and in-
cidentally his observations in regard
to the reduced stress on industria-
lisation were. I think, entirely un-
justified in view of the fact that the
former plans or semi-plans that he
referred to were largely made before
the Partition. That is a minor fact
which he seems to have overlooked.
It is this Partition which has created
and stressed the problem of - increasing
our stocks of food and raw materials.
Now coming back to turnover taxes,
turnover taxes are sale taxes which
do form part of India's fiscal system.
In the U.S.S.R. turnover taxes ac-
count for more than 50 per cemt. of
public revenues. In the U.SSR. the
price which the consumer has to pay
includes the planned cost of produc-
tion, the planned profit for the enter-
prise and the turnover tax, and this
last is designed to make available to
the State the resources needed for
capital formation. In other words, it
is a device for restricting contsur;lﬁ:-
o the

tion. That is really the key |
gituation in the interests of capital
formation. Investment goods are

therefore taxed at low rates. while
rates of taxes on consumer goods are
high. Now I have not got the time
to go into details, but what we had
to consider was the problem in this
country with due regard to the exist-
ing low levels of consumption in the
country. In paragranh 16 of Chapter
III. we do make a specific mention of
turnover taxes in the U.S.SR. and
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their limitations from the point of
view of their applicability to india at
the present stage.

Now I have got only a few min-
utes to turn to my opponents. The
jaundiced way in  which the hon.
Member opposite Mr., Mukerjee re-
ferred to the economic. prejudices
imbibed by me in Camobridge made
me suspect that he belonged to the
other place, in other werds, that he
was from -the men of Balliol. I find
however that he is from the ‘Cats’,
and that is probably the reason why
he has torn the Plan to bits. Actual-
ly I should say in speaking of his
speech that I was very amused when
I heard him quote the Scriptures. I
do not mean to imply that the Tata-
Birla report is of that high eminence.
nor do I imply that Prof. Mukerjee is
near the person who quotes Serip-
tures; if he asked me to indulge in
arithmetic; in my mis-spent youth I
did that to a great extent. It does
not seem to me that Prof. Mukerjee
himself indulged in those exercises
very much in his pursuit of political
philosophy, and that is why many of
the figures that he has given suffer
somewhat from lack  of acquaintance
with general statistical methnds. For
instance, he has said that in 1951 we
received Rs. 15 crores of foreign
capital, and in this connection he
quoted figures of 1925-27, 1930-34, and
1934-36, mamely Rs. 2;84 crores,
Rs. 5;67 crores, and Rs. 1;35 crores res-
pectively, for India and Ceylon. From
this he concluded that India was be-
coming a paradise for foreign capital-
ists. Although he made an allowance
for prices earlier in his speech, he
forgot all about prices when he was
quoting these figures. Secondly, it
would really be a matter of gratifica-
tion if external resources are be-
coming available to a larger extent,
and that is a matter in which, of
course, Prof. Mukerjee and we on
this side could never agree. But
even in regard to the facts., the Fi-
nance Ministry's figures quoted by
him refer to sanctions for issue of
foreign capital, but take no acrount of
the repatriation of foreign capital.
The position as shown by the Reserve
Bank figures on balance of payments
is that in 1950 there was a net out-
flow of private long term capital from
India to the extent of Rs. 89 crores.
in 1948 the net outflow was Rs. 163
crores, and in 1949, the outflow was
Rs. 20-1 crores. So, the overall posi-
tion is—and I think it will be admit-
ted even by Prof. Mukerjee himself—
quite different from the one suggest-
ed by him. Since 1947-48 the outflow
of capital has been about Rs. 50 crores.
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1 must refrain from gloating over
these figures because I do not think
this is a very healthy tendency.

Then, Prof. Mukerjee made the state-
ment that about Rs. 137 crores were
available in 1948-49 for being ploughed
back into industry. Now, this estimate
1 find appears in an article in a
journal called New Age and is based
on data collected from a variety of
sources, The net value added by in-
dustry in 1948-49 is based on estimates
irom the National Income Committee’s
First Report;, the wages and salaries
are computed by some crude calcula-
tion from the data published in the
census of manufacturers for 1948, and
the estimate of dividends distributed
is taken from a brochure published
hy the Indian Chambers of Commerce,
Calcutia. How closely he relies on
these various sources! The figure of
Rs. 137 crores is the residual amosunt
arrived at by deducting wages and
salaries paid, dividends distributed
etc. from the net value added by the
industry previously. When he had
taken it from three different sources,
any residual figure like this is subject
to a wide margin of error.

Shri H. N. Mukerjee (Calcutta
North-East): Why did you not gzive
alternative data? You did not and we
tried our best.

Shri C. D. Deshmukh: I know that
hest is not good enough; that is the
trouble. We know that there are cer-
tain things for which figures cannot

readily be given without further
statistical data.
Shri H®. N. Mukerjee: We know

what your statistics are worth and
you say it yourself.

Shri C. D. Deshmukh: Then, there
is onlv one more figure with which 1
will deal and that is the figure of
Rs. 50 crores as the profit of the jute
industry given by Prof. Mukerjee. I
do not know where he got this infor-
mation,

Shri H. N. Mukerjee: I quoted it
from Cap'tal which you respect so
highly.

Shri C. D. Deshmukh: I do not know.
At least this figure is wrong. The
gross produce of the jute industry in
1950-51 was. according to my informa-
tion about Rs. 5.3 crores of which
Rs. 2-4 crores was paid by the indus-
iry by way of income-tax and super-
tax. The profits remaining for distri-
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bution as dividends and in the form
of plough back then amounted to
Rs. 29 crores. The fixed capital em-
ployed in the jute industry in 1948 was
about Rs, 23 crores and the working
capital about Rs. 43 crores. I have still
got to accept that Rs. 50 crores was
the profit of the jute industry.

Shri H. N. Mukerjee: The statement
I quoted from Capital clearly said that
in a full working year the jute mills
could make a profit of Rs. 50 crores of
rupees.

Shri C. D. Deshmukh: That state- ,

ment is wrong as the one re-produced
by the hon. Member. Anyway, I have
placed my figures and I have no doubt
that other Members who are interest-
ed will conduct research into that.

I have not time enough to deal with
various other points but I would like
to deal .with one. It has been stated,
I think by Shri Vallatharas, that this
is a mere financial programme or a
series of budgets. This point has been
fully answered in paragraphs 50
to 55 of Chapter III and we have made
an attempt to view resources as a
whole in terms of national income and
amounts available for investment, the
condition of the basic commodities re-
quired for consumption and for capital
formation has been stated. and foreign
exchange estimates dovetailed into
domestic production and consumption
charges—as for instance, you will see
in the Chapter on Resources and the
Chapter on Commercial Policy—and
the scope for deficit finance. it has
been emphasised indirectly especially
with supply and distribution of food-
grains. In that sense finance is not
the bottle-neck. We have also made
provision in the Plan for drawing
forth and utilising the un-utilised
man-power and other resources to the
maximum. And, therefore, finance is
used only as a catalytic agent. It is
not a very good term because the
catalytic agent is always recovered but
the finance here put in wili be used
up. Anyhow these are ultimately the
ways in which a Plan can be translat-
ed into real terms. And, as more data
become available and as we get more
experience, the Plan would be worked
even more fully.

One last word, Sir; we have put into
this Plan the best we know: according
to our judement, it is a very good
Plan and those who decide not to
co-t?}:erate with it do so al  Jheir own
peril.

The House then adjourned for Lunch
till a Quarter to Three of the Clock.
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The House re-assembled after Lunch
at a Quarter to Three of the Clock.

Chair]
Shrimati

[MR. DEPUTY-SPEAKER in the

Mr. Deputy-Speaker:
Sucheta Kripalani.

Shri B. S. Murthy (Eluru): I find the
Treasury Benches are empty. Who
will take notes for the Government?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha): I

. will.

Mr. Deputy-Speaker: Yes. Shrimati
Sucheta Kripalani may proceed.

Shrimati Sucheta Kripalani (New
Delhi): I rise with a little trepidation
and fear to express my views on the
Five Year Plan after the speech of
Shri Deshmukh. His last sentence was
that those who do not cooperate with
the Plan do so at their peril. I do not
know what peril he holds out to us.
This country is now in a half-starved
state. Most of our people are getting
pernaps one meal. Perhaps, the peril
means that if we do not cooperate
even that one meal will be taken
away. But we have risked many
things, and we will risk that also.

Sbri Radhelal Vyas (Ujjain): Are
you going to non-cooperate?
Shrimati Sucheta Kripalani: The

Planning Commission has worked on
the Plan for thirty-two months and a
voluminous report has been presented.
I congratulate them on the stupendous
task they have done. It is the first
Plan of its kind for this country. It
embraces all aspects of our life and
activity. It has prepared the country
to accept a scientific approach to-
wards tackling our national problems.
We now no longer think in terms of
tackling them in isolation but we be-
lieve that they should be dealt with
in a comprehensive fashion. There
should be a coherent pattern according
to which we should proceed. It is a
brave attempt. Our country is vast.
Our problems are very innumerable.
Therefore, I do not want to minimise
the task of the Planning Commission.

Another result that has come out-of
the endeavour of the Planning Com-
m'ssion during the two and a half
vears that they have been working is.
during this entire period. because of
the propaganda done for the Plan,
greatly due to the Prime Minister's
close association with the Plan, our
country -has become *“Plan-conscious”.
But I have some regrets also, Tho
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first regret is that though the Planning
Commission has taken thirty-two
months to produce the Plan, we have
been asked to express our views on
the Plan even without having an
opportunity to study it for thirty-two
days. ~Necessarily, therefore, our _re-
action will be rather superficial and
sketchy. What we express will not be
adequate. Neither will it be conclu-
sive. Therefore, I shall confine my
remarks to a few basic points arising
out of the Plan.

The Plan claims to be the economic
complement of the political revolution
that took place in 1947. Let us see
whether this claim is justified. Even
the planners have made a rather tall
claim. They say as follows in describ-
ing the task:

“It is not one of merely re-
channelising all economic activity
within the existing socio-econo-
mic framework but the frame-
work itself should be re-moulded
so as to enable it to accommodate
progressively these fundamental
urges which express themselves
in the demands for the right to
work, the right to adequate income
ete. ete.”

Now, our criticism is that this very
claim of the planners is missing. To
us, it seems that the Plan has been
based on the old foundations of society
that already exists in the country. It
does not inaugurate any social or eco-
nomic revolution. We were looking
forward to it. The Plan is based on
the old capitalistic order. The status
guo is maintained. There are super-
ficial changes, no doubt—maybe, some
good changes here and there of that
type—but the foundation remains un-
touched. My question is: what is the
social philosophy behind the Plan?

Let us look at the Plan in terms of
achievements aimed at. What does
the Plan propose to achieve immediate-
ly? We are told that after five vears
of the working of this Plan. national
income will be increased by eleven
per cent. Of this, five per cent. wll
consumeqd by the increasing popyla-
tion, and five per cent. will be mplaugh-
ed back to the industry. Sa, ,we..would -
be left with on'y a one.*par cent..
increase. N -

T
Then, what else ’do we see?
inglustrial sector will be mainly left in
private hands. Secondly. accumula-
tion of capital will be allowed. Allow-
ing the accumulation of capital means
the perpetuation of inequalities. The
Plan starts off by saying that the
planners want to remove inequalities
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and that they want to bring social
justice, but in fact they will be per-
petuating inequalities by allowing
private capital to have free play.
Though the Prime Minister says that
he will control the private sector, I
have my own very grave doubt as to
how this controlling of private capital
will be done.

Then, another point that arises is
that there is no guarantee against un-
employment. This is my first criticism
regarding the social philosophy behind
the Plan and the immediate achieve-
ments that are held out to us.

Next, I would like to consider what
is the character of this Plan. Is it a
National Planh? A very careful scru-
tiny reveals that a large portion of
the Plan relating, for example, to the
big River Valley Projects like the
Hirakud, Bhakra-Nangal etc. or the
big industrial projects contemplated, is
nothing new. These projects were
conceived by the British Government
as post-war development projects, The
Bhakra-Nangal project was formulat-
ed in 1946. Some part of the construc-
tion work was also undertaken in
1946. Similarly, take the Damodar
Valley Project or the Hirakud Project.
These will swallow up large slices of
our total expenditure on this Plan. The
plans for the Hirakud and Damodar
Valley Projects were approved and
finalised by the American engineer, Dr.
Savage, who came here in 1945-46. An
examination of the report of the Cen-
tral Water and Power Commission will
reveal similarly that most of the
major and minor projects included in
the Plan are not new ones.

Take the industrial sector. The
major items of the proposed public
investment in the industrial sector are
the Locomotive Workshops and the
Machine Tool Factory. These also
had their genesis in the Grady Mission
which came to India during 1943-44.
Many other industrial plans also were
originally initiated on the recommenda-
tions of the Grady Mission. The ori-
gin of some Plans can be seen in Sir
Ardeshir Dalal’'s Report, Therefore,
can we call this a National Plan? It
is true that certain portions of the
Plan have emanated since we took
over, but a large portion of it was
already there in the shape of various
projects. Once Dr. John Matthai gave
us a very huge figure of expenditure
for all the plans and he said that those
plans were lving in the pigeonholes of
the Secretariat. We have now taken
out manv of the plans from the pigeon-
holes This Plan, it would be more

17 DECEMBER 1352

Five Year Plan 2594

correct to say, is a compendium of
Central and State Government pro-
jects. They have been put in one
volume and that has come to us to-
day as this Plan. That is my criticism
regarding this Plan being a plan at all

As 1 stated, these plans had been
initiated by the British Government as
post-war development projects. What
was the aim of the British Govern-
ment? The British Government was
motivated by ideas very different from
the ones by which the present Gov-
ernment should be motivated. They
were merely trying to restore the pre-
war economic condition, This Plan also
holds out to us after five years, not
much more than the pre-war economic
condition. Therefore, I think that this
Plan is not well integrated. It is a
compendium of many plans put to-
gether. An attempt has been made
to give it the shape of a Plan., It was
a very useful election pamphlet in“the
hands of the Congress in the shape of
a Draft Outline Plan. It will also
help the Government in raising neces-
sary funds now. The Government,
during the last few years, have had
serious difficulties regarding the rais-
ing of money for their projects. Capital
was shy. Loans were poorly subscrib-
ed. . So, when it comes in the shape
of a Plan—something new—it will be
easy for the Government to attract
money both inside this country as well
as from outside. These are certain
advantages of this Five Year Plan,
but as to whether it is a plan or not,
I have my doubts.

Now, let us examine it further.
What are the rocks on which this
Plan is built? What are the rocks on
which this big edifice is sought to be
constructed? The two rocks are Fi-
nance and Public Cooperation. Let
us first examine the financial side of
it. It is estimated that the Plan will
cost us Rs. 2069 crores. Out of this,
Rs. 1258 crores we will secure from
revenue surplus, loans and other mis-
cellaneous sources; Rs. 156 crores from
foreign assistance; and Rs. 655 crores
will remain the gap. which may be fil-
led by foreign assistance, borrowing,
additional taxation or deficit financing.
Let us examine each of the items, Let
us first take the Rs, 1,258 crores, This
includes the contributions that we will
receive from the States. Frankly, I
am not very hopeful about the contri-
butions. I do not think they will
come from the States as expected.
It is very uncertain. Only a few days
back there was some news in the paper
regarding the reaction in Lucknow.
The United Provinces Government is



2095 Resolution re

rather perturbed, because they did not
expect the anticipated increase in the
quota that the State will have o give.
Many other States will now go on
giving their reactions. So, I am not
at all hopeful that the quota we ex-
pect from the States will be forth-
coming.

Let us come to foreign assistance.
Ag it is in this country there is consi-
derable alarm regarding acceptance of
foreign assistance. Should we go in
. at all for foreign assistance? Recently
the statements that have been coming
from the Ministers gave an impression
that we are very anxious to get foreign
assistance, We ere following, so to
say, an open door policy and inviting
' foreign capital. In the imperial coun-
tries abroad there is a feeling that it
is highly profitable to invest money
in India. It is admitted that if we
accept too much of foreign assistance
‘there is a risk involved for the coun-
try. Even the hon. the Prime Minis-
ter in his imtroductory speech admit-
ted the existence of this fear.

There is another disadvantage.
When foreign assistance comes the
time schedule for receiving that as-
sistance does not depend upon us.
That will depend on them. They
will decide when and how to give
that assistance. They will not take
:so much into consideration our needs
as their needs. It wil! not depend on
our national situation. but interna-
tional situation will dictate to them
‘when they should release the money.
There is also a tendency of late to
‘relax the terms and conditions un-
der which foreign assistance is receiv-
ed and this is leading to very wun-
«desirable results. When I was in
Calcutta a few days back, I received
. a representation from employees of
foreign firms. They had a long list
of grievances. They told me how
they “are being exploited, how they
are sought to be thrown out, what
policy detrimental to our national
interest the foreign firms are follow-
ing etc. I am sure my hon. friend
Mr. Krishnamachari has some know-
ledge about this aspect of the situa-
tion that is prevailing in the coun-
try. I understand that the Pakistan
Government has made some regula-
tion that the foreign firms must have at
Jeast 50 per cent. of the staff from
amongst Pakistani nationals, and insists
on holding 50 per cent. capital in these
ventures. I do not know whether our
‘Government is thinking of imposing
similar restrictions. I do not know
whether accepting foreign assistance
will benefit the country. We may
derive some benefit, but side by side
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there is a great deal of risk and
danger for the country about
which I want to warn Government.

The other means by which it is
proposed to raise money is by deficit
financing. I am not an economic ex-
pert. That is why I do not want to
say much on this point, but as a
layman, I can say that this dubious
form of raising finance will not lead
to happy consequences. We know
whenever deficit financing is resorted
to, it leads to inflation. What guaran-
tee can the Government give that
when such inflation takes place, they
will be in a position to control it? If
the inflation is not controlled, not only
will the cost of living go up, but the
cost for the execution of the Plan also
will go up. In that case how do we
propose to work the Plan?

So the finanegial foundation of the
Plan is not so secure ag it has been
sought to be made out. The Planners
as well as the Government realise the
difficulty before them. That is why
they have talked of marginal adjust-
ment. But my fear is that the
adjustment may not necessarily be
marginal; there may even have to be
major adjustments. Suppose a question
of major adjustment arises—what will
be the consequence? You have launch-
ed large projects. You will not be in
a position to stop the large pro-
jects—it will not even be wise or econo-
mical to do so. You would like to push
on with them. You will have to ap-
ply the pruning scissors elsewhere.
You will apply the scissors on the
social services portion of the Plan.
That is the portion from which peo-
ple are expected to get some im-
mediate benefits. That is the portion
which will help in raising the
enthusiasm of the people. if at all
for this Plan. Thus what will hap-
pen? If we are not able to find the
money to work the Plan in accor-
dance with our expectations. the
Plan will have to be altered consider-
ably and in the alteration of the Plan
we may injure that portion of the
Plan which perhaps may be most
popular or may be useful in giving
immediate benefit to the people.

3 pM

If we fail in this, then we have to
resort to taxation. How heavy the
incidence of taxation is in the coun-
try is well known. Government is
very reluctant to impose direct taxes,
because they feel that the higher in-
come groups have Dbeen taxed as
much as possible and if we tax them
more there will not be any induce-
ment for investment of money. There-
fore, you will resort to indirect taxes.
Our people are already overburdened



2597 Resolution re

[Shrimati Sucheta Kripalani]

with taxes. They can ill-afford to
bear any additional burden of taxes.
If in the wake of the Plan, additional
indirect taxes also come. I warn you
that it will not be welcomed by the
people. It will not be looked upon
as something which will bring them
prosperity, but which will bring
them further hardship.

Now comes the other rock on which
the Plan has been built—the rock of
public cooperation. It is a well known
fact that in India after the achieve-
ment of {reedom the public coopera-
tion and the enthusiasm that should
have been available to the Govern-
ment has not come. I do not wish
to go into the reasons for it. I there-
fore do not think that much of en-
thusiasm or public co-operation is go-
ing to come to you immediately. I
know that our planners are very
anxious to secure the public coopera-
tion and they are in their own way
trying to devise methods by which
to secure it. They have come out
with a suggestion regarding an organi-
sation which will help in drawing
public cooperation. That organisa-
tion goes by the name of Bharat
Sevak Samaj. I have had some op-
portunities of attending a few meet-
ings of the Bharat Sevak Samaj. I
know that they are anxious to make
it a non-party organisation. But in
actual fact what is happening? It
is not a non-party organisation. Tt
is in actual fact a Congress organisa-
tion. All the key men, most of the
people holding strategic positions in
this organisation in the different pro-
vinces as well ag in the Centre are
Congress people. I do not know why
they called me. I was one of the non-
Congress people who was asked to
cooperate. My party was not consult-
ed. I wag sent gn invitation in my
individual capacity. In the Delhi
State there are two non-Congress
people in the Bharat Sevak Samaj—
one is myself. the other is a worker
from the Socialist Party. That does
not make it a non-party organisation.
If 99 per cent. of the members of the
organisation are Conegress people and
one per cent. non-Congress, then it
does not become a non-Congress
organisation. nor does it create that
impression in the mind of the people.
Therefore, this is looked upon as an
adjunct to the Congress and that it
will function as a part of the Cong-
ress organisation,

Public cooperation comes out of
enthusiasm. Enthusiasm is generat-
ed in the peovole if they have faith in
anythine. . Enthusiasm  eomeg even
for the hardest task, as it ceme dur-
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ing the days of Gandhi's struggle.
Why is it today people are not en-
thusiastic?  Because people have in-
creasingly lost their faith in the Gov-
ernment. Why is it so? When we
achieved freedom, when we had an
Independent ‘Government for the
first time, there was tremendous good-
will and peoplz would have come and
done anything to help the Government.
But why did we lose that enthusiasm?
We lost that enthusiasm because of
the way in which the administration
is functioning: the nepotism, the ecnr-
ruption, the inefficiency that prevail
in the administration.

My criticism applies not merely 0
the bureaucracy. We are always
attacking the Government servant.
But I would. say certain steps taken
by the party in power have also gone
a long wry to thake people’s faith. We
have formed large Ministries in small
States. For what purpose? Not be-
cause such Ministries are needed for
the good administration of the States,
but for the sake nf enlidity of the
Party—to satisfy this interest or that
interest. That is not the way to
create belief or faith in the people.

An Hon. Member: No, no.

Shrimati Sucheta Kripalani: There
is plenty of nepotism. I do not want
to go into details, because my object.
1 not to run down anybody. With
all the sincerity that I can command
I am placing these things before you,.
because these things. cerruption. nepo--
tism, and inefficiency, are found not.
only in the official ranks. but thev:
are found in all the ranks. Peopie:
sre therefore increasingly  losing’
faith: there is no enthusiasm and
public cooperation is very difficult to-
secure.

It is claimed that this is a National’
Plan. I wish it were so. It is
elaimed that in the formulation of
the Plan all the parties had a hand.
T am afraid it is not so. The Plan
in its formative stage was made by
people of one Party. At a later stage
some of us were invited. It was a
courtesy extended to us, and we res--
ponded to that courtesy. When we
went. we went more in the cavacity
nf people going to give evidence be-
fore a Commission. We went with-
out any conviction that our views:
will materially alter the plan in anv
way. and I think that we were iustifi-
ed in the view we held. Therefore.
this Plan is not our Plan. This is &
Plan formulated bv the Congress.
They »sked us to aopear before them
and give our advice, and we gave it
for what it is worth. So it is not 2
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National Plan. Neither is it an all-
Party Plan. It is a Plan of one Party,
and will be worked ou: by one Party.

Now, let us come to the objectiv:s
of the Plan. The two objectives are:
one, increase of production, and two,
the establisnment of an equitable
social order. That subiect is so vast
that I cannot possibly do justice to it
here. I will just take one or two points
and try to say a few words. Let us take
gthe point of increase of production.
Let us take agriculture. When 1 falk
of increase of production in agricul-
ture 1 feel as if I am entering upon a
dark journey, because of unreliable
statistics. Today we had a very good
display about the reliability of the
figures given to us. either by Gov-
ernment or by other publications. It
1s a notorious fact that statistics in
India are very unreliable. Even
Government figures are not reliable.
There i1s a saying that there are three
kinds of lies: lies. white lies, and
—above the white lies—Government
statistics. So I do not want to get in-
volved in statistics. And it is well
known tkat regarding agriculture our
statistics are very deficient. Yet, in
spite of that, it is said that foodgrains
production will increase by 3:-6 million
tons, that is by 14 per cent. There
is no guarantee that this target will
be fulfilled. Then it is said that the
jute increase will be 2-9 million bales,
that is 63 per cent. and cotton will
increase by 1-6 million bales, that is
42 per cent, It is very strange that
targets of these last two are alreadv
achieved without the Plan, outside
the Plan, or in spite of the Plan—
I do not know how., We have alreadv
achieved the targets on cotton and
jute. In what plight is iute oroductinn
in India? It is surprising that though
we encouraged and asked the cultiva-
tors to produce jute, now we are im-
porting jute from Pakistan, The
growers do not know what to do with
the iute thev have produced. I would
ask the planners to tell me what they
}ﬁ?ve to say about this part of the

an,

Then we come to industrial sector.
The major part of it we have left to
the private sector. The private sec-
tor is already complaining that there
is ton much of production, the prices
are falling, and profits are less. We
know, at least in India, this vlass of
people is motivated only by nrofit. How
do we expect that people who function
only for profit will increase our pro-
duction when they .assert that there is
more production, that prices are falling
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and that they are getting less profits?
Therefore, I am not at all sanguine that.
by leaving things to the private sector -
we will increase production.

There is one more point. I hear-
that there were a number of speeches
yesterday extolling America and the
achievements of industrialists there.
I would also like to remind those
great admirers of America that in
the United States between 1854 and
1933 there were twenty depressions.
Because, when we are talking of the
prosperity of America we should al-
so remember the depressions that
that country has gone through.

Now I come to the second point,.
namely the establishment of an
equalitarian social order. We have
to establish eauality in three sectors,.
the administrative sector, the indus-
trial sector, and the agricultural sec--
tor. I take the administrative sec-
tor first, though I know that this sec-
tor is very small. But somehow or
other, in Indian society, this sector
plays an important part and people
look up to this sector. This sector has
considerable influence on the moral.
tone of society. Every ambitious
mother does not dream of her child
as a great explorer or as a great
scientist. but she wants her child to-
become zn I.C.S. officer. I know how
much influence the administrative sec-
tor has on our society. In this ad-
ministrative sector what is the pro-
posal for doing away with inequality?
The Plan maintains the status gquo..
There has been no attempt to bring
about the slightest change in the
existing order. The framework is.
nnt re-mnulded: it remains the same.
It is a notorious fact that the greatest
inequality is present, in the Indian
pay scales. Have we proposed any-
thing to change this? What will be the
psychological effect of this on the:
country, I would ask?

As far as the industrial sector is
concerned, as I have already said,.
we are leawing it to private hands.
Thus perpetuating inequalities.

Then we come to the agricultural
sector where some important land re-
forms have been recommended by the
Commission. The proposal is to flx
the ceiling of the amount of land that
an individual can hold and the Iland'
thus acauired will be redistributed.
Though it is not an absolute re-
distribution. it is a gualified one. It
is gond as far as it gors. We welcome:
it. But there is also a snag. The im-
plementation of the scheme i3 left to-
the States. Have we given them o
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time schedule that within such period
they have to bring about the change?
We know what happened to zamin-
- dari abolition, how impediments after
impediments were put in the way, how
the whole work was frustrated, how
the atmosphere of the country was
vitiated by the way the States be-
haved regarding this Tevolutionary
vproposal. I. therefore, fear that this
one good progressive measure propos-
ed in the Plan may not bear fruit be-
cause it is being left to the sweet will
~of the States.

Regarding agriculture I want to
draw your attentiom to the great
need for crop planning and an inte-
1grated price planning. The competi-
tion between food and cash crops has
resulted in creating very serious diffi-
culties for our country. TUnless we
"want to put an end to that state of
affairs, we will never be able to have
:sufficient food in this country. I
would like to ask whether you are
thinking in termg of fixing of floor
prices for foodgrains and ceiling prices
for cash crops. I would like to have
.a reply to this question of mine.

.Regarding the production of food,
'main attention has been given to the
production of cereals. But we are not
“thinking in terms of a balanced diet.
In the planning of any other coun-
‘try food means balanced diet. Enough
attention has not been given to this
aspect. I will give you a small homely
example. In one of our constructive
work centres. on the land which used
tc produce rice we put in beet-root.
And we got four times the yield than
rice. So we have to analyse and see
which land can produce which item
of food better and how far we can
‘better utilise those products so as to
have proper balanced diet for the
people of this country.

A word regarding cottage indus-
try. I am racing against time. |
am very glad to note that the Com-
mission admits that the cottage incus-
iry should form a central part of our
rural development programme along
with the agricultural programme.
That is a very welcome change in the
attitude of Government and I am
very glad to note it. They have al-
so admitted another very important
‘point about which we have heen
clamouring. They mention the neces-
sity for the reservation of spheres of
production. So far so good. But the
picture is not complete. How do they

17 DECEMBER 1952

Five Year Plan 2603

wiant to go about it? As far as the
details are concerned we do not krow
anything. We know that in the last
few years, even after the attainment
of freedom, cottage industries have
been driven to the wall because of the
competition of large-scale industry.
Therefore, it is very necessary to
give full protection to this industry,
otherwise in spite of good intentions
the cottage industries will not survive.

There is another
I do. not know
Planning Commission fully - realise
the importance that cottage indus-
tries can play in solving our unem-
ployment problem. As far as I
know, I can give you the-figures of
one State. Of course they are rough
statistics. Eighty per cent. of the
labour population in U.P. is working
in cottage industry, and only 20 per
cent. in the factories. If that is the
proportion. then I think the Plan-
ning Commission should devote more
attention to see how best cottage in-
dustry is fitted in the economic
programme of the country and can
help in solving the unemployment
problem.

aspect of it.
whether the’

Regarding unemployment, the Plan
has not given a scheme either for
full employment or for partial em-
ployment for all. All that we have
got is “more employment”. That is
not going to enthuse the people be-
cause every uncmployed will become
an enemy of the Plan. Therefore,
we should try to find a more effec-
tive Plan for solving the unemploy-
ment problem.

Just a word and I will finish,
Everything depends on the adminis-
trative machinery. If the machinery
which is going to implement this
Plan is good and honest and efficient,
then your work will be carried out
properly, Otherwise, it will not
succeed. You may produce a very good
Plan. It will lead to nothing if the
machinery for implementation is de-
fective. I know the Planning Com-
mission is itself conscious of it. They
have suggested some measures to
improve the machinery. These last
few years Government too has taken
steps in an attempt to root out
nepotism, corruption and inefficiency
in spite of that they have not succeed-
ed. Why? Because we have not
taken sufficient drastic measures.
The Planning Commission admits the
findings of the Gorwala Report but
it doesf m;,t acﬁept r't‘the lr\gcomrper;g::
tigns of that Repo ore 1mMp(
tgnt is the basic defect in the existing
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«apitalistic order. You cannot root
out corruption unless you change it
radically, The defect lies with the
.order itself. What we need is a
.social and economic revolution and a
new order where inequalities are not
.allowed to remain, where there is no
.scope for corruption.

I am afraid I am hurrying so fast
‘that I cannot possibly go on....

Mr, Deputy-Speaker: In spite of
the hurry, the hon. Member may not
fbe able to finish.

Shrimati Sucheta Kripalani: I wil
just conclude. I have -given my
reaction to the Plan after a very
hurried reading of the big volumes.
The material is so vast, that
it is not possible for us either to
study or to give our views properly
in the short space of time. In spite
.of all my criticism I must congratu-
late the Commission for the stu-
pendous task they have done. They
had a difficult task before them.
QOur country is vast and they had to
work in an entirely new field. They
‘have succeeded in compiling use-
ful data which will be indispensable
for the planning of the economy of
this country. But the Plan _itself
lacks life. It cannot be a living
‘Plan unless we dre prepared to
change the foundation of the social
-order—unless we are prepared to
‘throw away this decadent unequal
capitalist society and establish a
new social and economic order.

Shri Karni Singhji (Bikaner-
«Churu): I would like to take this
opportunity of congratulating the
hon. Prime Minister and the mem-
bers of the Planning Commission for.
having given to the country this
Plan. It is through the great drive
.and pushing power of the Prime
Minister that we have been able at
last to have this Plan in our hands
today. This Plan requires dynamic
people to put it through and I hope
that the Prime Minister whose per-
sonality is more than dynamic will
help us to put this Plan through and
thereby change the life of the com-
mon people of India and particular-
ly the unemployed and the poor. No
Plan is ever perfect and nor is this.
If we try, perhaps we can pick a lot
of holes in this Plan but the fact
remains that we have a Plan, we
have something tangible to grope,
and I feel that in the interests of our
country, we should give this Plan all
the support that is possible. This
Plan, I hope, is the forerunner of
many more to come and I am an opti-
mist when I hope that at the end of
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25 years, India can stand shoulder to
shoulder with any other country in
the world.

Shri S. S, More (Sholapur): If
India survives till then.

Shri Karni Singhji: Mr. Patil
spoke the other day about creating a
psychological atmosphere in  this
country. I entirely agree with him
and the only way We can accomp-
lish that is by stretching our hands
and shaking hands on common pro-
blems. These artificial party bar-
riers that have been created in this
country are things which we have in-
herited from  foreign countries.
Party politics, I admit, is necessary
but it should not be carried too far.
Otherwise, we would be defeating
the object which we are aiming at

The implementation of this Plan is
going to be the biggest headache.
No matter how perfect the Plan may
be, the point is, can we put it
through? I admit that we have men
who are capable of putting it through
but there are certain obstacles which,
in spite of their endeavour, may
not be got over, the biggest one. of
course, being corruption. So m
hon. Members have already d::g
with this point that I would be wast-
ing the time of the House if I deal
with that any more but one aspect
evidently has not been mentioned
and that is the tradition of this
country. Centuries ago, we had a
great tradition when no Indian citi-
zen would like to stoop to such
depths but today particularly, as a
result of the war, we have lost that
tradition. We have got to create a
tradition whereby every Indian citi-
zen would regard it as below his
dignity to accept a bribe. Then
only perhaps we will get somewhere.

Secondly, if we wish tp root out
corruption, we have to create condi-
tions whereby no man is open to
temptation. The best of people will
fpccumb if they get enough tempta-
ion.

Thirdly, we should have strong
deterrent punishment which is really
severe not one or two years but per-
haps life sentence if these people
come in the way of this Plan and
come in the way of the imnrovement
of the lives of the people of India.

Another enemy which we have to
face in implementing this Plan is
red-tape. I need hardly add that
red-tapism comes in the way of every
progressive measure, Files move
forward and backward and the net
result is zero per cent.
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Now, I will come to the question
of my home province, Rajasthan.
Everybody knows that Rajasthan is a
vast Province. It is very backward and
requires Central aid more than any
other State, The grant that has been
given to Rajasthan is far from
adequate as I shall illustrate by cer-
tain figures. Rajasthan, with a popu-
lation of about 1,52,00,000 has got
only Rs. 16,82,00,000. Saurashtra,
with a population of 41 lakhs has got
more than Rajasthan, namely Rs. 20
crores. Hyderabad, with a popula-
tion of 1.86.00.000, very nearly the
same size as Rajasthan, gets Rs. 41
crores, more than double. Mysore,
with a population of 90 lakhs gets
Rs. 36 crores, I do not say that the
otner States should not get these. I
am very happy that they have been
given better grants than us but we
do look up to the Prime Minister
and his Government to see that they
help this backward State and try to
give it a slightly better allocation.
If this has been due top the fact that
Rajasthan which has got a great
history, of wasted public finances
particularly during the last 3% years,
then, I would suggest that this
grant may be retained by the Centre
and spent under their agency and
not handed over to the Rajasthan
Government. I admit that the con-
dition of Rajasthan is far from satis-
factory. At the moment, we are
facing a bankrupt treasury. Gov-
ernment cannot pay the salaries of
their servants. I have to unhappily
state that as far as progress in Rajas-
than is concerned, it has gone into
the reverse gear, The standard of
living has gone down. Unemploy-
ment has reached a peak which has
never been known before. You will
have to admit that in a welfare
State, to find employment for the
people is their birthright, particular-
ly those people who have been
brought under retrenchment by the
Government. It is necessary that be-
fore they are discharged, some alter-
nla:tive employment is found for
them.

Another thing which the people of
Rajasthan feel 'very acutely is the
way their cities are being treated.
Integration t=as a wonderful thing
and we supgported it. But. integra-
tion does not mean that the liveli-
hood. the bread and butter of the
people living in cities other than the
capital should be taken away.

Coming to a few specific points
that would help our province, the

first thing that strikes me is indus--

try: large <mall, cotisge, or any type
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of industry that would absorb our
unemployed labour. At this stage
when you are still in the process of
finding out locations for these indus-
tries, I hope the Government of India
will make it a point te see that in-
dustries are sponsored in those
areas in which Bikaner, Jodhpur
and Udaipur lie, particularly where
unemployment is most acute. Only
by creating more employment can
we solve this problem at least to
some extent. We have to consider
the rail link with Jaisalmer. The
Chambal scheme should get top
priority. The question of sinking

more wells in this vast desert area
also requires consideration.

An, Hon. Member: Paniwala.
Maharaj.

Shri Karni Singhji: Paniwala

Maharaj will not help. Hydro-electric
power has to be brought as far
as possible to the city of Bikaner
s0 that more industries may spring
up, to absorb our unemployed labour.
Bhakra water should be brought as
far South into Rajasthan as possible
so that more irrigable lands in Rajas~
than may come under cultivation.

Once again, I would like to sound
this sentiment that the erstwhile
capital cities of Rajasthan should be
given their due share of prosperity.
At least. they should not be allowed
to deteriorate beyond what they
were in 1949, To sum up. I would
like to say that I hope this Five
Year Plan will not be allowed to
degenerate into a political stunt at
least in the Provincial stages. I end
up by saying that the people of
Rajasthan now look up to the Prime
Minister of India for sympathy and
justice.

Shri Gadgil (Poona Central): Ac-
cording to the terms of the Resolu-
tion moved by the hon. Prime Minis-
ter, I thought it was only in order. if
the speeches were confined to the
general consideration of principles.
programme and objectives, But, I
was very sorrv to listen particularly
to the speech of my friend Prof.
Mukerjee. I thought., having read
the Resolution, that only the cussed
will oppose. But, I now find that
even the Communists are opposing
it and the way and the vigour with
which this Resolution has been op-
posed is an jndication of what their
future action will be outside in the
country when the Plan starts in full
vigour. (Interruption) I do not sug-
gest that they should be treated in
the way Opposition parties are treat-
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ed in Russia and other totalitarian
countries. The very fact that such
criticism was allowed to be freely
aired on the floor of the House is a
testimony that the Plan is a demo-
cratic Plan.

There are three tests by which it
can be judged whether a Plan is
democratic or otherwise. In the
matter of the formulation, if all in-
terests, all the experts and represen-
tatives of all the political parties are
associated, before the Plan is fina-
lised, then, condition one is satis-
fied, In the matter of the execution
of the Plan, if the peopie at large
are associated and allowed to parti-
cipate in its implementation, the se-
cond condition is satisfied. The
.third condition is this. When the
Plan starts and as a consequence,
commodities and services are avail-
able, if they are available to every
member of the community irrespec-
tive of his political faith. religion or
region, then, the third condition is
satisfied. I am humbly of the
opinion that this Plan as disclosed
and as commented by the Prime
Minister in his magnificent speech
is democratic both in spirit and
form,

Now, what should be our attitude
in a deliberative assembly like this?
1 should feel that we should discuss
just as in a shareholders’ general
meeting any  proposition coming
from the board of directors for the
future conduct of the concern is dis-
wussed, without passion, without
emotion, and purely with an eye to
secure the best out of the resources
available to the company; possible.
In that spirit and with that approach,
this problem should have been dis-
cussed here,

Admittedly, as my hon, friend
Shrimati Sucheta Kripalani said,
most of the things included in the
Plan were already there. Why? For
the s‘mple reason that we cannot
write on a clean slate. There was
the Soviet Plan; there was the
Bombay Plan; there was the Plan by
Mr. M, N. Roy and several other
Plans prepared by the various State
Post-War Development Committees.
It is for this very reason that the
Plan does not go far in certain direc-
tions, in which some of us wish, It
is because, we could not write on a
clean slate. The first thing that the
planners had to do was to integrate
as much ag possible what was actual-
ly in action and to bring some sort
of order out of the so-called chaos in
a certain sense. We must remember
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that ours is one of the oldest coun-
tries, one of the most backward
countries, with problems most com-
g'll::x and resources most slender.

erefore, it behoves us that if we
move slowly, cautiously, but if we
move, it is not a matter of complaint
or criticism but it is something which
we expected should happen and it
has happened.

What is the aim of all economic
activity? The aim of all economic
activity is to find employment,
We have to judge this Plan by cer-
tain tests. As I said, in so far as
whether it is democratic or not, I
have already referred to them. We
must see that at the end of this
particular phase of the Plan the
average man in the country gets a
little butter to his bread, a lining to
his coat and a few more tiles ovn his
leaky roof. If these things are satis-
fied, I am quite prepared to pro-
nounce it as a successful affair, If
after 27 years—I _do not hope to
live as long as that—if the income
per capita in real wages is really
doubled, I-should say it is a matter
of great achievemen'.

This Plan depends upon two sece
tors mostly: one, agncultural and
the other _industrial. It is a well
known fact that we have to import
food and it is also well known that
we are using only, six per cent. of
our water resources and with that
limited use of our water power, both
above ground and below ground, we
are able to meet 90 per cent. of our
food requirements. If we add
another two or three per cent.
to our use of water resources
by way of irrigation, I have not the
slightest doubt that we will be soon
self-sufficient in the matter of food.
It is with that point in view that
some of the River Valley Projects
were undertaken, In this particular
sphere, namely the River Valley Pro-
jects, both the aspects of agriculture
and industry are combined, for,
the River Valleys are expected to give
water for irrigation, power for indus-
try, and employment all round. No
modern country has industrialised
without first making adequate supply
of power at cheap rates. Take the
history of Canada or any other coun-
try for the matter of that. TIndustria-
lisation is only possible where there
is availability of cheap power in abun-
dance. That is what is being done
in so far as the River Valley Projects
are concerned.

Various figures are given about cul-
tivable waste land, ranging from 60
lakhs to two crores of acres. What-
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ever be the correct figure, it should
be our endeavour that not one square
inch of cultivable land is allowed to
go waste. If the Government cannot
find some arrangement at the hands
of private people or at the hands of
the village rommunities, then, Gov-
ernment must nationalise that sector
of agriculture, because in Russia, the
first revolution was achieved in the
industrial sphere because agriculture
was collectivised and was mechanis-
ed. In about two years’ time, the
pro:luction was increased by 250 per
cent.

The food policy in this country is
the keystone of the economic policy.
And as I find the food policy enuncia-
ted, I am quite satisfied with it, but
I want to add that greater vigilance
is necessary and no amount of rough-
ing or ‘Rafing’ should be allowed so
far as the food policy is concerned.
This is not a matter which one can
take lightly.

Dr. S. P. Mookerjee: Is that control
language?

Shri Gadgil: If the Plan succeeds,
nothing succeeds like success, (An
Hon. Member: That is true.) But if
the Plan fails. not only is it the failure
of the Government, not only is it the
failure of the rountry as sucl, but
it is the failure of democracy, and
you will be making the field clear
either for capitalism or for commu-
nism.” Both I dislike very heartily.
{(Interruption).

Shrimati Sucheta Kripalani: Yours
is capitalism.

Shri Gadgil: In considering the pro-
gress in agriculture, I entirely agree
with Mrs. Kripalani that mere use of
modern techniques in order to improve
agriculture and increase production
is not enough, unless there is a social
revolution and there is a radical ap-
proach to this problem, no permanent
solution is possible. In our country,
undoubtedly unemployment is there.
Under-employment is also there.
It is also on a very large scale.
With the programme of increasing ag-
ricultural produce and improving ag-
riculture, there must be, pari passu,
a programme of greater industriali-
sation. Otherwise, all that you can
do will be only postponing the day
when the inadeguacy of resources will

very much greater in comparison
with the population. The rate of pro-
gress must be such that it must take
to account the rise or the increase in
population. and at the same time you
have to raise the standard of life.
Therefore, the problem of population
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becomes relevant in this conilext. How
are you going to solve it? There are
certain ways in which it can be done,
and experience of modern nations has
shown that there are two trends in
evidence. One is that as a result of
organised public health, the death
rate has gone down. At the same
time, industrialisation and urbanisa-
tion of population has resulted in a
low birth rate. Therefore, in order
to check the growth of population, it
is necessary that more attenlion
should be paid to industrialisation.
Otherwise, as I said, the progress that
You may achieve in agriculture will,
in the end, result in keeping the situa-
tion as it is in relation to the rise in
population.

When you think of radically chang~
ing the way in which agriculture f{s
being carried on at present and when
thre Plan visualises co-operative farm-
ing, may I add that is not possible
to be so ‘'successfully done, unless the
credit, marketing and retail trade in
the rural area is also taken over and
is socialised. Today, if the co-opera-
tive movement has failed. it has fail-
ed to some extent because of the com-
petition it has to meet with at the
hands of certain private traders.
Therefore, it is necessary that atten-
tion must also be paid to this sphere.
It is clear that un{]ess a large section
of the population from rural areas
which is now dependent upon agricul-
ture is taken over and absorbed in in-
dustries, there is not going to be any
real progress I know that.........

Shri Tyagi: Industrialism must
come to villages.

Shri Gadgil:....... a major portion
of the industrial sphere is left for
private enterprise. But, as the Prime
Minister has very correctly pointed
out. it is to be under the controlled
economy, and I do hope that that con-
trol is effectively exercised.

Shri B. S. Murthy: Control by
whom?

Shri Gadgil: In this connection, it
has been pointed out that the Gov-
ernment is entering on those industries
which are risky and which are 1In a
sense confined to producer goods, and
the private capitalists are allowed to
have that sphere in which the returns
are higher and quicker. It may be
a fact for the time being, but the
real point is that they must be per-
mitted to act within the framework
of the general Plan. And if foreign
aid comes as is coming—and it 1s to
be welcomed—I feel that the Gov-
ernment cannot be too vigilant in that
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respect. I am for foreign capital if
it comes on a Government-to-Govern-
ment level, but if 'you allow pri-
vate foreign capital, it will defi-
nitely strengthen private capital
in this .country, and our
object has been to keep private capital
and private enterprise within the
framework of that Plan, and no step
should be taken. nothing should be
allowed., to strengthen the hands of
the private capitalists. Some of their
representatives are also here. (Inter-
ruption)

In counection with making increas-
ed employment available, it has been
suggested in an article written by
Prof. D. R. Gadgil that for finding
gainful employment for one man, you
will have to spend nearly Rs. 4,000/-
and if there are 70 lakhs of people
to be given employment in the course
of the next five years, a sum of
Rs. 10,000 crores will have to be
spent. May be true, but that should
be our objective. I am not suggesting
that it should be done immedialely,
but as I suggested, as the agricullural
economy improves, steps should be
taken at the same time to see that
the surplus rural population is absor-
bed in the industrial sphere.

We are told that there will be lack
of finance,. My own feeling is that
it the Plan is to be successful, there
is a clear necessity for every one of
us to undergo present sacrifices—sac-
rifices today. so that tomorrow may
be betier. But I shall feel very much
glad to undergo that sacrifice if I am
assured that there is equality of sac-
rifice nll round and that the private
capitalists are not allowed to annex
profit without any limitation.

Shri Nambiar (Mayuram): An im-
possible condition !

Shri Gadgil: Therefore, the first
thing that I woul® urge on the Gov-
ernment and the Planning Commis-
sion is that they must definitely re-
sort to dividend limitation, and any
profit earned above a particular limit
must go partly to the better-
ment of the conditions of- the
workers in that particular industry
or generally, partly to abatemeni of
price, and the rest of it should go to
Government. It is only then that
the necessary fervour and enthusiasm
will be created in the country, for,
then they will know that it is not as
if this Plan is going to make the rich
richer and the poor poorer, but it is
acting like the air perfectly equal to
all those who breathe it.

On the question of flnance, it was
suggested that a time may come
when it will be very difficult to fin-
ance the Plan. I may be wrong, but
my feeling is that the Plan will not
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fail for want of money. If there is.
determination, and if the people are
convinced then what happened in
Russia is bound to happen here also.-
In Russia—

“The five year plan had no ad-
vantage of long term foreign loans.
The saving of such a huge capi-
tal was made possible by draw-
ing into productive labour Lhe
whole of the able-bodied popula-
tion of the country, by harnes-
sing every sector of national eco-
nomy to its maximum capacity
of production, by enforcing a
powerful drive of internal savings,
and by abolishing the exploitation
of the parasitic elements.”

If the Plan is worked in that spirit,..
I have not the slightest doubt ihat
it will succeed.

Dr. S. P. Mookerjee: Is that Maha-
rashtra versus Gujerat?

Shri Gadgil: It is versus Bengalls .
also. You are not free from that
disease of having that capitalistic
insect there also. It is therefore ne-
cessary—not now, I am not sugges-
ting it now, but in due course—that
banking, insurance, trade and parti-
cularly wholesale trade must be takem
over bv the Taovernment, and forcign
trade as early as nossible, for, there -
are reports already before the Gov-
ernment that in certain commodities
such as textiles, and manufactured
jute, the foreign trade must be taken
over by the Government. Last ses-
sion, I spoke about the nationalisa-
tion of the textile industry, and I
was asked by one of my friends here -
‘Where have you got the men to run
these factories?” @ When 1 suggest
that, I mean that industries in which
technological progress has come to -
an optimum should be taken over by
the State, such as jute, textile, sugar
etc, I have before me a pamphlet
written by my esteemed friend Mr.
Khandubhai Desai, in which he says .
that during the war years, the textile
industry made Rs. 300 crores of pro-
fit, and in less than five months of
decontrol from the month of April
to August, they quietly added another -
Rs. 200 crores. When you want to
take over this industry, just consider
whether they are entitled to any
compensation at all, in view of this.
suggest
that conscription is the only method.
All those managers and good people
who . are working in the various mills
should be conscripted into one single
economic service, the men working
in Ahmedabad may be transferred to
Kanpur, and the men working in
Kanpur to Bombay and so on. It is
not an impossible task or a poet’s
dream; it has been done in other -
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countries, which showed greater

- earnestness than we are prepared to
show. If we proceed on these lines,
immense financial resources will be
available, not otherwise.

Shri Tyagi: Poor Tulsidas!

Shri Gadgil: I know this might
look very reactionary, if I say that
during the initial stages of the Plan,
lock-outs and strikes should be con-
sidered illegal. Otherwise, there is
no possibility of our progressing. A
strike in one of the processes of a
certain industry will make the run-
. ning of the industry an impossibility.
A strike in any other vital industry
will sabotage the Plan completeiy. 1
do not want +to suggest that the
normal trade union activities should

be banned. If the conciliation machi- -

nery fails, compulsory arbitration
must be there. the State must inter-
vene and impose in the interests uf
the community and in the interests
of the Plan, a ban on strikes and
lock-outs.

Shri Nambiar: That cannot be donsa.

Shri Gadgil: If the Government
were to be weak or unnecessarily
liberal in this aspect, I have not the
slightest doubt, especially when 1
know the attitude of those whom
Prof. Mukerjee represents, that the
working of the Plan will be hampered.
If you want to assure complete imple-
mentation of the Plan, do not play
with the situation, See that the
worker is paid fully, see thal the
worker is in contentment, but at the
same time. see that for one reason
or another, he does not become way-
word. or becomes a tool in the hands

of some of my friends here. (Inter-
ruptions)
Now. in order to have complete

financial control of the country, what
I am suggesting is that the saving
should be centralised. the direction
for investment must be centralised,
and the sacrifice that it will involve,
and the austerity that it will mean
must be shared by all and equally.
If that is done. then this Plan will
create enthusiasm. My esteemed
friend Mr. S. K. Patil spoke yesterday
and I almost thought that it was a
sales-tax speech. He said 'Keep the
people satisfied’, ‘No people _wili feel
satisfied. if you are going to tax’. But
I say if you are not going to tax, you
are not going to succeed. Taxation
is absolutely necessary, both direct
and indirect. Saving, as I said, must
be there, and if possible Government
will be justified in resorting to in-
direct taxes also. We have to see in
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this connection, what people are dis-
satisfled with taxes. Are the multi-
millionaires living in the Malabar Hill
Areas dissatisfled? Or, are_the peo-
ple living in the slums in Parel dis-
satisfied withh the Government's con-
duct, if they are going to tax? Sure-
ly not the latter, for they have noth-
ing to lose, they have no property to
be taxed. they leave no Inherilance
except that of poverty to their suc-
cessors. Why should they feel dis-
satisfied when such measures come?
They are inarticulate, they cannot ex~
press their inmost feelings, and from
birth to death, their only companions
are poverty and frustration. That
state of affairs must be ended. You
will create enthusiasm, only when the
people know that it is something in
which they stand to gain, and im
which they stand to improve their
lot, not only in the moral sphere, but
in the material sphere as well. If by
the end of the Five Year Plan, they
are able to gain something more by
way of services at cheaper cost more
commodities at cheaper cost, a littie
more leisure for improving their lot,
and widening their outlook. then I
am sure, at the end of the five year
period, this Plan would be a success.

I want to urge on all Members of
this House and also members of the
Government, do not call it a Plan.
It is not a mere direction, it is a task
and not a forecast. It is a task, it
has got to be done. Do not say, ‘it
is merely a Plan, a major part of it
will be implemented, it might be that
this may be done, there may be al-
teration. marginal adjustment’. Noth-
ing doing. If you are to move, you
must move as an Army moves, The
general strategy bkaving been comple-
tely approved. there_may be a little
margin of discretion left for adjust-
ment in the local sphere by way of
tactics. But the central idea that we
have to attack poverty and the for-
tress of capitalism and pull it down
as early as possible, that must not
be set aside ev@h for a moment. I
am quite aware of the limitations.
In a country like India, no rapid eco-
nomic development can begin with-
out a social revolution which changes
radically the existing distribution of
wealth, income and economic power.
And such development will necessari-
ly involve the imposition of great per-
sonal sacrifice of all and will call for
patience during the long period which
must elapse before the fruits of de-
velopment accrue. The need for social
cohesion and harmony and solidarity
is abrolute tonday. The situation de-
mands a high degree of intelligence
in leadership and in plannipg., hones-
iy and ability in execution and discip-
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line within the community. Let us
appreciate these realities and rise to
the occasion, contribute what is best
in us towards the building of our
Bharat and establishing a new social
order.

Shri Viswanatha Reddy (Chittoor):
The important principle in the fcrmu-
lation of a Plan is the process by whicl.
priorities are fixed. Above every-
thing else, the most important consi-
deration in the formulation of any
Plan is the fixing of priorities; more
so, in the case of a country like ours,
which is economically very backward.
Recognising this principle, the Plan-
ning Commission says, ‘“the pattern
of priorities to be followed during the
particular Plan period has to take
into account the immediate needs of
the country. For the immediate five
Yyears' period, Agriculture including Ir-
rigation and Power have {opmost
priority.”

4 PM. o

This. I think, is the key-note of the
Plan. because considering the food
deficit that the country has faced with-
in the past several years and consi-
dering the drain on our resources
that has resulted due to this food
deficit. the Planning Commission has
rightly fixed on the targets of agri-
cultural production as the key-nole
of this Plan. Therefore, it is with a
view to increased food production that
several schemes have been drawn up
for the purpose of irrigation of the
unirrigated parts of the country. In
formulating this principle, they have
also considered that regional develop-
ments of the country are of paramount
importance. They say, ‘region-wise
requirements of food and power
should receive due consideration as
also the needs of backward areas’. I
was very much heartened when I saw
in the first Chapters of this Plan this
reference to the backward areas. 1
take it that this is a reference to the
under-deve'oped areas. Therefore, I
was anxious to see what are the de-
velopment schemes that are inciuded
in the third volume of the Planning
Commission Report, to find out whe-
ther any schemes have been included
for the backward areas. I come from
Rayalaseema—and this name has
been very often heard in this House
and several sections of the House have
shed crocodile tears for this unfor-
tunate region. (An Hon. Member:
Real tears.) In any case, when I saw
the third volume, I found that not a
single scheme has been included in
it for this unfortunate region and. I
take it, with reference to other back-
ward areas also. no substantial heip
has been rendered in this Plan,

410 P.S.D.
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We have also heard about the
Nandikonda scheme and also of the
Krishna canal scheme, Whenever
these schemes are pressed by different
protagonists of the schemes, they have
always done so in the name of Raya-
laseemna but when it comes to action
neither the one nor the other has
done anything about it. Therefore, I
take this opportunity to plead that if
it is the principle of the Planning
Commission to see that regional de-
velopment takes place under this Plan,
several schemes must be included to
benefit specially the backward areas
because after all the economy of our
country is not judged by the improve-
ment of the standerd of living of urban
areas or certain project areas, but it
should be judged by the weakesi link
in the chain.

In the field of scientific research,
several schemes have been included
and it is a matter of gratification to
note that Radio and Electronic Re-

.search Institute, the Mechanical En-

gineering Research Institute, the
Central Salt Research Station have
been included for development in this
sphere, But no mention has been
made with regard to the research for
the production of rain by arlificial
means. To my mind, this is an im-
portant development which we must
all consider, I know of one fieid
station in Calcutta, Jadavpur, I think,
where research is being conducted in
this direction "and the Planning Com-
mission has not taken into account
this aspect of the problem and they
have not provided anything towards
the development of this research. I
humbly plead that this must be en-
couraged and the Institute must be
asked to open several fleld stations
in various regions where the rainfall
iz very small. This has got a special
significance to me, coming as I do
from a region which is very often af-
fected by shortage of rainfall and re-
sultant famine conditions.

In the field of mineral development
several schemes have been formulated
for the geological mapping pf several
regions in the country and it is a good
thing that after all we have been able
to formulate a Plan that would go a
long way in creating wealth within the
country. But the geological survey
should take place not only in respect
of minerals but also in respect of the
Aetermination of sub-sojl water, be-
cause when we think of harnessing big
rivers and other streams, we are only
taking account of 50 per cent. of the
water that flows over the surface and
we do not take into account at all the
huge volume of water that is bound
to remain hidden in the earth. If that
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water also is harnessed, the irrigation
facilities available to the country will
be increased many more times,

Yesterday, Dr. Krishnaswami was
referring to the deficit financing aspect
of this Plan. He told us—the eminent
economist that he is—that there is no
harm in indulging in deficit financing
in respect of those activities which are
likely to produce wealth. I entirely
agree with this view, and I would also
like to express the view that the po-
tential productive force that we have
is the greatest in the whole world
when we take into account the able-
bodied persons in our country. The
productive capacity of our country is
not in the shape of money or any other
wealth but in the shape of a huge vo-
lume of man-power which is there for
us o harness and put to use in the
right channels. Therefore. when these
millions of people are comscripted for
national service, I am sure the result-
ing increase in production will coun-
terbalance any other inflationary ten-
dency that may be produced by other
factors.  Therefore. deficit financing
will not be of much harm if we at the
same time put into effect this vast pro-
ductive endeavour by way of cons-
cription of all the able-bodied persons
for national service for a certain short
period.

There is one other aspect which the
Planning Commission has completely
ignored. I refer to sports and arts.
There is no provision made for the en-
rouragement of either sports or arts.
‘n whatever pattern of development
fhat we are thinking of, it is very im-
portant that we should take into ac-
count the psychological factor, and
also give a fillip to sports. because
after all the various teams that go
abroad and represent our country are
the best ambassadors that we have
produced during all these years of our
freedom. Therefore. in order to en-
courage sports, considerable prevision
has to be made. With regard to arts,
and more particularly cultural activi-
ties. considerable amounts should be
provided.

Finally, I find that in the Plan a lot
of controversy has been initiated with
regard to the efficacy of minor irriga-
tion works as against major irrigation
works and maulti-purpose  projects.
From the figures, I find that Rs. 518
crores are to be diverted for the pur-
pdse of multi-purpose projects which
are ultimately  expected to irri-
gate 8-5 million acres. As against
this, only Rs. 30 crores are
provided for minor irrigation works
which are going to bring under irriga-
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tion eleven million acres. These fig-
ures are self-explanatory, viz. whereas
in the case of major irrigation works
and multi-purpose projects Rs. 518
crores are gowmng to bring 8.5 million
acres under irrigation, in regard to
minor irrigation works, only aun expen-
diture of Rs. 30 crores is going to
bring eleven million acres under irri-
gation. I do not think any comment
is necessary on these figures. There-
fore, I humbly plead that the amount
allotted for minor irrigation works
should be considerably increased, not
only for regional development but also
to provide irrigation facilities through-
out the country. It is not enough to
produce a few oases in a vast desert
of comparative economic dependency.
It is necessary that the economy
throughout the country should be de-
veloped uniformly. Therefore., there
must be a judicious mixture of both
major works as well as minor works.
T am sure it is not too late yet to allot
more funds for mrinor irrigation works.

Shrimati Renu Chakravartty (Basir-
hat): I thank myself for having been
able, after such a long time, to ratch
your eye. | shall begin by first referr-
img to the way this Five Year Plan is
going to be implemented. It is said
that it is going to be implemented in
a perfectly democratic atmosphere. We
hear encomiums showered on it from
all sides including certain Members
from among those who call them-
selves the “Opposition”. Other Mem-
bers too have been speaking praisingly
on it right through the last two days.
Today, we bave heard Shri Deshmukh,
who I am sorry is not here at the mo-
ment. He is a master juggler of fig-
ures. He juggles up, adds up, and
tells us that at least this much is sure
that the majority in this House is on
his side. We have heard that more
veople support the Plan than those
who are against it.

Shri B. S, Murthy: Huarrah!

wrimati Renu Chakravartty: This
much we can say, that although the
master juggler may .be quite satisfied,
vet in all these speeches, we hear the
name of one person, that is. Prof.
ITiren Mukerjee occurring a<ain and
again, Obviously his influence in the
eountry must be aquite disproportion-
ate to the number of speeches that his
varty is being allowed to deilver on
the floor of this House. Now. coming
to another aspect of what has heen
said. Shri Deshmukh—whose suavity
generally carries one away—today
tried to show us his malled fist. He
told us that those who did not co-ope-
rate in this Plan did so at their peril.
If it is a question of threat. then we
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take it that that is the “democratic”
aimosphere in which this Plan is go-
ing to be implemented. He also tells
us when the question of the shrinking
market comes up, when the question
comes up about tea gardens closing
down etc., all he tells us is that we
cannot look upon it with equanimity
but at least we have to say, “It is in-
evitable”. These are some of the con-
tradictions which come up during the
discussion of this Five Year Plan
which we have been wading through
for the last three days. Unfortunates
ly, we are given only twenty minutes
to speak on it. Therefore. I would
limit mv remarks to one aspect of this
Dlan only. and that is the most impor-
tant one in the words of the Plan it-
self. viz. the part dealing with agricul-
ture. As far as the objectives of plan-
ning go, I think, there is nobody in this
House including those whom my hon.
friend Shri Deshmukh calls “obstruc-
{.Lonists" who has any quarrel with
e17r.

Shri P. T. Chacko (Meenachil): But
not democrftic planning.

Shrimaii Renu Chakravartty: I shall
come to that later. We have heard
too much about it. Therefore, I shall
come to it last.

The objectives of planning are the
same. that is, that we want reully to
expand our internal markets. We
want to raise the standard of llving r
the masses. We want to draw into
the Plan the maximum of capital,
the maximum of food production,
and the maximum of production of con-
csumer goods. We want to distribute
it equitably, drawing in the maximum
cnerey, enthusiasmr and co-operation
of the people.

Now we are going to examine from
the point of view of agriculture how
far we in th's Plan are able to attain
these obijectives. Let us first look at
the peculiar feature of the present
mrarket—that any surplus in increase
in production immediately throws out
of gear the entire economy. We have
heen hearing for the last few days
about the tea crisis. A few days ago
we were hearing about the sugarccne
er'sis. 'What is the position of the in-
ternz] market? Now in our country,
we know that the state of the market
and the purchasing power of the peo-
ple. especiallv of the peasamntry who
form the bulk of the people, is judged
by their capacity 1o buy. One .of
them is food. the other is cloth. Now
let us see what happens about cloth
nrodsefinn and its off-take. In 1038-
39 the total cloth produced was 5,700
million yards. Out of this a very very
small proportion was exported. If we
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can depend on flgures given by Gov-
ernment in 1950-51 the total cloth pro-
duced was 4,528 million yards. Of
course, 1 2 including in this hand-
loom also. But 2,245 million yards in
1950-51 cannot be absorbed as against
5,528 million yards in 1938-39. Now
these are startling figures. You may
juggle with it, you may take this fig-
ure or add that figure, But I do not
think that is going to detract from the
main argumnrent.

Now the same thing happens on the
question of food. I remember last
session before all this controversy of
control and decontrol had come up, I
remember we mentioned how the off-
take from the ration shops and in the
mrarket had gone down. Mr, Kidwal
was forced to admit that a part of this
at least was due to a very large sec-
iy of the people having lost their
purchasing power. Of course, we
know how all this has come about. I
am not going to repeat it. The low
procurement prices that have been
paid and also the crash in the cash
crops have been responsible for this.
Now seeing this position in the mar-
ket, are we going to build our Five
Year Plan on a market that is shrink-
ing or on a market that is going to in-
crease? Now if we are going to do it,
are we going to be able to release the
mraximum energy in order to produce
the wealth that is going to increase
our internal market. Now in the
countryside how is the maximum
energv going to be released and how
are vou going to have capital forma-
tinn “n '»nd? Tt is on this that the
success of the entire Plan depends and
from that point of view the priority
given to agriculture is certainly cor-
rert. But with it we have to have an
adequate amount of industrialisation.
T am mot going to the industrialisation
part of it, because there is no time.

It is the peasant upon whom we
have to depend, for he is going to pro-
duce the food, he is going to supply
the labour power both in industry as
well as in agriculture and his will be
the biggest market for the consumer
goods. Now let us see how he is to
be released from his burden and how
bhe is to be allowed to plough back all
the money that he is able to produce
into the land.

Yesterday several of my hon. friends
on the other side were claiming that
they had abolished landlordism—as
could be seen in the United Provinces
—and have released the burden from
the backs.of the peasantry. It is not
merely a question of doing away with
landlordism. We have to see that
everybody. as far as vossible, gets an
equal share of the land and that we

~
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introduce the system of peasant land-
ownership, withQut burdening the pea-
sant any further. Are you reducing
his burden, or, are you going to add
to it further? That is the basic ques-
tion we have to answer. It is strange
that the Plan says that rural indebted-
ness is not so bad as it was before,
that it has decreased, and that it is
not an important matter at all. But
from the Agricultural Credit Depart-
ment of the Reserve Bank of India’s
figures we find that rural indebtedness
was about Rs. 1,800 crores in 1937.
Even if we are to deduct a big and
substantial amount from it, the rural
indebtedness is a big factor which we
have to take into account, without
which we will not be able to release
that energy that we want to go into
the production of food. But the Plan
says nothing about wiping out rural
indebtedness and allow this huge sum
1of ré\oney to be ploughed back into the
anda.

Now regarding the abolition of
Zamindari, let us take, for instance my
own ¥Frov:nce. Zarmmndari has not
been abolished in our Province. We
have seen and are still seeing every
day the extreme poverty of the mass-
es, That is the result of the zamin-
dari system. But T am not going to
go into that. I am going to take the
Province of U.P. about which you
glory yourself and say that you have
released the peasant, and where the
best form of land tenure is said to ex-
ist now. There we find that the
zamindars have full and undisputed
ownership of large tracts of land which
you called sir or khudkast. Five
years ago, out of a total of 71 lakhs
acres. 20 ver cent. of the cultivated
area was sir or khudkast land. Of this
1086 lakhs acres were given over to
terants, Now the law is that those who
are vavine less than Rs. 250 as land
revenue will be able to evict their tenant
which means that in 7-84 out of this
10.86 lakhs acres the ienants can be
evicted. It may be more—I do not
know—I am subject to correction. The
landlords are to get a big compensa-
tion—about Rs. 160 crores. My hon.
friends on the other side tell me it is
to be paid n bonds. I am not inter-
ested whether it is in bonds or not.
The point is that the peasant is going
to pay you that money—whether to-
day. tomorrow or within the next
forty years. The person who Is the
least able to bear that burden. he is
now being given another weight of
Rs. 180 crores uvon his back. The bulk
of this money will go to the big
=amindars—about 15 per cent. of these
will receive as much as 36-5 per cent.
af the total compensation. As a mat-
ter of fact. the lfpmost 390 zamin-
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dars, I believe, are going to get Rs. 14
crores 72 lakhs. My point is this.
Even after abolition of zamindari, the
very fact that you are adding further
purden on the peasantry shows that
yuu are mot allowing the full release
of that energy, of that power which
mone can produce the wealth_of the
nacion. The most peculiar feature of
the scheme is that the heaviest pay-
ments amounting to fifteen times the
renl demanded is from the most ex-
pibited section, that is sir tenant, sub-
tenants and other mon-occupancy ten-
ants. We find that those who are
moust able to pay it, they are given a
reauction of 50 per cent. because they
are aole to pay outright ten times the
sent which will enable them to get
that reduction. The main proposition
is that we find you are not
reducing the burden of rent, of
zaxation and of indebtedness and with-
out doing that you cannot have a Plan,
¥ou cannot really release the energies
of the people, and you cannot have
~apital formation of land. If you
really want capital formation, why
ao you not allow all that money to be
nioughed back on to the land to in-
crease 1ts productivity, its fertility.
That is the main proposition I put be-
fore this House. What about the bur-
-1ebi\ ,nf rents. the minimum rents pay-
able?

: will not dwell more on the ques-
uon of rents as I have very little time.
Sut I woulqd like to say that in this
Zlan there is one point which is being
mtroduced, and that is the question
of limitation of acquisition and re-
sumption. Now, about this they have
eaid that up to a limit we are going
0 allow people to acquire, and we
are going to allow three times the
amount of family holding, and we are
zomng to give them the right of re-
sumption. We find even in our State
iaws that any sort of loophole of this
vpe is utilised by the big landlords to
acauire land quite disproportionate
with the rest of the people. For in-
stance, I can tell you that in my Pro-
since they are allowed to have certain
rights—those who are tilling the land
themselves. And we find that differ-
ent types of methods are utilised
whereby thev use this loophole in or-
der to create wide disproportion in
land holdings. This is very wide-
spread with the result that fewer peo-
ple are going to get land than would
be the case otherwise. Therefore, the
basic aim of planning, namely the set-
ting free of the real productive forces,
iz not in the Plan. The top priority
of all priorities should be that there
ghould have been equal distribution
of the land, free, even if it meant in
the first instance uneconomic holdings.
There is a lot in this Plan about un-
economic holdings, but I vplead that
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the first thing is to give the peasants
an incentive, the feeling that they have
the land. the feeling that they are the
proprietors of that land. Once you
get them to get that feeling then you
will be able to give them all the other
help, economic. cultural. educational,
propaganda by all means, by mutual
aid teams, credit facilities and all
other schemes and you will be able to
increase the pace whereby you can
get those individual holdings into col-
lectivisation very quickly. Without
that. I am afraid, the whole thing will
fail. Therefore, my plea is that un-
less you are able to cancel the debts
and give them the land free and dis-
tribute it equitably, I am afraid, that
this Plan in the entire agriculture sec-
;iqtl'l and the food section is going to
all.

There is another very important
part of the Plan which, I am afraid,
my hon. friend Mrs. Kripalani for lack
of time perhaps did not mention. But
this is the most striking part of it.
Very little has been said about land-
less labour. Yet it is landless labour
which is one of the biggest problems
of our country. What are we going
10 do with this huge and vast amount
of labour wealth, which in any other
country will be called wealth but
which in our country is regarded as
a curse? What are we going to do
with this landless labour? We are
told about Khadi and about village
community projects. I have no time
to dwell on all these aspects—after all
one cannot talk abowt all these mat-
ters within the space of twenty mi-
nutes. But on the question of khadi
we know the position, as far as the
handloom industries go. So, I am at
a loss to know as to what is going to
happen to this landless agricultural la-
bour. As it is, I know what has hap-
pened during the last three months in
my Province of West Bengal, as also
in Assam and Tripura. This morning
my hon friend Mr. Sarmah pointed
out that 28,000 labourers have been
thrown out of employment from the
tea gardens. In these three Provinces
West Bengal, Assam and Tripura dur-
ing three months 80,000 people have
been retrenched. Now we find that
things have come to such a pass that
we find more and more people being
added on to the already huge num-
bers of landless agricultural labourers.
What are we going to do about them”
The only thing that this Plan says is
it points out to Vinobaji’s land gltf
schemes. Nothing more. And a little
about resettlement schemes. I think
we  know what the resettle-
ment schemes for the refugees
are likee We do not know whether
these are going to share the same fate.
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And then labour co-operatives. Whe-
ther these are going to be the same
as the test relief schemes we find in
our constituencies, we want to know.
This is a very important part and we
want to know what is going to hap

to this huge big power which is left
unproductive.

One word about irrigation works.
Rs. 500 crores are being spent on big
multi-purpose projects for irrigating 85
lakh acres, and Rs. 75 crores on small
works for irrigating 70 lakh acres.
Much has been said in this House about
the way that these works are being
tackled, the wastages. etc. But one
thing I would like to put before this
House. We talk so much about our
own way of life, of being so proud of
swadeshi. But why is it that we never
think of harnessing our “potentials of
the huge labour power in our coun-
try? The potentials are there. In-
stead of spending such colossal
amounts and putting ourselves at the
mercy of experts, why could we not
make use of this huge labour power?
Taking into consideration the relative
poverty of our country and backward
technical facilities we could have uti-
lised this manpower in the first in-
stance. For instance, we were told by
Shrimati Vijayalakshmi Pandit about
the Huai River Projects in China, how
a buge amount of manpower was
used for this. They may be small pro-
jects. Let us start them and go
ahead. Why should we depend on
huge projects which will materialise
in seventeen years or twenty-five
years' time? These would have been
much better.

Then again, we hear of another very
wonderful scheme, the Chin river val-
ley detention scheme. Three lakhs
Chinese workers, peasants and soldiers
finished it only in 75 days. It is a huge
scheme. It is one of the many schemes
that is going not only to irrigate but
is going to flood-control the huge
Yangtse river. And we find that they
saw to it that their relative poverty in
technical facilities was overcome by
scientific organisation of manpower.
Thus, “while mechanical riveters were
used on the sluice gates of the south-
ern dam, the rest was done manually.
The shipment of materials to the work-
sites was pushed a month ahead of
schedule without any sacrifice of
safety, by overcoming the conviction
of old river navigators that night sail-
ing and the hauling of long trains of
barges were ‘impossible’ on this part of
the Yangtse”. I shall not quote any
more because you are ringing the bell.

But one last point. You are going
to introduce a betterment levy. It is
really immossible for us to discuss a
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Plan like this, two huge tomes that
have been supplied to us, within a
short space of time. But I have to say
something about the betterment levy.
In my Province we know there is a
big cry against the canal taxes. Now
you are gomng to introduce a better-
ment levy. You are introducing new
taxation before you give us the facili-
ties themselves! We want no further
taxation. no further burden on the peo-
ple.

I would again say—you m laugh
at it—but this is the truth, tgt th‘;gm
is wealth. We know that there is hid-
den wealth. Get that wealth and get
along with it.

Dr. N B. Khare (Gwalior): I thank
you, Sir. that you have called me at
long last. after I rose eight times.
(Dr. S. P. Mookerjee: Robert Bruce
tried seven times!) It appears to me
that this Government does not much
desire any constructive criticism upon
this Plan. Because. had they so desir-
ed. they would have supplied us with
these bulky volumes much earlier than
they actually did. before this debate
began. In the short time at our dispo-
sal even Adi Sankaracharya could not
have been able to read this material,
digest it and offer his criticism. What
to say of us. foor mortals. Therefore,
you know what I did. I kept these big
volumes under my head while I was
sleeping so that any knowledge may
percolate into my brain through my
thick scalp. and mry criticisms are bas-
ed entirely upon such knowledge, and
T admit it.

My hon. friend. the Finance Minister
is an old friend of mine. He may
classify me in the category of cynics.
I am not afraid of that.

Mr. Deputy-Speaker: The hon. Mem-
ber has not spoken earlier. How
could he be classified?

Dr. N. B. Khare: Congressmen say
that they are responsible for this plan-
ning. I may tell them that this idea
of planning is not originally theirs at
all. Long before they came into pow-
er. the so-called interim Government,
there was such a plan called the Bom-
bay Plan costing Rs. 15,000 crores.
Then there was the smaller Plan, per-
haps sponsored ultimately or indirect-
ly by the Government, the pre-interim
Government of which I was a member
costing about Rs. 10.000 crores. There-
fore. the idea of planning is very old.
It is not the Congress idea at all.

An. Hon. Member: Who says?

Dr. N. B. Khare: The Prime Minis-
ter has already acknowledged the fact

17 DECEMBER 1952

Five Year Plan 2626

by saying in his speech that we had to
accept what was done. I thank him
for his small mercy for this recogni-
tion of our etforts

Lots of defects have been pointed
out in the Plan. I will simply refer
to them very briefly because I do not
want any repetition. Reference has
been made to lack of provisions for
employment. I understand it is mot
possible to do so very quickly. There-
fore. 1 do not wish to say much about
it but I will say one thing. From the
Plan, it hardly appears that we can be
self-sufficient in food. self-sufficient
within a reasonable time. Provisions
are very meagre, I must say. Much
has been said about the regional allo-
cation of the schemes. I am an In-
dian first. I belong to Maharashtra, in
fact Colaba district near Bombay. I
am connected with Rajasthan as also
Madhya Bharat. I am glad that after
a great hue and cry, they have includ-
ed the Koyna Project in Maharashtra
which was not there before. They
have included Chambal also which is
common both to Madhya Bharat and
Rajasthan; and I thank them for it.

I must say that for the quick reali-
sation of the ideal of self-sufficiency
in food. more attention should have
been paid to minor irrigation projects
which is not being done.

There are so many articles which are
required in peace time as well as war
time. Lead is one of them. We are
entirely dependent for this on foreign
supply. Fortunately we have got a
small lead mipe in Udaipur. It has
been worked by some company called
the Metal Corporation of India. I very
much wish that the Government should
have taken that scheme which would
be of use to our country. They have
not done so. They have not at all paid
much attention to the mining industry,
mineral wealth. I am told that gold
has been struck near the Damodar Val-
ley at the border of Bihar and Bengal
but I will ask the Government to see
to it that they would work it profit-
?t:_oly for India and not for foreign coun-
ries.

Then the mining licences. There is
a provision, I understand, that no
licence should be issued for prospect-

.ing for more than ten ‘sguare miles.
.This rule has been broken and lots of

licences exceeding the ten mile limit
have been given to protégés and fav-
ourites of Ministers and their relations
etc'uhl-ie : Gogea o tmtahke Suth o
enquiries and find ou e

what I say. This applies specially to
Bihar, Orissa and Madhya Pradesh,
my province.
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‘Althougl} these defects are there, I
will certainly say that the planners
nave placed betore this country some-
thing concrete to work upon. (Hear,
hear). After all the maxim goes,
"Give the devil his due”. I will spe-
cially thank the planners because they
have not based their Plan on the so-
called Gandhian economy. They have
based it on an economy which can be
understood rationally. That is all
Therefore, I am extremely glad that
they have mot based their plan on the
so-called Gandhian economy. I believe
in the mraxim, “Father from Gandhism,
the better for the country”.

Yesterday, I was surprised to hear a
Congress Member of this House from
the South, saying that he was very
complacent about this Plan and was
challenging the Opposition. He said,
“we have got a majority behind us,
we have got majority in this House, as
well as in several Legislatures. This
shows that the electorate is solidly be-
hind the Plan.” Let me tell him that
although they have been elected to this
House as well as to the other Legisla-
tures; in the ultimate analysis, they
have got only 45 per cent. of the votes
polled. Fifty-five per cent. has gome to
the Opposition parties. Do not think-
,that because you have got a majority,
so to savy a sort of fake majority, do
not think you have got the people be-
hind you. Beware. Had the Oppo-
sition mot been foolish enough to fight
among themselves. result would have
been different.

The Prime Minister was at great
pains to enthuse the common man in
favour of this Plan; almost in the
Gandhian language “do or die”. If
the planning succeeds. I will be the
happiest person but I am doubtful
There are three things necessary for
this Plan. There must be austerity
living—it is not there. it is conspicuous
by its absence—there must be eco-
nomy in administration, it is not there.
As compared to last time this time I
see Ministers have multiplied like mos-
quitoes and are buzzing. As a natural
cnnseguence. files have also multiplied
like flies.

I do not think the Plan will succeed
because they say that this Plan will
result in a classless society. They are
talking with their tongues in their
cheeks. How can there be a classless
society? A classless society can never
be found in any country in the world
under any circumstances. I can under-
stand a casteless society, but a class-
les: society is an impossibility. There
are people with different professions.
There are teachers. there are lawyers,
there are doctors, there are labourers,
there are soldiers, there are traders.
there are merchants, there are all
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classes. Formerly there was only one
class of Cabinet Ministers. Now they
have got a Cabinet Minister, a Minister
without a Cabinet yank, a Deputy Min-
ister and a Parllamentary Secretary
and what further, I do not Jmow: And
they talk glibly of society.
What about the classes among the Min-
isters themselves.

Swadeshi, I am sorry to say, is fast
vanishing from this country. We hzve
picketed foreign cloth shops and the
swadeshi spirit is dying today. It
must return if the plan is to succeed.

The Minister of Food and Agricul-
ture (Shri Kidwai): Wbo picketed
foreign shops?

Dr, N.B. Khare: I have picketed; I
said so myself; there is nothing to
laugh.

They are talking of money. Much
has been said about prohibition, Ex-
cise gives us a large amount of re-
venue. It would have been handy and
useful for the Five-Year Plan. I would
strongly urge that prohibition should
be scrapped. I am not a drunkard: I
am a teetotaller. I do not take cither
champaigne or double dobara which
is fashionable in many quarters......

Shrimati A. Kale (Nagpur): May T
just submit that it was I who wanted
Dr. Khare not to introduce nrohibition
in the initial stages in MNadhya
Pradesh. but it was the hon. Member
who was instrumental in introducing
the same and now it is he who is sug-
gesting the abolition.

Dr. N. B. Khare: Sir, I do not give
way to women.

Mr. Deputy-Speaker: Order. order.

Dr. N. B. Khare: Prohibition has
led to illicit distillation and it has
become a cottage industry. Wha bene-
fits? The Congressmen and the police-
men.

What about the salt tax? In the
Bnt:sh’ days, it was quite all right.
Any stick is quite good to beat the
enemy with. Prohibition was all
right; abolition of salt tax was all
right at that time. But, now, it has no
place. It simply is a product of sick-
gsesentunentality and fad; nothing

They want to develop public en-
thusiasm for this Plan. The Prime
Minister, in his speech the other day
said, that there was 1lack of public
enthusiasm, I will quote whsat the
Prime Minister said. He said:

“The people of Indla are not
mentally and emotionally united
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to the extent they should be to
work this Plan.”

I entirely agree with the Prime
Minister. So also with my hon. friend
Mr. S. K. Patil. He also said the same
and laid emphasis on the necessity
for public enthusiasm, which he said,
is not there. He said that he wanted
dynamic leadership. He went so far
as to say that it is not obtainable any-
Wwhere. He asked the people to borrow
it. He said, borrow dynamic leader-
ship. I will tell you, Sir, when he said
so. 1t was an attack from home quar-
ters. It was a direct insult to our
almighty sPrime Minister. I also will
never tolerate iti- borrow leadership
in spite of our Prime Minister. ] «an
never tolerate it.

Now, I come to the implementation
of the Plan. I wish to pat the Gov-
ernment on the back for this Plan, for
bringing out this huge book, a very
valuable one, although rather dear for
25 lakbs: still valuable. But I cannot
say so when it comes to implementa-
tion. I feel like slapping the Govern-
ment on the face instead of patting it
on the back. Our Prime Minister also
said in his speech that we were pass-
ing through a period of starvation,
stress and crisis. I agree with him.
But, who is responsible for it?

Babu Ramnarayan Singh: He.

Dr, N, B. Khare: Yes. He is respon-
sible for it. Even Mr. S. K. Patil has
said that the past five years’ adminis-
tration does not inspire any confi-
dence in the Government. This is a
bouquet from home quarters and I
offer it to them. The Government is
responsible. In these five years, they
did not save the country; they shav-
ed the country.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Dr. N. B, Khare: Two or three
minutes, Sir; I am just at the end.

Like an unskilled barber. in the pro-
cess, they caused numberless bleed-
ing abrasions which would ultimate-
ly lead to political leprosy. What are
those abrasions? They failed to have
linguistic Provinces. The anger of
Punjab, Maharashtra, Karnatak, An-
dhra, etc. is there even at present,
though underground. It has burst out
in Andhra. I will not refer to that
because every one.is aware of it, In
Jammu, what are they doing? Look at
the Praja Parishad. It is a bleeding
abrasion......

Mr. Deputy-Speaker: There are
many other abrasions. There is no
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good referring to all and sundry ab-
rasions., The hon. Member will confine
himself to the Plan. Many things he
can say on that.

Dr, N. B. Khare; Jammu is included
in the Plan.

Mr. Deputy-Speaker:
Parishad is not there.

Dr. N. B, Ehare: I would only refer
to one thing. It is very dangerous to
send our police to suppress our peo-
ple there who are fighting for our Na-
tional Flag. I am afraid it will under-
mine the loyalty of the pulice to our
national Flag.

The Praja

Mr. Patil gave the example of Russia
and said that in Russia all opposition
parties were simply extinguished, eli-
minated. Does he want to do it
here? There are only two ways open.
Either follow Russia and eliminate all
parties or ask all the parties to for-
get their differences for a while or
put them in cold storage, and ask them
whether they are prepared to join an
all-parties Government to work the
Plan, keeping all other things outside,
for the time being. That is what the
Government should do.

]
Now, I come to Bharat Seva Samaj,
which is the organ ' for implementing
the Plan, Where is the necessity for
the Bharat Seva Samaj? Has not the
Congress all these years performed

Bharat seva? T %@ ¢ g !
e g9 3@ 4 &8 off f*
W F#8? om gEd @I a@
& 1 g1ar 7 I suspect strongly that

this is a Plan for financing the Con-
gress. So many crores are going to
be spent. It is said that it is non-poli-
tical, non-partisan, etc. All that is hum-
bug. It is only a political organisation,
only meant to help the Congress to
win the elections.........

Mr. Deputy-Speaker: The hon. Mem-
ber will not use that word,

Dr. N. B. Khare: All right, Sir. I
will not use the word ‘humbug’. It does
not matter. (Interruption).

Some Hon. Members: Withdraw.

Dr. N. B. Khare: They have found
out that the Congress has become rot-
ten to the core. Look at Bihar. They
say over two million members have
been enrolled but they could not pro-
duce the Rs. 6,00,000 cash as member-
ship fees; it is not forthcoming. This
means bogus membership. All that is
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a fraud. In the internal elections of the
Congress delegates recently held, they
went and broke each other’s heads, and
purloined election boxes and lodged
criminal complaints against each
other., They have done everything in
these internal elections. If there is
nothing which they have not left un-
done in their internal elections; it is
easy to imagine what they might have
done in the last General Elections.

Mr. Deputy-Speaker: All that is
not relevant.

. Dr. N. B, Khare: Bharat Seva Samaj
is intended to serve the interests of
the Congress, fed by Government fin-
ances.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Dr. N. B. Khare: Last word, Sir.
Therefore. I must say while conclud-
ing that this Bharat Seva Samaj, this
Five Year Plan is a five year plot to
recapture power by hook or by crook.

Mr. Deputy-Speaker: Shrimati Kele.

Shrimati A. Kale: I am not speak-
ing, Sir.

Shri L. N, Mishra (Darbhanga cum
Bhagalpur): I rise to support the Plan
and submit that it 1s bound to achieve
its.objective. I am sure. at the end of
the Plan period it will take the coun-
iry to an era of economic stability. I
think the production of the country,
both agricultural and industrial. would
be brought to a level which will make
us self-reliant and confident for the
future.

I take it, as a Plan of preparation
for the future, to achieve better results
that are in store for us. This Plan has
been evolved as an effort on the part
of the Government to mobilise all the
resources of the country, material
and physical, for the development of
the country. It seeks to increase the
national wealth of our country by
10,000 crores. and hence might also
create a structural equilibrium in the
economic life of our country. I am
sure of the success of the Plan since
1t is modest in ambition and realistic
in outlook. It is a fact that it is not
very much ambitious, but we should
also think about the resources that
are available to us. When we think of
this national Plan. we must not close
our eyes to the limitations under
which the Planning Commission had
to work. We are aware of the fact that
the Planning Commission had to face
very many difficulties to find out the
requisite statistics and figures. and it is
very difficult to achieve perfection in
economic planning without requisite
figures.
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Secondly, the limitations put down
by our Constitution were also there
which prohibited any drastic change
in our economic set-up. The Plan is
just 10 tune with the democratic Con-
stitution of our country, and it bears
little resemblance to any totalitarian
plan. It has no element in it to curb
the fundamental rights of the indivi-
dual, and it guarantees the right of
private enterprise also.

[PaNpiT THAKUR Das BHARGAVA in the
Chair.]

I also feel that this Plan precludes
only disorderly and wilful behaviour
of the economic forces of the country,
and plans for better production and
more employment. The chief strength
of the Plan, according to me, is that it-
j?modest in ambition and realistic in
its approach to the problems of the
day without a tinge
idealism.

of unnecessary

There is one weakness in the Plan.
That is as regards implementation. It
has relied too much on fragmented
authority and decentralisation. Cen-
tralisation is the demand of the age,
and it is inherent in planning which
is itself a product of growing inte-
gration of life on account of scienti-
fic and technological developments of
the day.

Cefore I refer to the special subject,
that is, River Valley Projects. 1 would
refer to one thing which has been rais-
ed by Mrs. Sucheta Kripalani—I mean
deficit financing. There has peen much
ado about the decision of the Planning
Commission to resort to deficit financ-
ing to the extent of Rs, 290 crores. [
feel that there is no harm in it if we
are to raise the standard of living of
our people with the present economic
resources of the country. In orthodox
financial circles, deficit financing al-
ways means inflation, but to my mind,
it is not necessarily always so. Deflcit
financing in a country which is under-.
developed or undeveloped does not
lead to inflation, Much depends upon
the extent to which it is resorted. De-
ficit financing in a country like ours,
and in the context of the Plan that we
have before us, which seeks to spend
more on social services and increasing
activity of our international trade, I
cannot think we can have any infla-
tionary effect on our society. We also
know the impact of productive expen-
diture and unproductive expenditure
is not always the same, and therefore,
1 feel that this deficit financing will
not provide any additlonal spending
power to the people. Therefore, it will
not lead to inflation. I know that de-
ficit financing has been almost a red
rag to many of the economists because
of its reckless use during the last two
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world wars by a number of countries
and its adverse effects on Nationalist
China but that is not the case 1n our
country. I feel that this deficit fin-
ancing to the extent of Rs. 290 crores
will not bring in any adverse eflect on
our society or economic life. Deficit
financing within limits need not cause
Aany alarm to us. Deficit financing
has been resorted to by all the coun-
iries, some time or other. Therefore,
if we plan for the future in the con-
text of our present economic resour-
ces, I think it is one of the most desi-
rable ways of financing our Plan,

5 PM. .

Now. I come to a subject which has
‘been of special interest to me. I ean
River Valley Project. The Plan"pro-
vides Rs. 561-41 crores for the various
River Valley Projects of the country.
It has given topmost priority to River
Valley Schemes. Under Irrigatipn and
Power, a sum of Rs. 561-41, that is,
27-2 per cent, of the total of outlay is
proposed to be spent, which is not an
ordinary share. On the completion
of the Plan period. these River Valley
Projects are expected to irrigate an
additional 8-5 million acres of land and
generate 1.08 million K.W. of electri-
city. On the completion of all the pro-
jects, it will bring under irrigation an
additional 16-7 million acres of land.

Our country has a number of rivers
which guarantee perennial source of
water supply, but the tragedy is that
almost all the waters are unexploited
and unutilised. A foreign visitor right-
ly remarked recently. ‘India has
only two problems—the problems :f
water and babies. If she takes care of
water her babies will take care of
themselves.” 1 feel that if we ex-
ploit the water, much of our economic
ills will be over. The first two coun-
tries of the world, the U.S.A. and the
U.S.S.R., owe much of their prospe-
rity and happiness to their river val-
ley schemes. The U.S.A. spent six
times as much as what we estimate to
spend, and the U.S.S.R. also invested
a large sum of money. and the result
is they are harvesting only gold out
of their investments. I feel that the
‘benefits that we shall get from our
‘River Valley Projects wiil be much
more than US.A.. or U.S.SR. have
‘been able te get from their projects,
although we shall be investing much
less than U.S.A. did. I feel that India’s
future centres round River Valley
Projects. If we exploit our water
resources, I think we will be able to
revolutionise our agriculture, and if
we revolutionise our agriculture, we
revolutionise our entire life. Agricul-
ture is the main livelihood of the peo-
wle of our country and if we are able
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to do something for the agriculturist,
we shall be able to do something to
raise the standard of living of the mas-
ses of our country.

Some criticism has been made
against the allotment of a huge
amount of money to the River Valley
Projects. I may say that we should
not forget the sum that we spend every
year on account of our food deficit.
From August, 1947 to December, 1951
that is in the course of 4} vears, we
have spent as much as Rs. 543 crores
in importing only foodgrains. And
these River Valley Projects will cost
us about Rs. 561-41 crores. But these
River Valley Projects are not only
going to solve our food deficit in due
course, but are also going to provide
us cheap means of electricity, and end
the long story of sufferings and devas-
tation made by the rivers in our land.
These projects will also provide cheap
means of power to industrialise our
rural life also. T am confident of the
success of these River Valley Projects
and suggest their early execution. I
may suggest in this connection that
factories for the manufacture of ap-
pliances and machinery needed for
these projects should be started in
right earnest. We have the examples
of the U.S.S.R. and Japan who im-
ported capital machinery to start with
only, and manufactured the rest by
themselves. Therefore, it is necessary
that factories for the manufacture of
appliances and machinery should be
started in our country in right ear-
nest.

I would refer to a problem of my
own State—I mean the control of the
river Kosi. I am glad to find that the
Kosi has found some place in our na-
tional Plan. and this river. along with
four others of our country, has been
allotted a sum of Rs. 40 crores against
an estimated demand of Rs. 200 cro-
res. Considering the urgency and seri-
ousness of the problem of the river
Kosi, I think, justice has not been done
to it. I do not want to retell here
the story of death, disease and devas-
tations made by the river Kosi. but
I would only like to say that it has
been doing -an -incajeylable economic
loss to the State of-Bihar for hundreds
of years. I live pretty near the place
where this river plays its havoes and 1
know how this river has paralysed the
entire economic and social life of four
districts of Bihar. It is a tragic thing
that it has laid waste two to three
thousand square miles of land in Bihar
and about three to five hundred square
miles of area in Nepal. A survey made
by the Kosi Sufferers’ Association has
shown that it has destroyed about nine
lakh acres of best paddy land, about
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five lakh acres of jute land, and about
six lakh acres of other land, in the
State ot Bihar, and the annual econo-
mic loss caused by this river to com-
munity has been estimated to be Rs.
five crores. It is also a fact that
thousands of families belonging to
these four districts of Bihar are dis-
placed by this river every year, and
they migrate from one place to an-
other leaving their hearth and home
i sand and water. I therefore urge
that in view ot the urgency and seri-
ousness of the problem, greater atten-
tion should be paid to the control of
this river. An early execution of this
project will not only provide means for
the irrigation of 26 lakhs of acres of
land, and for generation of 91000 KW
of electricity, but will also provide
other gains. It will give us two nega-
tive benetlts—saving the annual econo-
mic loss caused by this river, and the
huge amount that the State Govern-
ment has to spend in the matter of
relief, doles etc.

Kosi is a living challenge to the mo-
dern civilisation and tific achie-
vements. [t must be controllad, and
must not be allowed to send forth its
tales of death, disease and devasta-
tions.

With these words. I would conclude
by supporting the Plan and congratu-
lating the Planning Commission on the
wonderful work they have done.

Shri A. C. Guba (Santipur): The
Planning Commission has produced
this Plan after about two years' work,
and a grievance has been voiced by
most of the Members—and I think 1
also should voice that grievance—that
we have been given barely a week's
time to comment upon these two big
and massive volumes, It is not pos-
sible for the Members of this House
really to study the Plan. or do justice
even to portions of it thoroughly, With-
in this limited time. I submit that it
has not been possible for me to make
a study of the twa volumes, I have
had only a glimpse of some portions
of the Plan, and with this meagre know-
%:.dge, I have to make my comments

ere.

I should like at the outset to men-
tion that the Planning Commission has
set before them as purposes of the Plan
four points viz., ma produ
full employment. attainment of econo-
mic equality and social justice. I think
these four objectives may be called the
purpose and aim of any Plan for any
country. There is nothing new ip it
and the Planning Commission also has
not claimed any originality in men-
tioning these things; but they have
set these ideals before themaselves,
and Members are entitled to consider
how far the Plan. when implemented,
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will be able to realise
ves.

While initiating the debate, the hon.
Leader of the House naturally made a
reference to the Russian Plan. Any
Plan in any country must have some-
thing in which it can be compared
with the Plan that has been initiated

Russia first. I can almosi say that
Planning is a new achievement and
an innovation of the Soviet Union, and
that State must get its credit for Lhe
same, So I think we should make a
i:;};npanson of our Plan also with that

n.

these objecti-

While taking an estimate of the
aculevements made by the Russian
Plan and the achievements expecied to
be had in our Plan, we should also com-
pare the conditions in which U.S.S.R.
has worked its Plan, and the condi-
tions under which we have to work
our Plan, Fundamentally the condi-
tions in the two countries are different.
Oné very significant difference in con-
ditions has been mentioned by the
hon. Leader of the House. Ours is a
democratic set-up, and our Plan is a
democratic Plan. while the Russian
Plan is not a democratic Plan, but a
totalitarian Plan worked under a tota-
litarian Government. = Here we have
conflicting pulls from different politi-
cal parties, which naturally make the
task a little more diificult, but in Rus-
sia, there was no such thing, and the
entire nation was commandeered, so L0
say, to implement the Plan. In this
House, a mention was made to the
effect that this is not a National Plan,
and in this connection, mention was
also made of the Bharat Sevak Samaj.
I think the objections taken about the
Bharat Sevak Samaj, from the point
of view of those Members have been
correct. I would accuse my Govern-
ment and the Planning Commission for
want of courage. This Plan is the Plan
of this Government which is a Con-
gress Government, and it is their res-
ponsibility to implement the Plan suc-
cessfully. On the success of this
Plan, depends the stability and suc-
cess of the Congress~ organisation. ’
When they make the claim that this
is a National Plan, that is, an all-Party
Plan, and that the Bharat Sevak Sa-
maj, is an all-Party organisation, I
think they show a lack of courage.
(Interruption). Yes, I say that.

Shri Raghabachari (Penukonda):
They do not admit it.

Shri A. C. Guka: Other parties do
not take responsibility for this Plan.
They would rather like to sabotage
that Plan.

Some Hon. Members: No, no

Shri A. C, Guha: It may not be all
of them, but most of them.
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Sardar Hukam Singh (Kapurthala-
Bhatinda): Do not presume that.

_Shri A, C. Guha: It is the respous.-
bility of the Congress Party and ke
Congress Government to implement
this Plan, If any subsidiary organisa-
tion is set up to enlist popular support,
then that is also the responsibility of
this Government and the Congress
Party. We should not be shy of that
and we should not be too modef#t to-.
make our claim that it is our respon-
sibility and we must achieve if be-
cause on it depends the future of this
country.

Then, another vital difference be-
tween the Russian conditions and the
Indian conditions is that the Soviet
Government started with a big and riech
legacy from the Czarist imperialist ac-
quisition. It was not a  Moscovite
Russia that undertook the Five Year
‘Plan in 1927-28. It was the Soviet
Union in which almost all the acqui-
sitions of the Czarist times were con-
solidated and it was on the exploita-
tion of the big umnexploited resources
of those imperialist acquisitions that
the Soviet State built its first or sub-
sequent Plans. We are not situated in
such a happy position. That also
makes a vital difference between our
Plan and the Soviet Plan. We have
not here much of the untapped or un-
exploited material resources.

Moreover, any Plan rather admits
the existence of scarcity and want and
aspires to grow out of want into abun-
dance. Unless there is want and scar-
city, there is hardly any necessity of
having a Plan for development: Ad-
mittedly, there is scarcity of our re-
sources and we want to build up our
resources. If we have to build our
resources, during the process of recon-
struction, we have to depend on re-
sources which have so long not been
available either from within the coun-
try or from outside the country. U
had resources, untapped and unex-
ploited resources from _within the
country and yet I know USSR had to
seek and take foreign aid. Foreign
concessionaries were a privileged class
there and thousands of foreign techni-
cians were taken. They were also
treated as a privileged community and
privileged section. So, we should pro-
ceed on the assumption that India,
situated as it is, with almost no un-
tapped material resources—I say al-
most no untapped material resources
—shall have to depend on foreign aid.
No country today can build its eco-
nomic structures without foreign aid
except perhaps the WUSA and the
USSR.

After making these preliminary re-
marks. I should like to come to the
financing of the Plan. Out of 2069
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crores of rupees earmarked for b-
lc sector, 1258 crores are exnecteguto
be available ffom current revenue and
usual loans and small savings. Of this
the Centre’s share from current reve-
nue is 726 crores and the States’ share
532 crores. I do not know how the
Planning Commission has calculated
this 532 crores for the differemt States.
I have not been able to find any
break-up of these figures State-wise:
and [ would like in the course of the
reply any hon. Minister to give the
break-up, how these 532 crores are to
be contributed State-wise by the differ-
ent States.

Then, the Railway's share has been
taken as Rs. 170 crores. There also I
do not know how far the expectation
of the Planning Commission is likely
to be fulfilled We are passing
through a sort of trade depression, the
market is shrinking and“I think the
Railways mray not be in a position to
vay these 170 crores.

Then there is another figure, small
savings, Rs. 270 crores for the Central
Government. At the last Finance
M.nistors  Jentereince it was  decided
that any collection beyond the 45
crores will be handed over to the
States in which the collection . would
be made hevond the target figure fixed
for each State. Here in the table
given, 1 do not find any mention of
amnunt for the different States from
the small savings. Taking 45 crores
annually, the central figure would
rome only to Rs. 125 crores; so there
will be a gap of Rs. 45 crores. I do
not knrow .7 the Government reallv ex-
pect that they will be able to collect
this 45 crores more from the small sav-
ings,

T am mentioning these things oniy
because I find in this abridged Report,
in page 15, some hint that there may
be scope for some marginal adjust-
ments, if sufficient finance is not
forthcoming. So, the plans in the Re-
port are not to be taken as final. Some
of these are likely to be dropped.
There is thus an element of uncer-
tainty. Most of these plans would be
undertaken or might have been al-
ready undertaken and then at a sun-
sequent date, the Governmenti might
feel that sufficient finance was not
forthcoming. What will be the posi-
tion then?

In this connection I do not like to
he too much pessimistic. This Report
has said that 9000 crores is our an-
nual national income and by the end
of this Five Year Plan the national in-
come would be 10000 crores. ‘There
would be an increase of 1000 crores.
They have calculated that only five
ver cent. of the national income is
ploughed back to Investment. But, I
think the Government should take
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=ufficient steps to see that the extra
aational income of 1000 crores may
not be frittered away or may not be
consumed  iightly. Not flve per
cent, but quite a considerable percen-
tage of it should be available for
investment.

-

I should also say a word about direct
taxation. Only 28 per cent. of the tax
revenue of the Central and State Gov-
eraments comes ifrom direct taxation,
and it touches only 3 per cent. of the
working population ot the country. I
think there is encugh scope for increas-
ing direct taxation. I do not like to
repeat the figures mentioned by some
hon. Members before me. During the
last few years, these industrialists have
not played their part. They have taken
every opportunity to exploit the con-
sumers and to deny their due share of
tax to the Government. I think the
Government should take strong steps
to make these people disgorge a por-
tion of their, if not illegal, I should
snv unpatriotic and immoral profit,
which they have made during the war
ana diring the last five years. We
have in this House on so many occa-
sions discussed of so many scandals-in
regard to sugar, textiles, jute and so
on. In all these industries, the indus-
trialists have made huge profits.

I should also like to mention here
that in our country there are hardl
any industrialists. They are most
merchants and commercemen, who
have overnight become industrialists.
So, they are not quite acquainted with
the technique and etiquette of indus-
trialists.

Mr. Chairman-: The hon. Member’s
time is over.

Shri A, C. Guba: I thought you
were giving twenty minutes for each
Member.

Mr., Chairman: No, only fifteen mi-
nutes and the hon. Member has al-
ready taken fifteen minutes.

Shri A. C. Guha: If T had known
this in the beginning, I would have ad-
justed my speech.

Mr. Chairman: How rould I have
rung the bell even when the hon.
Member started speaking? Very well,
he can have two minutes more.

Shri A. C. Guha: Before concluding,
I should make some mention of the
plans for West Bengal. I think I should
first of all mention about the Ganga
Barrage. Three Committees appointed
bv the Government, one after another,
have recommended that this scheme
should be taken up and the latest
Committee has submitted its report
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only a month ago. Its language 1
that “with as little delay as possible*
this scheme should be taken up. It is
not merely = question of giving some
better economic scope for the truncated
province of West Bengal but it is also
a question of saving the port of Cal-
cutta. The latest Committee has de-
tailed the scope of the project and has
said that it covers the following five
multi-purpose objects:

Provision of economic foundation
and river control for the con-
struction of the railway and--
road bridge.

Supply of water for resuscitating
the moribund rivers.

Provision of irrigation.

Improvement of headwater supply
of the Hooghly for the bene-
fit of Calcutta port.

Provision of perennial navigation

*  route between Calcutta and
Ganga located entirely in the
Indian Union.

Calcutta Port is even now the big-
gest export trade port in India and it
is in danger, For some decades, scien-
tists have been considering how to save
the Calcutta Port; and now the recom-
mendation of the Expert Committee
set up by the Government is avail-
able. Also, the Ganga-Brahamaputra
Water Transport Authority has been
asking for this scheme. The North
Eastern Railway has also urged for the
Gangs Barrage. So. I think it is not
ihe final word. as has been put in the
Planning Commission Report, and I
hope there is yet time to inclyde it in
the Plan. -

Then, I should say a few words
apout jute. Only three days ago the
Commerce Minister 1rade certain
statements in Calcutta about raw
ijute which do not reflect the correct
vosition. You have fixed a target in
this Planning Commission Report for
the production of raw jute. I think
the jute growers have done creditably
well. They have made India almost
self-snufficient as regards raw jute. But
the Government 4is now going to let
aown the juté growers. Jute is sell-
Ing at a price much below the econo-
mnne vrice. For the last three years
we have seen so many scandals an
crises in the jute industry; and the
difficulty is that the raw jute brok-
ers and the jute mill owners and the
jute shippers are practically the same
set of persons. They are also procur-
ing and purchasing agents for raw
jute in the East Bengal market. So,
they are importing cheap East Bengal
iute rather than purchasing Indian
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jute. If the jute growers do not get
a proper and economic price for their
Jute, then India will have to face a
serious situation and our growers will
not cultivate jute and we would have
to depend upon Pakistan for raw jute.
Pakistan will then be in the happy
position of imposing any condition it
likes on us. So, I give it to this House
as a sort of warning that no compla-
cency should be allowed in this mat-
ter. The'st_atement made by the Com-
gm;rce Mﬁ;ust_er at Ca1c1t1tta, I think,
rays his ignoramce of th i
of the situation. ¢ eravity

I think West Bengal, on account of
this partition, requires more road com-
munications. This point has been im-
pressed by the Planning Commission in
its Report. West Bengal is mow the
frontier province and it is for all prac-
tical purposes divided into three differ-
ent sectors each without any direct
communication with the other. So, it
is not merely a question of construct-
Ing roads for West Bengal. This con-
struction of roads throughout West
Bengal is mot only an economic prob-
lem, but it is also a problem of defend-
ing our frontier region.

With these few words, I commend
this Planning Commission Report to
this House, It depends upon the Gov-
ernment how it can enthuse the pub-
lic. Government should take courage
in both hands, and not allow any of
its efforts to be diluted by making a
show that it is an all-Party affair. It
is the responsibility of this Govern-
ment and of the Congress, and the
Congress and the Government wmust
shoulder this responsibility of imple-
menting the Five Year Plan.

Pr. Ram Subhag Singh: Much has
been =aid about this Plan from wvari-
ous angles. At this fag end of the
day, I wish to confine my remarks
only to the agricultural aspects of the
Plan. It is true, as has been said in
it, that unless and until a substantial

inrrease is efferted in agricultural pro-.

duction—both food and raw materials
—a higher tempo of industrial deve-
lopment which is needed for the over-
all development of the country could
not be sustained. I think that it is a
welcome sign. As such I welcome this
Plan. because it has recognised the
needs of the times and given top prio-
rity to agriculture, which is the back-
hone of the entire Indian eccnomy and
which provides livelihood to about
three-fourths of our population.

The basic problems facing Indian
agriculture are:

(1) defects in tenancy system: (2)
uneconomic and unconsolidated hold-
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ings; (3) fragmentation of holdings;
(4) primitive methods of farming; (5)
the vagaries of nature and officialdom;
and (6) unemployment among pea-
sants for a significant part of the year.

Sardar Hukam Singh: Whom are you
addressing? There is no one on the
Treasury Benches.

Dr. Ram Subhag Singh: I do nct
care.

The Depuiy Minister of Defence
(Sardar Majithia): Sorry, you better
put your spectacles on.

Dr. Ram Subhag Singh: Here is the
Deputy Minister,

Shri K. K. Basu: Even if no Minis-
ter is there, you can address the offi--
cials. They are there in the Official
Gallery.

Dr. Ram Subhag Singh: I think that
if the Five Year Plan gives us a com-
pleie answer on all these points, I
should not object to it.

Let us analyse what is the real posi-
tion.. The recommendations made in
the Plan in regard to the land policy
this time show some improvements
over those made in the Draft Outline,
inasmuch as they provide for fixing of
a ceiling over future acquisition as also
on the existing holdings, so that en-
ough land may be made available for
redistribution among landless agricul-
turists. But then I must say that.the
false hope of losing agricultural pro-
duction target has made the planners
recommend much in favour of the big
land barons at the cost of the poor
agriculturists. Quite a good many of
the big land owners have already dis-
posed of their land. They have trans-
ferred it in the names of their family
members and relatives and invested
the proreeds of the still surplus lqnd
in urban property and industry which
the Plan has unfortunately left un-
touched. And I am sure that those
who have not yet done so will do so
before the special census of land which
is provosed in this Plan is completed,
{hus leaving practically nothing for
redistribution among landless agricul-
turists. Another way oven to these
big landowners is that the Plan pro-
vides that they can make themselves
substantial owners of land. In this
way they can go on managing their
land without the aid of any tenant.
In this way they can perpetuate their
hold on land as long as they wish, be-
cavee there is a provision in the Plan
that if they conform to the standards
of efficiency laid down by the State
Legislatures they can continue their
hold. I believe that all big landlords
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can conform to this because they have
sufficient means to do so.

A& regards agricultural labourers,
those who are not having any land of
their own, this Plan attaches’ much
value to gifts of land. As has been
pointed out by several speakers, I am
also of opinion that in a controlled
and planned economy no value
be given to these gifts of land. I think
that this is a defect in the Plan.

As regards my second and third
points which concern unecohomic and
unconsolidated holdings and fragmen-
tations of fields, I think the Plan pro-
vides for consolidation of holdings. It
is recommended to various State Gov-
eraments that they should have a pro-
gramme of consolidating their hold-
ings. It also. provides that a minimum
should be fixed below which no hold-
ing should be allowed to be fragment-
ed. I hope that this programme will
be carried out effectively and efficient-
ly and with a minimum of expenditure
chargeable from the peasants. In
carrying out any plan, if the Govern-
ment charge too much, it would be-
come verv difficult for the agricultur-
ist to paw it.

The fourth limitation from which
Indian agriculture suffers is the pri-
mitive method of farming. It is a well-
known fact that it is beyond the eco-
nomic means of the Indian agricultur-
ist todav to make any imwvrovement
in their age-old methods of farming
because they are not having money
enough to provide for that. Nor do
the recommendations which are made
in the Plan contain any suggestion
which can give any help to the agri-
culturists to make any change towards
improved methods of farming.

The fifth limitation fromr which In-
dian agriculture suffers is the vagaries
of nature and of officialdom. I am
glad that a big sum of money, nearly
Rs. 561 crores. has been provided in
the Plan for big River Valley Pro-
jects and minor irrigation schemes.
But nothing substantial has been visu-
alised in the Plan to do amything to
protect the peasants against the vaga-
ries of officialdomr. The other day,
we heard from the Deputy Planning
Minister that the agriculturists of Mai-
thon Dam area who are now being dis-
placed are not going to be given land
for land and house for house as-was
originally promised by Government.
Annther instance that I know of is
of v own district. There the agri-
culiurists have been made to pay
Rs. 20 lakhs as penal rates. They are
being ruthlessly suppressed these days
for paying it. They are unable to pay
that. It is not their fault that they
should pay penal rates—it is the fault
of the officials. But the officials have
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organised themselves on one side for
suppressing the peasants to pay these
rates.

Here I may say that the Plan visua-
lises an upward revision of land reve-
nue and water rates in view of in-
creased costs of new works, high costs
of maintenance and rise in the prices
of agricultural products. It has re-
commended to all the State Govern-
ments for an upward revision of land
revenue and water rates. Some of the
State Governments have done so. In
my own State the water rates have
been increased generally by 100 per
cent. and in some cases by about 300
per cent, They can certainly increase
the land revenue if they are uble ta
satisly the peasants, or if they are able
to increase production in that area;
but where they are not  going
to do anything they should not
put an increased quantum’ of land re-
venue on the agriculturists who are
unable to pay.

We all know how the criginal esti-
mates of River Valley Projects have
gone up by about 300 per cent. neces-
sitating similar increase in the costs
of maintenance. And what little I
know of Government expenditure by
seeing the constructions of housing
factory. etc.. in Delhi, I will not hesi-
tate in saying that much of the Gov-
ernment money is spent very careless-
ly. Since this Plan provides for a
sum of Rs. 2,069 crores, Government
have to see that the vagaries of offl-
cers are not allowed to prevail in the
manner in which they are being al-
lowed to prevail these days. Unless
and until Government is able to put
a stop to such vagaries, it will not be
able to cut much ice.

As regards rise in vriceg of agricul-
tural products ] should say that much
of these never go to the origina! pro-
ducer who will be made to hear the
brunt of increased land revenue and
water rates. He was and is paid only
the procurement prices which are
much below the market prices.

The Five Year Plan, of which we:
are all very proud, has alrea enter-
ed into second year of its implementa-

“tion. As has been said in it the me-~

thol of its application is the commu-
nity development project and the
agency of its operation is the rural ex-
tension organization both of which are
typically American, about one hundred
per cent., I should say subjectively and
objectively. Everybody is talking
about people's co-operation. But I
would ask any of the Ministers to visit
any of these community development
projects to know what the people are
thinking about them and what idea
the villagers carry. Somehow or other.
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all of them have come to understand
that these are American schemes,
bearing American names financed by
America and assisted by American ex-
perts. This is not mv notion, but the
notion of the villagers where the plans
are being implemented. The Govern-
ment, if they are interested in work-
ing the Plan effectively, should create
better environment. First they creat-
ed an environment in which everybody
thought that money is going to come
from Wall Street, and that Govern-
ment is going to finance the agricultu-
ral projects and other things by this
money. Now they are going to in-
crease land revenue and water rates,
especially when the capacity of water
supply of existing canals, for instance
the Sone canal of Bihar, has gone
down by about three hundred per
cent. "If they go and assess the senti-
ments of the people in regard to this
increased land revenue and increased
water rates, they will come to know
what hell they are going to create in
the country. Therefore, they should’
be very cautious in increasing water
rates and land revenue. Unless and
until they do so, any amount of legis-
lation and any amount of goodwill in-
side Parliament or in Government
Secretariat will not be able to make
;my difference in our standard of liv-
ng. :

For the sake of the country and for
the sake of the poor agriculturist. it
is necessary that the Planning Com-
mission and the members of the Plan-
ning Commission who are the main
pillars of this Government should
pay proper consideration to the exist-
ing conditions. I shall give a con-
rrete instance to the Planning Minis-
ter. They say they are having some
provision in this Plan to correct the
administration. In my district a
penal rate of Rs. 20 lakhs has been
imposed on the agriculturists. He
chould appoint a non-official Enouiry
Committee or send some Members of
Parliament to see whether this is cor-
rect or not. ' This will have its good
effect in other parts of the country.
The energy and the good spirit the
Government show towards ameliorat-
ing the difficulties of the people will
pay in the long run and will contri-
bute towards making the Plan a suc-
cess.

Shri U. C. Patnajk (Ghumsur): I
rise to speak on my amendment.
Through this amendment, it is intend-
ed to focus the attention of Govern-
ment on a very important aspect of
planning which has unfortunately
been completely ignored by the Plan-
ning Commission which has cost our
exchequer about Rs. 25 lakhs and
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more. It is a subject which has not
yet, during discussion of the Firtt
Five Year Plan, attracted the atten-
tion of this House till now.

In planning i1t is not so much the
financial and other material resources
that count, but the human resgurces
which have to be utilised for imple-
menung any plan worth the name,
The whole population of a country
whose labour force is available ror
empioyment in 1mplementing the
Plan, and for whose consumption
commodities and services have to be
planned, is of equal, if not of greater
importance than the material resour-
ces and the finances required for a
Plan. Although our planners, in these
two huge volumes with their summary
and appendices, have referred to the
manpower of our coumtry and recog-
nized the necessity of the labour force,
it is regrettable to note that they have
not examined this subject so as to
justify the expenditure and the time
taken for planning. For instance,
there are no statistics essential for
manpower organisation, and you know,
that without statistics, manpower or-
ganisation cannot be properly done.
There is also no attempt to follow the
modern trends of manpower mobilisa-
tion adopted by different countries.
And, from this point of view, it has
to be admitted that the Plan is very
faulty. There has been no attempt to
tabulate labour requirements. Final-
ly, it has to be borne in mind that this
being a question of manpower mobili-
sation, it is the psychological back-
ground which ought to have been taken
into consideration or, as the hon. the
Prime Minister puts it, the emotional
approach which ought to have been
adopted. It is regrettable to find that
the Planning Commission has not made
any integrated approach from all these
points of view. The Plan is wanting
in cohesion as regards the machinery
for implementing it. There has been
no attempt to study the manpower or-
ganisation schemes followed in other
countries. And there has been no at-
tempt to have in view the psychologi-
cal background, to ensure that the
manpower of the country is properly
organised and mobilised to work out
these schemes.

This brings us to the very important
question, namely the modern trends of
manpower mobilisation that are being
adopted in other countries. We know
that for some years the totalitarian
countries have been pursuing effective
methods of manpower mobilisation by
integrating the Defence services and
the Defence organisation with the
soclo-economic programmes. In Rus-
ein, the STO was organised—the coun-
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cil of labour and defence—between
1921 and 1923 and it was looking to the
manpower co-ordination both for de-
fence as well as for industries. The
same has been adopted by the so-call-
€d democracies in recent years. Since
1939, U.K. and America which are con-
sidered to be two of the most progres-
sive democracies, whose foot-steps we
are supposed to be following, have
adopted very rigorous methods of
manpower mobilisation. UK., under

the National Service Acts beginning

from 1939 to 1947 has tabulated its
manpower, organised the same partly
for defence, partly for defence indus-
tries and partly for civilian industries.
So also America, with the National Se-
curity Acts—which are improved coun-
terparts of the National Service Acts
of England—has been organising its
manpower through wvarious Boards,
through different Acts, and the final
Act was the National Security Act of
1947. Two important aspects of this
American Act of 1947, of the subse-
auent Army Militarisation Act of 1950,
and of the various Boards constituted
under the former could have been
taken notice nf bv aur planners while
formulating the Plan.

The two important aspects are, first-
1y, they are to tabulate the entire man-
power for defence services, defence in-
dustries, civilian industries ang other
activities. Se~ondly, they have adopt-
ed. as a rule, that civilians should be
at the top of the entire defence orga-
nisation, as well as the regular man-
power organisation. including the vari-
ous Boards that have been set up un-
der the Act. These are important as-
pects that have to be taken into con-
sideration, especially because we are
often reminded that+ ours is a democra-
tic onlanning. that it is following demo-
rratic countries, and is not planned on
totalitarian lines. We say: very well,
what is vour plan for manpower mo-
‘bilisation? Have vou got statistics of
manpower available in our country—
the labour force through which you
are goning to implement your Plans?
Have wvou tabulated vour manpower
under different categories. those who
cannot work at all, those who are be-
low or above the age, those who are
unhealthy, and those who are able-
bodled. that is to savy the human re-
sources which could be utilised for
defence industries, for civilian indus-
tries, for agriculture. and for varinus
civilian and defence purposes? Have
you tried tn examine the modern me-
thods of manpower organisation. whe-
ther it be in the so-called totalitarian
countries or in the so-called democra-
cles? I am afraid tha+ the olanners
have not apnroached the Plan from
this point of view,

410 P.S.D.
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Speaking about the integration of
defence with socio-economic
I claim no originality for the sugges-
tions, As far as this country is com-
cerned, it was Mahatma Gandhi who
wrote in the Harijan in March 1846,
before the advent of freedom, that
the army personnel could be used for
socio-economic 5 A couple of
years ago the hau'man of the, Plan-
ning Commission who happens to be
the Leader of this House, in his capa-
city as President of the Congress, in
his report to the Bangalore session of
the AIC.C., under the heading ‘Plan-
ning Difficulties’, has indicated that
the defence personnel could be used
for various socin-economic purposes
but that there were some difficulties
in the way. It was mnot obviously
placed before him that it is not ‘diffi-
cult’ but it is of real advantage to the
country if the defence organisation, the
defence services and the training in
the defence forces could be utilised for
socio-economic planning.

T would refer also to my hon. friend
opposite who is considered to be an
authority on Gandhian economics and
who led the discussion in this House
on the Planning Commission Report on
behalf of the Treas ury Benches, Prof.
S. N. Agarwal. He has written a num-
ber of articles. and he has also address-
ed our Defence Study Group on this
subject, that is about the socio-econo-
mir possibilities of the defence organ-
isation. It is rather unfortunate that
we all swear by the name of Mahatma
Gandhi. but still there is no attempt
at adopting what he has been plead-
ing for. The Chairman of the Plan-
ning Commission Shri Jawaharlal
Nehru. has stated his views on
sub:ect but the Plonning Commis-
sion’s Report, I do not know, by whom
formulated. makes no mention at all
of such socic-economic use. It is also
unfortunate that our friend who has
been writing and talking about defence
sorio-economic use elsewhere and from
whom we had been expecting a lead in
this direction here. had not a word to
speak about the socio-economic possi-
bilities of the defence organisation dur-
ing his speech.

Not only this. I as a humble work-
er and as a citizen of this country
would say this. It is of course unde-
sirable to speak in the first person, but
this is a matter in which I cannot help
using it, because it is not the treat-
ment given to me alone but to hun~
dreds of people throughout the coun-
try. As soon as this Planning Com-
mission was announced, In spite of the
frustration or three or four years. there
were great hopes that the Commission
would plan for the country, plan for
the people, and would plan with =
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regular  cut and dried ' machinery
- through which the Plan would be im-
plemented, a scheme in which finan-
cial control is provided, administra-
‘tive control is ensured; and we all
-earnestly hoped that the Planning
Co on. would come out with such
a Plan and be the real saviours of the
country. I, for my part—and there are
hundreds of people like me whose
hearts throbbed at the time the Plan-
ning Commission was announced—
thought that in spite of our sense of
frustration, the Planning Commission
would do something. We all hoped
that something would be done, several
persons wrote articles in newspapers
at their own expense, spending their
own time for consideration of the
Commission. People wrote articles in
‘newspapers, and newspapers wrote edi-
torials and sub-editorials making sug-
gestions to the Planning Commission.
I, as a citizen of and one of those people
who made such suggestions, took
the trouble not only of writing articles
in a number of papers in Calcutta,
Madras and Bombay but wrote a book,
printed it at my own cost and sent it
to the Planning Commission. I am
sorry 1 am making a personal refer-
ence. I ought not to have made it but
I feel I cannot help it in view of the
approach of the Planning Commission
and the response that they seek from
us. It was a book of about 116 pages,
ecalled Planning for India’s Man-pow-
er. It was prenared particularly for
the National Planning Commission of
India which has cn<t us Rs. 25 lakhs
and it was submitted on 17th April,
1950 and printed at my own cost. The
response of the Commission is a good
example of the public co-operation that
the Planning Commission wants. I got
very pleasing letters fromr a gentleman
who is now running voractically the en-
tire Planning Commission who is sit-
ting there, Mr. Tirlok Singh, and I also
got letters from another officer of the
Planning Commission acknowledging
receipt of my books and telling me
that the whole thing was being exa-
mined. At that fime, Mr. Joachim
Alva, who is editing the paper Forum
also wrote a long article in the Forum
appreciating my corproach and heping
that the Planning ‘Commission would
examine all these suggestions but un-
fortunately it so happened that my
three or four books that I had sent
to the Commission and were acknow-
Jedged by letters. those books have
not seen the Hght of the day.

Shrimati Bneheh Kripalani: It has
been pigeon ho

Shri U. C. I':huik: 1 was then a
member of the Orissa Legislature. The
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Planning Commission Report was sent
to the Orissa Legislature for considera-
tion. There I gave these suggestions
and the Chief Minister was so highly
pleased with them—though by then I
had fought against the Congress orga-
nisation for some time—that he made
a special reference in his reply and
said, “It is a wonderful scheme and I
am personally sending it to the Plan-
ning Comimission”. He happens not

conly to be the Chief Minister of Orissa

but also a member of the All India
Congress Working Committee Mr, Nab-
krishna Chaudhuri. In spite of all
these, what is their attitude and how
bureaucratic minded they are! I am
sorry, in spite of all that, no action
was taken., About 13 months ago the
Planning Commission was kind enough
to extend their invitation to me and
asked me for my views. I suggested
how the defence organisation could
have been utilised, how the engineers
could be utilised. T also suggested
that the recommendation of the Com-
mittee of Engineers which was ap-
pointed three vears back has not seen
the light of the day. I asked them,
‘“How are the Army Experts who are
now considering the retrenchment
question going to absorb those who
would become unemploved due to re-
trenchment?” Some of the membors
of the Commission were pleased to
state that I ought to have given them
a memorandum on the subject. T noint-
ed out tn them that this memorandim
was printed and sent to them. Then
they were kind enough to ask me to
send them a summary of it

6 P.M.

Mr. Chairman: Mav T know how
long the hon. Member will take?

Shri U. C. Patnaik: I will take an-
other ten to fifteen minutes. Sir,
because...

Mr. Chairman: The hnan. Member
has already taken 15 minutes. If he
cannot finish within flve minutes, he
may continue tomorrow.

Shri U. C. Patnaik: Because mine is
the onlv amendment on defence.

Mr. Chairman: 1f he can finish in
five minutes, then let us sit and finish.
If he cannot finish within five minutes,
I will adjourn the House.

Shri U. C. Patnaik: My hon. friends
are amxlous to hear for ten or fifteem
minutes more.

The House then adjoumd tin
of the Clock on Thursda )
December, 1882, :
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